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CORRIGENDA

In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
Parliament (Second Part), 1951,—

In Volume VII—
1, No. 1, dated the 2nd April, 1951,—
(i) wm=w ey, 7fm 3, g & T 9T ‘g’ 9 |

(1) - abss ¢ (ope! 7 mt S 7 (pie A gou 0 D0 TYAP K
(ifi) Col. 28‘07. line 30 lor “Ar?‘hwlogioal"'. read ‘‘archaeological” and line 5 from bottom
Jor “Ttransport’” read ‘‘Transport’.
2, No. 7, dated the 10th April, 1951,—
(1) F®7 2033, NY Fafim ¥ “aigd”’ % eqF 9 ‘o’ 9§ |
(ii) Col. 3056, linea 16 and 17 for the word ‘‘Consituation’ read ‘*‘Constitution”.
3, No. 8, dated the 11th April, 1951,—

w1oH 323y, ¥ ¥ qfir « “arforog” & e gt “qrfs” oF ¢

4. No, 11, dated the 18th April, 1951,—
(i) Col. 8289, line 27 from bottom for ‘“‘ment’ read ‘‘meant'.
(ii) Col. 3244, lino 23 snsert “‘of” after the worda ‘‘abolition of any”.

(iii) row 334 ¢, ¥ ¥ gf|r 3“4 orrd” & eqry 9 “oft W qF )
(iv) Col, 3284, linc 14 for ‘‘yards" read ‘‘years’.
8, No, 12, dated the 17th April, 19561,—
Col. 3267, line 24 for “‘clorllago’ read “clerkage’,
A, No. 13, dated the 18th April, 1851,—
(i) Cols. 8301 & 3302, lines 22 from hottom and 24 respectively for the words ‘‘staty.
tary” and “‘statutory’’ read ‘‘statuary”,
(ii) Col. 3330, line 21 for “landing ' read “‘landed’’.
(iii) Col. 3340, lines 16 and 18 for “‘manzas" read ‘‘mouzas’.
7. No. 15, dated the 20th April, 1961,—
Col. 3402, line 2 from bottom for *‘Curch” regd ‘‘Church’’.
8. No. 16, dated the 21st April, 1951,—
Col. 3447, for the existing lino 24 substitute ‘‘ship Scholarship ; and "
9, No. 17, dated tho 23rd April, 1951,—
(i) Col. 3478, line 27 from bottom for ‘0" read ‘‘of”.
(ii) Col. 3491, between lines 4 and 5 from bottom insert new line “‘and (iii) Ra:
during the period October 1860 to February", (iii) Raw materials
10. No. 19, dated the 25th April, 195]1,—

(i) Col. 3548, for the existing line 20 from bottom substitute ‘‘aatiafaction of Mombers.
It is the". o

(ii) Col. 35568 for the existing lino 1 from bottom substitute ‘‘Indian R i
and for line 26 from bottom substitute ‘‘meot for the firat mio:?“Amm "
SRR et gt o 0 lpt S et B 0 || e o i e POYP K
11, No. 20, dated the 26th April, 1051,—

(i) Col. 3821, line 7 from bottom for the figures *‘1,420" read *‘41,420",
(ii) Col. 3626, line 1 for ‘‘condeming’’ read ‘‘condemning'’.

12, No. 22, dated the 28th April, 1951,—
Col. 8687, line 26 for ‘‘complete” read ‘‘compete’,

(iv) :



s (V)

13. No. 26, dated the 3rd May 1051,—
Col. 38%6{?1- the existing line 17 from bottom substitute “‘and Supply (Shri Gadgil) :(a)

14. No. 27, dated the 4th May, 1951,—
Col. 3925, line 25 from bottom for “fireman" read ‘‘firman’.
18, No. 80, datod the 8th May 1851,—
(i) Col. 4041, for the existing line 15 from bottom substitute “‘(c) No, as none is consi-
dered neoos-’’.

(1i) OCol. 4042, line 31 snsert “‘such’ before the word ‘‘circums-".
16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
17. No. 32, datod the 10th May, 1851,—

(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.

(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
lines 6 & 8 from bottom for the figure ‘‘1.4.51"" read *‘16.4.561"", and for "'16.4.81"
read “1.4.81" respectively.

- (iii) wrew vy, qfRr 2R “Fraw”’ & eqre 9 “Fraion” o |
18, No. 33, dated the 11th May, 1951,—

(i) Col. 4180, lins 10 from bottom for ‘‘of** read “to".

(i1) Col. 4161, line 17 for the figure 85" read *“185".

(iii) Col. 4162, line 24 for “in view of"’ read ‘‘in liou of™.

19. No. 36, dated the 15th May, lDbI,-f
(i) Col. 4270, line 30 for “‘pait-mixture read *‘paint-mixture”
(ii) wrew ¥3¢e, SR ¢, “*3" & T 9T “I9y” 97

iil) w7 ¥3¢s, A & qdfwr 28, “90” & & 97 “ame” o
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PARLIAMENT OF INDIA
Monday, 23rd April, 1951.

The House met at Half Past Eight
of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
MANUFACTURE OF DRY BATTERIES

*3367. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the ratio of the imported raw
materials to the indigenous supplies in
gedl manufacture of dry batteries in

a;

(b) the annual requirements of dry
batteries in India;

(¢) how much was imported, how
much was produced in India in the
years 1948-49 and 1949-50; and

(d) the names of firms that produce
dry batteries?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 84 : 16
(Eighty-four is to sixteen).

(b) 200 million unit cells.

(c) A statement is laid on the Table
of the House.

(d) (1) Messrs. National Carbon
Company (India) Limited, Calcutta.

{2) Messrs. Estrela Batteries
Limited, Bombay.

(3) Messrs. Solar Batteries and
Flashlights Limited, Bombay.

(4) Messrs. Sunbeam Electrical
Industries Limited, Bombay.

- s

46 PSD,

3434
STATEMENT.
Imports:
Talue®
1948-49 Re. 10,209,220
1049.50 Rs. 40,260,247
Prod: otsom :
Numbers
1048 1288 millions.
1949 182-8 "
1950 138'2 ”

* Import figures in numbcers are nod
svailablo.

Shri S. C. Samanta: May 1 know
how much tariff protection is enjom
by the Industry and how loag it
continue?

Shri Mahtab: The battery indusiry
is a protected industry and tariff pro=
tection s to the extent of 30 per cent.
ad valorem on the import of dry cell
batteries.  This protection is vaild
from the 12th April 1948 to the 3lst
December 1952.

Shri 8. C. Samanta: What steps have
Government taken to install suitable
machinery and plant for processin
indigenous raw materials to be u.
for the industry? i

Shri Mahtab: At present the Council
of Sclentific and Industrial Research
are making experiments to produce
the following raw materials:

Activated Manganese dioxide from
the Indjan Manganese ores;

Carbon electrodes.

Experiments are also being made by
some Indian factories to mantacture
the special types of paper needed by
the Dry battery industry.

Shri 8. C. Samanta: What are the
Battery Companies that are under the
statutory control of the Government?

Shri Mahtab: I do not understand
the question. This industry is as «ay
other industry in relation to
Government. There is no rpecial law,
for this industry.
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Shri S. C. Samanta: What: is the
result obtained by mixing 50 per cent.
Indian Manganese dioxide with im-
ported ones?

Shri Mahtab: I am sorry, I cannot
answer that question.

INDUSTRIAL RAW MATERIALS

*3368. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry be
pleased to state:

(a) our total annual requirements of
industrial raw materials such as non-
ferrous metals and chemicals;

(b) their imports in the last year
and in the current year up-to-date;

(c) whether their supplies from
abroad are likely to be stopped com-
pletely; and

(d) if so, what steps are taken to
meet the situation created as a result
of the stoppage of their supply?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement is laid on the ‘Table of
the House, regarding certain im-

rtant raw materials ESee Appendix

II, annexure No. 45.

(c) and (d). 1t is unllkely that
supplies from abroad will be stopped
completely, but it 1is becoming
increasingly difficult to get adequate
quantities. Government are, therefore,
using their influence with the exporting
countries in order to secure as much
of our requirements as possible. 1In
this connection attention is invited to
the answers given to Starred Question
Non. 1547 and 1554 by Shri Biyani on
the 19th February, 1951.

Shri B. R. Bhagat: May I know what
steps are being taken for equitable
distribution of the scarce raw materials
among the different industries?

Shri Mahtab: The hon. Member
knows I said once in Parliament that
the Governments of the U.S.A., UK.
and France have proposed setting u
Commodity Groups to examine avalil-
abilities and making recommendations
to Government for expanding pro-
duction and conserving supplies and
ensuring best distribution and utili-
sation, India has been Invited to

articipate In some of these Commo-

ity Groups and India also expects to
be included in some other Commodity
Groups.

Shri B. R. Bhagat: What are the
Commodity Groups on which India
has been invited to participate?

Shri Mahtab: So far as I know,
India is not on the Commodity Group
relating to these non-ferrous metals
but we are trying our utmost to be
included in that.

Shri B. R. Bhagat: Tn the statement
on caustic soda and soda ash, whereas
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the estimated requirements are about
124,000 tons and 60,000 tons respec-
tively, the import is very much less
and the production is very inadequate.
May I know what steps are being
taken for increased wvroduction of
these two commodities?

Shri Mahtab: As the hon. Member
knows we give protection to the soda
ash industry and also we give
them an increased price here. Besides
that no step has been taken and no
other step can possibly be taken except
whipping up the local industries here.

Shri B. R. Bhagat: May I know whe-
ther this matter has come before the
Development Committee of Industries
and whether that Committee has sug-
gested some methods for equitable
distribution of the existing raw mate-
rials in the different industries in the
country?

Shri Mahtab: That has been taken
up and as a matter of fact, there Iis
no complaint with regard to distri-
bution. The Development Committee
have considered the question of
production and they have not yet
made any recommendation to Govern-
ment.. I expect that they will make
their recommendations soon.

Shri Krishnanand Ral: May I know
whether any negotiation is in progress
at present between the Governments
of India and U.S.A. for exchange of
Manganese and Beryl for raw mate-
rials there?

Shri Mahtab: There is no Govern-
ment to Government negotiation but
one U.S.A. firm have proposed to set
up a ferro-manganese plant in India
and we have agreed to that propcsal.

Shri Jnani Ram: By which time is
India expected to be self-sufficient in
non-ferrous metals?

Shri Mahtab: I am afraid India will
not be self-sufficient in these minerals
in the near future.

Shrl R. Velayudhan: May I know
whether any flxed amount has been
get apart for the purchase of these
essential raw materials in the event of
an emergency from abroad?

Shri Mahtab: We are taking all
possible steps to stock-pile such of
these materials as possible.

DEMONSTRATION AGAINST AFRICAN
. RAcIAL PoLicy

#3369, Pandit Munishwar Datt
Upadhyay: (a) Will the Prime Minister
be pleased to state whether it is a fact
thar there was a demonstration in
London agalnst Dr. Malan's racial policy
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in South Africa during the conference
period of the Prime Ministers of the
Commonwealth?
(b) Had West Indians
part in the demonstrations?
(c) Was the demonstration organis-
by the South African Indian
Congress?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (c). A
demonstration took place in front of
the South Africa House, London, on
the 10th January 1951. It was said
to have been organised by the London
Secretariat of the South African Indian
Congress and a number of other
organisations including the Carribean
Labour Congress. So far as the
Government of India are aware, a
number of persons from West Indies
took part in the demonstration.

Pandit Manishwar Datt Upadhyay:
Has any contact with the Indian Prime
Minister been made on the subject and
with what result?

Dr. Keskar: I have 0t understood
the question.

Pandit Munishwar Dait Upadhyay:
Did those demonstrators contact the
Indian Prime Minister in England in
regard to this subject and what was
the result of that contact?

Dr. Keskar: It is not possible for
them to contact the Prime Minister,
He is here and how can they contact
him?

Mr. Speaker: Order, order. Will
the hon. Member repeat his question?

Pandit Munishwar Datt Upadhyay:
During that Conference the hon. Prime
Minister of India was there. Did those
people have any contact with him on
the subject?

The Prime Minister (Shri Jawaharlal
Nehru): No.

Pandit Munishwar Datt Upadhyay:
Did they approach him for auny help?

Mr. Speaker: He says no. Next
qQuestion.

s sfew T o ey
grgn, 4 77 g grew fafres agw
Yooy f1 W@ AR AY Ay
wER g fF AT I Ay fe

g A qure W owEAw 7|

[Lala Achint Ram: Sir, I am address-
ng this question to hon. the Prime
Minister. Therefore, I request you
kindly to permit him to answer my
question.]

Oral Antwcn

also taken
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farer wiwe ;. Srew fafreex

argw 1 ag femdde wfi &)

Mr. Speaker: This Department is
no% underpethe charge of hon. the Prime
Minister.]

st afaw TW: T §AE 39
o oaeE ) fome § IAF AN
7 foer mar § |
[Lala Achint Ram: In the list my

question has been put against  his
name.]

faee wftwr: a3 e § foar
AT § ) ¥ H gu v fear amEm

[Mr. Speaker: That has been done
by mistake. It will be corrected.])

COMPENSATION TO DIiSPLACED PERSONS

*3370. Lala Achint Ram: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that hon.
Shri Gopalaswami Ayyangar in a con-
ference of the representatives of dis-
glaced persons, convened in July 1948

y Government while making an
announcement on behalf of the
Government of Indla, challenged the
people who doubted the bonafides of
Government regarding the payment of
compensation to displaced persons and
stated that a part of the compensation
for the losses suffered by displaced
persons on account of the partition of
the country, would be paid out of the
funds of Government as distinct from
the payment from the Muslim evacuee
property and also from the amnounts
which might be received from the
Pakistan Government towards the
difference of value between properties
left in Pakistan and India;

(b) whether it is a fact that the
same assurance was repeated by him
in 1950 before the representatives of
displaced persons invited by Govern-
ment; and

(c¢) whether it is a fact that the hon.
the Prime Minister made a statement
in the Rehabilitation Ministers’ Con-
ference that the Government of India
did not intend to make any payment
towards compensation from thelir own
funds and that the displaced persons
would get compensation from the
Muslim Evacuee property?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) In a con-
ference of the representat{ves of dis-
glaced persons held in July 1849 (not

uly 1948 as stated in the question)
the position of the Government

regard to the question of the grant of
compensation to displaced persons
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was explained by the hon. Shri
Gopalaswami Ayyangar. While
assuring those present that the right
of displaced persons to compensation
had never been denied, he made the
Yollowing statement on the guestion of
compensation: “What I wish to say
on the question of compensation is
this. I think nobody in the Govern-
ment of India wants to deny this
Compensation will be paid. It may
not be in the shape of cash. It may
not be in the form which refugees
-might desire to have. It may be
ipartly in land. partly in house pro-
perty and partly, perhaps, in cash and
very probably partly in the shape of
some kind of bonds.”

(b) An elucidation of the above
policy was made at a conference of the
representatives of displaced persons
held in June, 1950, and it will not be
in the public interest to go into tihe
details of the discussions.

(c) The attention of the hon. Member
is invited to the reply given by me
to Starred Question No. 1340 by Shri
Kamath on the 19th February, 1951.

wer wiew T Wy AR
wft K v mafma N wed,
far N f& FThg gy Ycar vo
o vf fY, e ¥ foq s s
fafreer @gw & WA A @
& & fog dac &7

[Lala Achint Ram: Is the hon. Minis-
ter prepared to call a conference of
those persons who held a meeting
during 1948 or 1949 and thereby sup-
port the statement given by hon. the
Prime Minister?]

sem WAt (st oramgeets
Age ): A3E Ay ardy FQ ¥ fog
& g

[The Prime Minister (Shri Jawahar.
}?l] Nehru): I am prepared to support

won wfqw T I qErT A
TAET T & f5T 17w FA
T RE? TF FTRE TR ATH
ffamr } gord O faw F fomofie
W gE oW oft oifie @ A s F
off NoreEmft iR} waw
HPMT v we faarg
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w7 TEAAT I ATRfAE &Y R

BT FT I IAH T AANG FA ¥
foqg darc & ?

Lala Achint Ram: When are you
calling a conference to support Yyour
statement? A conference was con-
vened by the Government of India to
which the representatives of the
refugees and other persons were also
invited and in that conference Shri
Gopalaswami Ayyangar had made a
statement regarding the payment of
compensation. Are the Covernment
prepared to support that statement by
calling a conference of those persons?]

s NAPY O ALE : T AT
gnT g9 waawr fear s o W
g @ g g ot A Wr )
Ffes I } @ W qg 99
¥ oo f& wde w4 e |
AT ¥ GET FHWET AT TET
waae & fog qord s

[Shri Jawaharlal Nehru: Consulta-
tions will be held at the appropriate
time. This question was not at all
before me. The hon. Member has
all of a sudden asked this question
about the convening of a conference.
A conference will surely be convened
for c]onsultation when deemed neces-
sary.

ser sied TW: T HEAT
wfr off qw & sxT W QT |
T FEAX qAOT qFq § fagd fw
f Marecard ¥ cERE w1 oA
#ew fagrer g o fF srew fafreex
arga 3 frerer §

[Lala Achint Ram: Can the hon.
Minister point out any person or newe-
paper who has given this very inter-
pretation of the assurance given by
Shri Gopalaswami which the hon.
Px;iine Minister has tried to impute
to?

Mr. Speaker: Order, oider; he is
arguing. .

Sardar B. §. Man: Apart from the
Muslim evacuee property that is here
for compensation to the refugees, may
I know if Government propnse to re-

imburse those funds from some other
funds also?

Shri Jawaharial Nehru: All this is
always subject to the finances available
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and resources available. Having
regard to the present position in the
country, there are certain priorities.
Even in regard to the refugees, the
first priority is to try to look after them
and to try to rehabilitate them. Till
that question is over, the question of
other funds being used to compensate
them apart from the evacuee pool does
not arise. When we have finished the
guestion of rehabilitation, and finished
isposing of. as far as we can, the
rroceeds of the evacuee property pool,
f the country’s flnances are capable
of going further in this direction, then,
that question may arise.

Sardar B. 8. Man: What is the latest
position regarding compeunsation for
the lands that we have left behind in
Pakistan and what is the latest position
of the Pakistan Government regarding
that property?

Shri A. P. Jain: The position of the
Pakistan Government is what it was
and it was fully discussed in this House
during the debate on the Budget.

oo sfeg T ;. it WA
woft o } weamar & Pr ew A wre-
T gea B @ F IgEE fd
w § 1w A q aw g e aq ve
AR § 4t N wEwEe gea §
T ws qer g !

Lala Achint Ram: Just now the hon.
Minister has stated that statements are
made taking into consideration the
financial position of the country. May
1 ask what difference has taken place
between the financial condition of
1948 and the one prevailing in 1981?]

Mr. Speaker: Order, order; he s
carrying on a chain of questions and
arguments. He may ask for informa-
tion in that light.

Sardar Hukam Singh: Do Govern-
ment still stand by the commitment
madga hy Mr. Gopalaswami Ayyangar
in July 1949: irrespective of any prior-
ities that may come in at any time and
irrespective of what Government may
think suitable, do Governmenti stand
still committed to the declaration by
Mr. Gopalaswami Ayyangar?

Shri A. P. Jain: That question has
already been discussed. The hon.
Prime Minister has just now 1eplied
to it and the hon. Member is at liberty
to draw his own inference.

Shri Hussain Imam: Has any census

taken of the Muslim properties

left in India both ‘urban and rural

and if so when will it be !aid on the
Table of the House?
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Shri A. P. Jain: No correct census
has so far been taken; we have got only
rough estimates.

MusLiM TRADERS AND CONTRACTORS

*3371. Shri Balmiki: (a) Will the
Minister of Rehabilitation be pleased
to state whether it is a fact that some
rich Muslim traders and contractors
in Bhopal are secretly sending con-
siderable sums of money to Pakistan
since 198477

(b) If so, what steps are being taken
to stop this?

The Minister of State for Rehabillta-
tion (Shri A, P, Jain): (a) and (b).
Immediately after partition, consider-
able sums of money were transferred
from Bhopal to Pakistan by some rich
persons of the State. When the Evacuee
Property Law was enforced in Bhopal,
these facts came to notice, and neces-
sary action was taken under the law.

After devaluation and 1mposition of
exchange control it has become very
difficult for anybody to transfer as-
sets from India to Pakistan, but there
is no doubt that some transactions can
take place and may have taken place.
The Evacuee Property Law is, however,
now in force in the State and if any
such cases come to notice, necessary
action under the law will be taken.

ot e m w™ wid :E Yo
Ad¥Fc o Jfr ARz v qe X
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wr & § fv a8 war arfema S
W@ ¢, v fedft & faers Qe forr
way g faeft & arfar € o)

[Shri Balmiki: Has any action been
taken or warning given to those traders
or contractors against whom com-
plaints have been lodged with the
Government since 1947 for transferring
sums of money to Pakistan?)
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e W § o @ Qg
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[Shri A. P. Jain: I have just no¥
answered this question. It forms

part of the main question, but still if
the hon. Member wants 1o know I
would like to state that there is a sec-
tion in the Act which deals with the
‘Intending Fvacuees’ and necessary
action has been taken under this
section against those persons who
have acted like that. Now the cir-
cumstances have changed a good deal.
Now, the matter as to who should be
declared intending evacuee and who
not, will be placed before the House.]

26 ¢ s = o = S0

Pl

[Giani G. 8. Musafir: What is the
number of those persons against whom
action has been taken?]

ot go fto dw: wm Frefaml &
fawrg foar mar &1

Shrl A. P. Jain: Action has been
taken against seven persons.]

Sardar B. S. Man: How much pro-
perty that was originally declared as
evacuee property of intending evacuees
has subsequently been released?

Shri A. P. Jain: No property of
intending evacuees has been declared
as evacuee property.

INDIAN IMMIGRANTS IN BURMA

*3372. Shri Bathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether a permanent treaty with
Burma is under the contemplation of
the Government of India dealing with
Indian immigrants to Burma;

(b) whether it is a fact that a large
volume of traffic has been going on
between the two countries in recent
years; and

(c) it so, whether Government pro-
pose to lay on the Table of the House
a statement showing the figures of
immigrants to Burma since 1948?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) The Govern-
men of India have during the past few
years been pressing the Government
of Burma to enter into un agreement
in regard to immigration of Indians
into Burma. In 1848 during the
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visit of the Burmese delegation some
discussions were held Lut nothing
definite has come out of them.

(b) Yes.

(c) The required statement is placed
on the Table of the House. [See
Appendix XXII, annexure No. 46].

Shri Rathnaswamy: May I know
whether any approach has been made
by our Government to the (Government
of Burma with a request that facilities
may be given to such of those Indians
who would like to return to India?

Dr. Keskar: From time +to time,
Government has been taking up the
case of specific groups of persons.
There has been no general approach
for giving facilities regarding persons
who intend to go to Burmu except as
I sald in the answer that the Govern-
ment did try two or three times to
discuss with the Government of Burma
the general question of immigration
of Indians.

Shri Rathnaswamy: May I know
whether the Government 1is aware of
the fact that a large number of Indians
feel stranded in Burma because they
iiod;xq,t have the facilities to return to
ndia?

Dr. Keskar: I am not aware of any
large number of Indians who are
stranded in Burma. There is no
doubt that a certain number of Indians
who were unsettled on account of the
present disturbances in Burma wanted
to come back and as many as specifi-
cally wanted to come back have been
helped with free passage, and many
other facilities to come back to India.

Mr. Speaker: Next question.

Oral Answers

CENTRAL ENFORCEMENT DEPARTMENT

*3375. Shri Krishnanand Rai: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
Government are contemplating to close
the Enforcement Department?

(b) What is the annual cost for
maintaining this department?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No.
(b) About 7 lakhs.
Shri Krishnanand Rai: When fgg

for what specific purpose was
department opened?

Shri Mahtab: This department was
opened in 1948 in order to see that
the Cloth Textile Control Order was
implemented by thé mills. Since then
it has been continuing and the Steel
Control also has been entrusted to this
department subsequently in 1949.
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Shri Krishnanand Rai: May I know
how many cases of infringement of
the control rules have heen sent Ly
this department to the courts and how
many of them have been successful?

Shri Mahtab: The figures are from
30th June 1949 to 31st October, 1950.
990 cases of alleged contraveation of
the control order were investigated out
of which prosecutions were launched
in 261 cases and 112 cascs ended in
conviction and 121 cases are still pend-
ing in the courts.

Shri T. N. Singh: Out of these cases
that were started, how many were
started against the textile mills and
how many against the dealers?

Shri Mahtab: I am sorry ] do not
have that information with me now,
but I can lay it on the ‘Table of the
House, if the hon. Member wauts it.

Shri A. C. Guha: May 1 know if
this Enforcement Department has any
police powers, and if not how do they
handle these cases?

Shri Mahtab: Under the law they
cannot have any police powers and as
a matter of fact they have no police
powers. With the help of the local
police they carry on their work.

Shri Sidhva: Sir, may 1 know whe-
ther it is a fact that the Estimates
Committee recommended that this
Department should be amalgamated
with the Home Ministry for the gsake of
economy, and if so what decision has
been reached by the Government on
this point?

Shri Mahtab: It is a fact that such
a recommendation was made and that
will be evident from the report of the
Estimates Committee. That point
is under the examination of the Gov-
ernment.

Shri Chattopadhyay: Has the Central
Government any complaint against the
State Governments that they are not
cooperating with this Department?

Shri Mahtab: The Central Govern-
ment cannot have, in the circumstances,
any complaint against the State Gov-

<ernments.
RusBer TYRES AND CARBON BLACK

*3376. Shri Rathnaswamy: (a) Wil
the Minister of Commerce and Industry
te pleased to state what is the total
qQuantity of Rubber tyres exported to
China ia 1950-51 and on what terms?

(b) What are the countries from
which India has been importing
Carbon Black used for the manufac-
ture of tyres?
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(c) What is the quantity of Carbon
Black imported from the United States
of America?

The Minister of Commerce and
Industry (Shri Mahtab): (a) During
the whole of 1950 and January 1931,
about 12,600 sets of tyres and tubes
were exported to China. = All these
were exported on commcreial basis.

(b) UK. and the U.S.A.

(¢) During 1950-51, 76,83,516 1lbs. of
Carbon Black valued at Ks. 36 lokhs,
approximately. were impurted from
the United States of America.

Shri Rathnaswamy: Is it a fact that
the Government of the United States
of America has advised thc Govern-
ment of India not to export rubber
tyres to China and if so what are the
reasons?

Shri Mahtab: That is not correct.
No Government can advise any oher
(t}owéemment in regard to their own
rade.

Shri Rathnaswamy: At least is the
Government aware of the fact that the
Government of the United States of
America have expressed its unwilling-
ness or objection to the export of rul
ber tyres to China?

Shri Mahtab: That is not a fact. I
do not think any government can be
so imprudent as to raise any such
objection as the one referred to by
the hon. Member.

Shri Brajeshwar Prasad: Is it a fact
that the export of giant tyres to China
has been stopped?

Shri Mahtab: The export of tyres
not only to China. but to others also
has been stopped because of our local
requirements.

Shri Himatsingka: Is it a fact that
the prices of rubber tyres have been
increased without reference to the
Tarif Board or any other authority?

Mr. Speaker: I think that matter
has been dealt with in the half-an-hour
discussion.

Shri Mahtab: There is no question
of Government coming in because thg
price of tyres is not controlled.

Shri M. V. Rama Rao: Is it a fact
that about 14,000 or 17,000 ¢t exe
ported from Calcutta to Hongkgu
eventually found their way into
China and this produced a t{otut
from the Government of the United
States?

Shri Mahtab: There has been no
protest from any quarter; the export
had to be stopped because of our own
requirements.
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Shri M. V. Rama Rao: But is it or is
it not a fact that these tyres were ex-
ported from Calcutta?

Shri Mahtab: I have already stated
that tyres were exported. I do not
know whether they were exported
from Calcutta or Bombay, but they
were exported from India.

Sardar Hukam Singh: With reference
to part (a) of the answer, while these
tyres were being exported, were some
tyres also imported into Indla during
the same year?

Shri Mahtab: There has been no
such import, as far as I remember.

TEXTILE MACHINE TooL FACTORY

43378. Shri Kamath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that plans
are under way for the establishment
of a textile machine tool factory;

(b) if so, where it will be located;

(c) whether it is a completely Indian
enterprise or it is in partnership with
a foreign company, if so, which;

(d) the Percentage of Indian and
foreign capital invested therein; and

(e) the estimated annual output of
the factory?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
hon. Member is perhaps referri to
the establishment of a textile machinery
manufacturing factory by Messrs.
National Machinery Manufacturers Ltd.,
Bombay. If so, I may point out that
this factory is already nearing com-
pletion and will go into production
shortly.

(b) The factory is situated at Thana,
24 miles from Bombay, between the
Bombay-Poona Road and the main
G.IL.P. Railway.

(¢) It is a combine of fndian Mill-
owners and Messrs. Textile Machinery
Makers of the United Kingdom.

(d) The authorised share capital of
the company is Rs. § crores. The
issued share capital is Rs. 1'5 crores.
Cash actually subscribed amounts to
Rs. 1.19,69,600 out of which Rs. 13
lakhs have been subscrihed by Messrs.
Textile Machinery Makers of UK.
Besides. a free issue of 26.000 shares
(value Rs. 26 lakhs) has bren made
to Messrs. Textile Machinery Makers
Ltd.. and Messrs. Tweedales and
Smalley (1920) Ltd. of U.X., in consi-
deration of the technical advice and
assistance rendered by them and their
associated companies in the seiting up
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and running of National Machinery
Manufacturers Limited and of the
permission and licence to use in India
their goodwill, trade names and trade
marks, etc.

(e) The factory, when in full pro-
duction, will produce 1,20,000 spindles
and an equivalent quantity of spare
parts per year.

Shri Kamath: By what time is this
factory expected to go into praduction?

Shri Mahtab: As I have said, it will
go into production in the near future.

Shri Kamath: Is the management of
this concern completely Indian?

Shri Mahtab: Yeos.

Shri Hussain Tmam: Will this be in
competition with the Texmaco of
Calcutta or will it deal in other lines?

Shri Mahtah: This firm will manu-
facture many of the items manufac-
tured by the Texmaco and also others.

Shri T. N. Singh: Out of the various
sums, has any calculation been nade
as to how much will be for trade-
marks and patent rights and how much
will be paid as technical assistance?

Shri Mahtab: 1t is really a private
firm and they have come +to some
understanding themselves with a
foreign irm. I am here only to con-
vey the information about this firm.

Sardar B, S. Man: We received cer-
tain machineries from Germany hy
way of reparation. Have we sold {hat
machinery to this company? If so why
have we not ourselves made use of this
machinery?

Mr. Speaker: I think this question of
German reparation machinery has been
dealt with already.

Shri Kamath: What is the percentage
of Indian capital and the percentage
of foreign capital in this concern?

Shri Mahtab: I have already given
the figures and the percentages can
easily be calculated by hon. Members
themselves. The authorised share
capital is Rs. 5 crores. The issued
share capital is Rs. 1'5 erores and the
cash actually subscribed amounts to
Rs. 1.10.60.600 out of which Rs. 13
lakhs have been subscribed by Messrs.
Textile Machinery Makers of the
United Kingdom.

ANGLO-PORTUGUESE JOURNALS IN INDIA

*3384. Shri Joachim Alva: Will the
Prime Minister be pleased to state:

(a) whether Government are aware
of the number of Anglo-Portuguese and
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Anglo-Konkani journals which are
being published Bombay and other
rts of India, which flercely- champion
e cause of Portuguese domination
over Goa as against the natural claims
of free and independent India; and

(b) whether Government are aware
that some of them have been directly
subsidised by the Portuguese authori-
ties and what measures Government
propose to take against these journals?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) It is understood that a number
of these journals received assistance
from Portuguese India. In view of
Government’s policy of respecting the
freedom of the Press, they do not
propose tn take any action against
them, unless circumstances arise which
necessitate such action.

Shri Joachim Alva: What are the
names of the journals and have Gov-
ment drawn the attention of the
Government of Portugal (o the acti-
vities of these journals?

Dr. Keskar: Government have riany
times drawn the attention of the Gov-

ernment of Portugal to the activities of .

these journals. The most prominent
amongst these journals are Heraldo,
Diario de Neite, and Anglo-Lusitano.

Shri T. N. Singh: Is it not a fact
that the publicity carried on by these
journals with the help of foreign capi-
tal amounts to interference in our own
political handling of the situation?

Dr. Keskar: I would not go so far
as to call it interference but there is
no doubt that such help Ly foreign
capital is undesirable.

ENHANCEMENT OF ExPoRT DuTry

*3385. Shrl S. N. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state whether Govern-
ment in excrcise of the temporary
powers given by Parliament {o enhance
existing export duties and to levy new
duties, have enhanced export duties or
levied new duties on any articles?

(b) If so, which are those articles?

The Deputy Minister of Commerce
and Industry (Shri Karmavkar): (a)
and (b). Yes. The export duty
on jute sacking (cloth, bags, twist,
yarn, rope and twine) was increased
from Rs. 150 to Rs. 350 oer ton with
effect from the 30th March, 1951.

Shri 8. N. Das: Since the {ime these
duties were levied has the price of jute
sacking gone up?

Shri Karmarkar: I would
have notice.

like to
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WAR RrraraTIONS

*3386. Shrl Raj Kanwar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the up-to-date position of the
recovery of war reparations from (i)
Japan and (ii) Germany;

(b) whether such reparations have
been received or are expected to be
recelved from any other countiry and
if so which, and what is the realised or
anticipated amount; and

(c) whether any portion of such
reparations has been or is proposed to
be distributed to oprivate individuals
or firms and if so, in what proportion?

The Deputy Minister of Commerce
and Industry (Shri Karmackar): (8)
and (b). India has so far received
German Reparations as follows:

In cath Rs. 30,32,686 (Approxi-
mately)

As Capital goods Ra. 2,44,86,473
(estimated value) ————
Total . Ras. 2,81,19,159

No reparations have been received or
are expected from any country other
than Germany, but India is entitled to
retain the other enemy proper%nnow
vested in the Custodian of emy
Property to the extent of her claims.
against the countries concerned.

(¢) No decision has so far been
taken as to the manner in which re-
parations received in cash should be
disposed of. As regards rapital goods
received as reparations from Germany,
allocations have been made to Govern-
ment Departments, the States, and
Educational and Research Institutions.

Shri Raj Kanwar: What is the total
value of war reparations claimed by
India from Japan and Germany? Is
there any hope of getting any further
amount or machinery etc., Irnm those
countries?

Shri Karmarkar: With regard to
Germany and Japan regarding claims

I should like to have notice. 1 have
not got the information ready.
Mr. Speaker: The second part of

his question is. what is the likelihood
of further recoveries being made?

Shri Karmarkar; We are likely to
recelve further allocations from the
Inter-Allied Reparations Agency with
regard to Germany. As regards Japan
the matter is under consideration
pending the conclusion of a peace
treaty.

Shri Raj Kanwar: What practical
steps are Government taking to secure
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an early settlement of this question,
seeigxg that the war ended some years
ago?

Shri Karmarkar: This is a question
in which many Governments are con-
cerned and our Government is taking
all steps possible in the cirumstances.

Sardar B. S. Man: What portion of
these reparations which we have
received in the form of capital goods
has been utilised by the Government
itself, what portion has been sold  to
private parties and whatl portion still
remains unused by the Government?

Shri Karmarkar: So far as private
parties are concerned I think subject
to further information being obtained,
educational and research institutions
have got a part of these assels. As
regards the other part of the question
I should like to have notice.

Shri T. N, Singh: Is it a fact that
parts of machines received as repara-
tions do not form complete units and
therefore they remain unusable?

Mr. Speaker: This question has been
put more than once in this House.

Shri Shankaralya: May I know whe-
ther among the machinery received
from Germany there was a complete
-set for the manufacture of aircraft and,
if so0, would it be given to the Hindustan
Aircraft Factory for the manufacture
of aircraft?

Shri Karmarkar: I should like to
know more about that.

Shri Kamath: Is it a fact that some
.of the goods received by way of re-
\garations have tended to deteriorate,

ecause of bad storage?

Shri Karmarkar: I do not think so.
ExpeERT COMMITTEE ON PRINTING

*3387. Shri Raj Kanwar: Will the
‘Minister of Works, Production and
Supply be pleased to state:

(a) the composition of the Expert
Lommittee on Printing set up in
March, 1949;

(b) the date on which it concluded

its work; and

(c) it the Committee has mnot sub-
mitted its report, the reasons therefor
and when its report is expected?

The Deputy Minister of Works
JProduction and Supply (Shri
Buragobain): (a) The Committee con-
sisted of—

Chaiﬂnsn—Shri Ram Nath Goenka,

‘Members—(1) Mr.

F. Borton,
Manager,

Caxton Printing
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Press, Bombay (he subse-
quently resigned),

(2) Shri H. K, Das, Managing
Director, Eagle Lithographing
Co. Ltd., Calcutta.

(3) Mr. F. H. Rauleder, Superin-
tendent, Hoe & Co., Madras.

(4) Mr. E. V. Gregory, Controller
of Printing and Stationery,
India, New Delhi

Secretary—Shri V. N.

Dip. in Printing
Nagpur.

(b) Middle of March 1930.

(c) The Report of the ixpert Com-
mittee has been received in the
Ministry in draft form and has not
yet been finalised by the Chairman.

Linaye,
(London),

The reason is that one of the mem-
bers of the Committee, Mr. F. H.
Rauleder, who was asked to sign the
report declined to do so since it
differed from the draft he had seen.
The question of recasting the report is
pending with the Chairman and it is
not known when the flnalised report
will be submitted. Efforts are however
being made to get the report expedited.

Shri Raj Kanwar: What practical
steps have Government taken to
finalise the report and by what date
is it likely to be finalised?

Shri Buragohain: As I have already
stated one of the members, Mr.
Rauleder, was away for some months
last year after the report was drafted
and when he returned to the country
and saw the-report he refused to sign
it. Another member of the Com-
mittee, the Controller of Printing and
Stationery, also differed from the re-
port in the draft form and the Chair-
man has been requested several times
to call all the members and hold a
sitting of the Committee, finalise the
report and make it available to us.

Mr. Speaker: Next question.
Shri Goenka: The
true.

Mr. Spoaker: He may take up the
matter privately with the hon. Minis-

) SYPPPH

answer is not

Shrli Goenka: May I make a state-
ment?

Mr. Speaker: Order, order. I do not

.want to encourage the practice of

Members contradicting  Ministers’
statements on facts on the floor of the
House. One of the dangers is that
such contradictions are publicly made
without proper information and then
there is no chance of their being
corrected. I think the proper course



'478 Oral Answers
for the Members, if they want to
contradict such statements, is that they
should talk with the Minister privately
and convince him. If the latter re-
fuses to be convinced and if the hon.
Member has reasons to believe that
the Minister has intentionally refused
to be convinced by facts, he may table
a question.

Shri Goenka: May I make a state-
ment?

The fact is something different
from what he has said today.

Mr. Speaker: Order,
qQuestion.

order. Next

GOVERNMENT PRESSES (INVESTIGATION
BY FOREIGN EXPERTS)

¢3388. Shri Balwant Sinha Mehta:
(a) Will the Minister of Works, Pro-
duction and Supply be pleased to state
whether it is a fact that the Govern-
ment of India have decided to appoint
a Foreign Expert to investigate into
the working of the printing establigh-
ments of Government and to suggest
improvements regarding plant and
method of working etc.?

(b) If so, is he a man of technical
exferience and was no Indian avalil-
able?

(¢) Do Government propose to send
some Indians with adequate experience
abroad for training or refresher course
and if so, when?

The Deputy Minister of Wo!
Production and Supply (sr::l
Buragohain): (a) Yes.

(b) No person has yet been selected,
but attempts are being made to obtain
a suitable person from the United
Kingdom or the Countinent. The Offi-
cer should essentially be a qualified and
skilled printer with considerable ad-
ministrative experience in the runuin,
of the presses with all types of print-
ing. Further he should preferably
have experience of urchase and
supply of stationery. quiries show
that no Indian with such composite
experience is available. It may be
stated that the appointment of a
technical officer has recommended
by the Expert Committee on printing.

(c) The matter is under considera-
tion of Government.

Shri Balwant Sinha Mehta: On what
basis did the Government come to
know that there was no Indian with
such composite experience available?

Shri Buragohain: As I have stated
we have been looking for a person who
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would have compocite experience of
both the stationery side and printing
side of the department That has
been the Government's ditficulty in
finding a man with such composite
exFerience. As the House knows
things are not going on well in the
Stationery Office in Calcutta.

Shri Balwant Sinha Mehta: May I
know the number of our officers and
men of experience who have been
trained in foreign countries?

Shri Buragohain: All our Managers
and Assistant Managers have had
training in U.K. in the master printer's
course.

Shri Deshbandhu Gupta: May I know
whether it is a fact that in the absence
of a fcreign expert on printing Gov-
ernment have authorised or appointed
one of the members of this expert
committee to recommend the purchase
of all the machinery, and that no
machinery is being purchased unless it
is ‘okayed’ by that member of the
expert committee?

Shri Buragobain: The position was
this. Government had, on the recom-
mendation of the expert committee,
already placed orders for certain
machinery for our presses for replace-
ment of old machinery and also for
setting up of a new press at Nasik.
One of the members of this committee
ha& ned to visit the Continent and
U.K,, and so his presence there was
taken advantage of to make selection
of types of machinery.
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[Gianl G. 8. Musafir: Are there any
foreign qualified persons ia the De-
partment at present?]

Shri Buragohain: As I have already
stated, all our Managers snd Assistant
Managers have had training in UK.
in the master printer's course but
that exferlence is not considered
enough for the purpose for which the
Government wants the person.

8hri A. C. Guha: May I know if the
Government had made any enquiry
into the working of Government press-
es through some Governmental enq
committee, and, if so, what are the
recommendations and what action has
been taken on them?

Shri Buragohain: The expert com-
mittee went into the working of all
the presses and visited, I think, all of
them and made ccrlain recommenda-
tions.
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Mr. Speaker: We will go to the next
question.

Shri A, C. Guha: Sir, my question
has not been understood and answered.

Mr. Speaker: Does not matter—he
may pursue it later on.

"

Hice CoMMisSIONER IN CEYLON

*3389. Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether Government have made
any decision regarding the selection of
thed next High Commissioner in Ceylon;
an

(b) whether any communications
have been made by the Government of
Madras with the Government of India
in the matter?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Shri K. P.
Kesava Menon has beer appointed as
High Commissioner.

(b) Yes, the Government of Madras
made certain representations regarding
this matter.

Shri Rathnaswamy: May I know why
such a long delay was made in filling
up this vacancy caused by the resigna-
tion of the former High Commissioner?

Dr. Keskar: It was caused by the
search for a suitable candidate for
that high post.

Shri Rathnaswamy: Is it the practice
of the Government here to consult the
wishes of the residents of countries
like Ceylon where the High Commis-
sioners have to be appointed, before
making these appointments?

Dr. Keskar: I have nol understood
the question, Sir.

Shri Rathnaswamy: I.et me put it
this way. Is it the practice of the
Government here to take into corsulta-
tion the opinions of the leading Organi-
sations of countries like Ceylon where
the High Commissioner is to be
appointed?

Dr. Keskar: T think it is nnt possible,
neither could it ever be the practice
of Government to consult organisations
in another country regardiniz the
appointment of our representative in
that country.

D1SPLACED STUDENTS IN CALCUTTA

*3394. Shri Jnani Ram: Will the
Minister of Rehabilitation be pleased
to state:

(a) the amount provided for the
scheme for the dispersal of displaced
students from Calcutta; and
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(b) the number of students to be
benefited by the scheme?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) A loan ol
Rs. 70 lakhs has been given to West
Bengal Government.

(b) The scheme is intended ulti-
mately to benefit 7990 students, but so
far only 2675 students have been
enrolled out of which 1467 or 548
per cent. are displaced persons

Shri Jnani Ram: May I know the
reason why the rest of the students
are not being benefited?

Shri A. P. Jain: One of the reasons
given to us by the West Eengal Gov-
ernment is that the category ‘B’ schools,
that is the new intermediate colleges
outside Calcutta, could not be affiliated
to the Universities, and therefore the
displaced students sought admission
elsewhere. In those colleges the
percentage of displaced persons is low
-—that is, 32'3 per cent. There might
be other possible reasons of which I
am not aware.

Shri Jnani Ram: May I know the
places where the students have been
transferred?

Shri A. P. Jain: There are about
forty places and if the hon. Member
wants I can supply the information to
him privately.

Shri A. C. Guba: May I know the
number of colleges and high schools
established under this scheme?

Shri A. P. Jain: Eighteen existi
colleges were intended to be extend
but, in fact, twenty have been extend-
ed. Sixteen new intermediate colleges
outside were proposed to be opened;
actually twelve have been opened so
far. Three technical institutions were
intended to be opened under the
scheme but actually elght have been
opened.

FARIDABAD TOWNSHIP

#3395, Shri Jnani Ram: Will the
Minister of Rehabilitation be pleased to
state:

(a) the time when the scheme of
Faridabad Township was taken up;

(b) the date on which the scheme
was sanctioned by Government; and

(c) the amount so far spent on the
scheme?

- The Minister of State for Rehabilita-
tion (Shri A. P. Jaln): (a) June, 1049,

(b) The sanction for the first instal-
ment of a sum of Rs. 60 lakhs was
accorded in November, 1949.
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(¢) The amount so far speat on the
scheme is approximately Rs. 140 lakhs
upto the end of March, 195].

Shri Jnani Ram: May I know the
amount spent for encouraging home
industries?

Shri A. P. Jain: Sir, I have got the
figures but I may have to hunt them
out—it is a big table. I want notice
of the question.

Shri Jnani Ram: May I know the
value of the goods produced by the
inhabitants so far?

Shri A. P. Jain: We have not got
separate figures for Harijans.

Some Hon. Members: He said ‘resi-
dents’, not Harijans.

Shri B. R. Bhagat: May [ know how
many houses in that colony have been
constructed and what is the cost per
unit of the houses and also how the
cost compares with houses constructed
in Delhi?

Shri A. P. Jain: Sir, this question
was answered in this House only
the other day, but I will repeat
the answer. 3500 houses have
already been constructed; 1500
are under construction. The cost is
Rs. 4/11/- per sq. ft. and the buiit
area under each house is 360 sq. ft. So
far as how this cost compares with
the cost of comstruction in Delhi, if
we take into account the difference in
specifications the cost would be more
or less the same there as in Delhi.

NILOKHERI TOWNSHIP SCHEME

*3396. Shri B. K. Das: Will the
Minister of Rehabilitation be pleased
to state:

(a) the total amount spent so far on
the Nilokheri Township Scheme;

(b) the monthly recurring expendi-
ture; and

(¢) the amount, if any, allocated as
the recurring or non-recurring grant
for the year 1951-527

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The total
gross expenditure on the Nilokheri
township scheme up to the 31st March,
1951, was Rs. 82.79 lakhs.

(b) The average monthly expendi-
ture is Rs. 45,000,

(c) The following allocation has been
made but has not yet been finally
accepted :

* Non-recurring. Rs. 804 lakhs.
Recu 8 Rs. 6°13 lakhs.
Total. Rs. 14°17 lakhs.
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Shri B. K, Das: May I know what
amount of this total expendilure is a
loan to the township?

Shri A. P. Jain: Excepting the ex-
penditure on the polytechnic which is
Rs. 16°17 lakhs, and the expenditure
on the school and hospital, the rest
is a loan, that is Rs. 57'66 lakhs.

Shri B. K. Das: What is the adminis-
trative set-up in this place and who is
responsible for the payment of this
]loan and what are the terms of the
oan/

Shri A. P. Jain: We Lave got an
Honorary Technical Adviser who is in
charge of the colony up till now. We
may have a change in the set-up, but
what will be the change I am not in
a position to indicate today.

Shri B. K. Das: Has the townshi
become self-sufficient or if it is no
by what time is it expected to become
self-sufficient?

Shri A. P. Jain: Self-sufficlency is a
difficult question to answer, but the
entire loan was agreed to be paid in
twenty-five years and they have paid
the first quarterly instalment.

Shri Kamath: In the case of houses
built in this township at Nilokheri, at
what figure does the cost per sq. ft. of
floor area work out?

Shri A. P. Jain: T require notice.

Shri Kamath: Is it a fuct that the
cost per sq. ft. so floor area in Nilo-
kheri houses is less than that of the
100 houses recently purchased by the
Rehabilitation Ministry from the Gov=
ernment Housing Factory?

Sbri A. P. Jain: My Ministry has not
urchased any houses from the Pre-
abricated Factory and the question of

cost is also a matter which depends
upon many and varied factors.

Sardar B. S, Man: What s the pre-
sent income of this colony through the
sale of its products?

Shri A. P. Jain: We have so far
recovered Rs. 1'63 lakhs from the
sale proceeds.

D1SPLACED P¥RSONS' CaAMPS IN CACHAR

*3397. Shri A. C. Guha: Will the
xlni&tr of Rehabilitation be pleased
state:

(a) the number of camps maintained
by the Government of India in Cachar
with the number of inmates in each
camp;

(b) whether there has been r&n{
closing down of the camps or cu
ment of rations before rehabilitating
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the displaced persons of the camps;
and

(c) the expenditure incurred on the
camps?

The Minister of State for Rebabilita-
tion (Shri A, P. Jain): (1) Two.

Station Camp, Silchar. 700
Puran Bazar Camp,
Karimganj. 300
Total. 1000
(b) No.

(c) The expenditure durlng 1950-51
was Rs. 10,29,000.

Shri A. C. Guha: May 1 know what
is the rehabilitation arrangement for
the inmates of these camps?

Shri A. P. Jain: None.

Shri A. C. Guha: Are thay not going
to be rehabilitated?

Shri A, P, Jain: No. They are not
going to be rehabilitated, because they
are a permanent liability.

Shri A .C. Guha: Are they -going to
be stationed there or removed to some
other place?

Shri A. P. Jain: It will all depend
upon the suitability of the place. We
are thinking of setting up a permanent
home either in our own building or
in a hired building.

Shri A. C. Guha: Have there been no
other camps in recent times in Cachar?

Shri A. P. Jain: No.

Shrl Chattopadhyay: Vill the hon.
Minister explain what i1s meant by
‘permanent liability’?

Shri A. P. Jain: ‘Permanent liability’
is an expression which has been used
by Shri Gopalaswami Ayyangar in
h{«: report on the working of the Re-
habilitation Ministry. It means that
we are responsible for maintaining the
old and infirm so long as ttey live or
one of the members of their family
i{s able to maintain them. In the case
of unattached women it means
that we should maintain them until
we are able to give them training and
set them up in life or until one of the
dependents of such unattached women
is in a position to maintain them.

Shri A. C. Guba: Have there been
any camps in the tea garden area of
Cachar?

Shri A. P, Jain: There were no camps
in the tea garden area of Cachar.
Only transit camps had been set up
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and from those camps people wer
dispersed on land. ps peop ¢

CrLoTH (EXPORT)

*3400. Shri S, C. Samanta: (a) Will
the Minister of Commerce and
Industry be pleased to state whether
Government have taken any decision
to export coarse and medium cloth to
soft currency areas in 1951-52 and if
so, what is the quantity?

(b) What quantity of coarse and
medium cloth produced in 1951-52
would be reserved for distribution
within the country?

Oral Answers

The Minister of Commerce and
Industry (Shri Mahtab): (a) No deci-
sion has been taken for 1952. For
1951, the decision is to license 144
million yards to soft currency countries,
including Pakistan.

(b) On the present estimate of
cotton availability during 1951, the-
quantity of coarse and medium cloth
available for distribution within the
country will be approximately 2,150
million yards. No figure can yet the
given for 1952,

All the figures in reply to this ques-
ion relate only to mill-made cloth.

Shri 8. C. Samanta: May I know
what stands in the way of complete
stoppage of the export of these quali-
tles of cloth to soft currency countries,
especially as we are deficit in cloth?

Shri Mahtab: I have already ex-
plained that when we require the
Import of various essential articles
and we negotiate for them, we have to
give our suppliers their requirements
also to some extent. Thus, we have
to strike a bargain in these matters.

Shri Hussain Imam: What is the
estimate on which the hon. Minister
has based the figure of 2,150 million
yards for the country’s consumption?

Shri Mahtab: The total production of
medium and coarse cloth is 2,150
million yards plus 144 million yards.

Shri Hussain Imam: No export to
dollar countries?

Shri Mahtab: No.

Kaka Bhagwant Roy: What s the
quantity of medium cloth fixed to be
exported to Indonesia?

Shri Mahtab: Our total export this
year will be to the extent of 144 million
yards. It will be to countries like
Pakistan, Ceylon and possibly also
Indonesia. I cannot say offhand how
much is for Indonesia, but the total
export limit will be 144 million yards.
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Shri S. C. Samanta: May I know why
fine and superflne cloth are not ex-
p;)rtt:;i instead of these qualities of
cloth?

Shri Mahtab: Exports of flne and
superfine cloth have ©oveen staggered
for this year, because last year we
issued licences to the extent of about
1100 million yards. During the course
of this year, fine and superfine cloth
will be exported gradually.

Shri Krishnanand Ral: May I know
whether all the quotas allotted for
export in 1950 were exported or some
of them lapsed?

Shri Mahtab: I have already stated
that this has been staggered and
some of this export will tuke plare in
.1952 also. It has been staggered in
that way.

Shri Hussain Imam: Ou‘ of the ex-
port quota mentioned by the hon.
Minister, how much has been already
exported and how much still remains?

Shri Mahtab: Nothing has been
exported yet.

Shri 8, C. Samanta: May I know the
cost of production per yard of these
medium and coarse varieties and what
is the price obtained by export?

Shri Mahtab: I am sorry I cannot
give that information now.

WRITTEN ANSWERS TO QUESTIONS

FRENCH SETTLEMENTS

*3366. Prof. S. N. Mishra: (a) Wil
the Prime Minister be pleased to state
whether it is a fact that the French
Government have proposed io offer
French India the status of an “Associat-
ed State”?

b) If so, has there been any consul-
tation with the Government of India

in this regard? )

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
Government have heard some rimours
regarding such a proposal but have

no definite information on the subject.

NON-OFFICIAL HELP FOR REBABILITATION
OF DISPLACED PERSONS

*3373. Shri Kishorimohan Tripathi:
(a) Will the Minister of Rehabilitation
be pleased to state whether Govern-
ment have any approximate estimate
of non-official help received by Gov-
ernment for purposes of rehabilitating
the displaced petsons?

(b) Did any political party or public
Institution in India ralse any funds for
this purpose?
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(¢) Did any financial aid come from
abroad?

(d) Did Government make any
appeal in the direction of getting non-
official financial aid, for rehabilitating

the .displaced persons?

The Minister of State for Rehabilita.
tion (Shrl A. P, Jain): (a) Tne atten-
tion of the hon. Member is invited to
my reply to Starred Question No. 2126
on 12th March 1951.

(b) The Central Relief Committee of
the All India Congress Ccmmiitee
raised substantial funds for the rellef
and rehabilitation of displaced persons.
Funds were also collected by the
Ramakrishna Mission, the Marwari
Relief Society and other bodies.

(¢) Yes. Donations have been

received from individuals, groups or
assoclations in foreign countries,

" amounting to Rs. 730 lakhs.

(d) No specific appeal to contri-
bute to a specific fund was made.

TARIFF PREFERENCE

*3374. Shri Kishorimohan Tripathi:
Will the Minister of Commerce and.
Industry be pleased to state the names
of countries, if any, which give tariff
preferences to India and receive the
same from India?

The Deputy Minister of Comwerce
and Industry (Shri Karmarkar): A
list of the countries which are covered
by the scheme of preferences is placed
on the Table of the House. ESee
Appendix XXII, annexure No. 47.

NEw PRINTING PRESS AT NASIK

*3377. Shri P. G. Sen: WIll the
Minister of Works, Production and
Supply be pleased to state:

(a) whether Government propose to
open a new Press at Nasik and if so,
how Government propose to meet the
needs of the various Government of
India offices situated at Delhi and New
Delhi with regard to the expeditious
printing of their publications;

(b) whether the Expert Committee
(Printing) recommended that, within
a range of one hundred miles from
Delhi, another Press, fully equipped to
cope with the overflow of printing
work, should be established and if so,
what action has been taken by Gov-
ernment on that recommendation; and

(c) whether it is a fact that the
paucity of Printing machineries at the
Government of India Press, New Delh{,
is responsible for the delay in the
tmely publication of Parllamentary
papers and other works relating to the
various Ministries and is also standing
in the way of creating a separate wing
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in the Press for timely printing of
Par]lamentary papers?

The Deputy Minister of Works,
Production and Supply (Shri
Buragohain): (a) Yes, The Nasik
Press would help in expeditious
printing of the work of the Govern-
ment of India offices in Delhi and
New Delhi, both by undertaking non-
urgent work as well as by relieving
the Government of India Press, New
Delhi, of the printing work of the
offices located in the Bombay area
and southern parts of the country. At
the same time it is proposed to aug-
ment the printing capacity of the
gol\iﬁrnment of India Press, New

elhi.

(b) Yes. The matter is under exa-
mination. But in view of the finan-
clal stringency, there is little likeli-
hood of this recommendation being
implemented in the near future.

(c¢) Yes, to some extent. Delays are
however mainly, because the existing
machines in the Press are very old
and worn out and the total volume of
demands placed on the: Press far
exceeds its capacity. It is hnped
that with the establishment of the full-
fledged Press at Nasik and the pro-
posed expansion of the Government
of India Press at New Delhi, the
latter Press will be left with a manage-
able lovad. Some additional machines
are being procured specifically for
creating a self contained wing in the
New Delhi Press for Parliamentary
work.

TRADE REPRESENTATIVES

*3379. Shri Kishorimohan Tripathi:
(a) Will the Minister of Commerce and
Industry be pleased to state the num-
ber of Trade Representatives posted
by lndia to different countries as on
15th August, 1947?

(b) What is the total annual ex-
penditure in respect of the said repre-
sentatives’ offices?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Twelve.

(b) The cxpenditure on such of the
iwelve offices which are in existence
now will be in the neighbourhood of
Rs. 16,46,800 during 1951-52.

GOVERNMENT OF INDIA PROPERTY AT
KATHMANDU

*3380. Shri A, P. Sinha: (a) Wil
the Prime Minister be pleased to state
what is the extent of property owned
by the Government of India at Kath-
mandu in Nepal?
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(b) In whose possession is the pro-
perty, wholly or in parts?

(c) To what use is it being put?

The Deputy Minister of Extcrnal
Affairs (Dr. Keskar): (a) to (c). A
statement of the property owned by
the Government of India at Kath-
mandu in Nepal is placed on the
Table of the House. [See Appendix
XXIl, annexure No. 48.]

With the exception of the Ambassa-
dor’s residence, the First Secretary’s
residence and the Archivist's bunglow,
which are at present in the possession
of the British Amhassador, the rest of
the property is-in the possession of the
Embassy of 1India. The buildings
that are in the possession of the
British Embassy are being used for
residential purposes by the British
Ambassador and his staff. Those in
the possession of the Embassy of India
are being used both as offices and as
residences for the statf of the Indian
Embassy.

SEASONAL LABOURERS OF CHHOTA
NAGPUR

*3381. Shri Kshudiram Mahata: Wil
the Minister of Labour be pleased to
state whether there is any difference
in daily wages between casual or
seasonal labourers from Chhota Nagpur
and Madhya Pradesh to plantation
areas and permanent labourers and if
so, what?

The Minister of Labour (Shri
Jagjivan Ram): According to avail-
able information, the reply 1is in
negative,

AGRICULTURAL LABOUR FAMILIES

*3382. Shri Kshudiram Mahata: Will
ﬂ:aeteMmmer of Labour be pleased to
state:

(a) the number of agricultural labour
families in India;

(b) the average number of earning
members per family; and

(c) the average number of days em-
ployed in agricultural and non-agricul-
tural pursuits separately in the year?

The Minister of Labonr (Shri
Jagjivan Ram): (a) The total number
of agricultural labour families in the
Union is estimated at about 19 millions
on the basis of rural population esti-
mated by the Census Commissioner in
1948. The term “agricultural labour”
means a person who is engaged for 50
per cent. or more of the total number ot
days worked by him during a year as
a hired worker performing agricultural
operations.

(b) The average number of earners
per family of agricultural labourers
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would be known after the data con-
tained in the General Family Sche-
dules collected during the All india
Agricuitural Labour Enquiry of the
Government of India have been pro-
cvessed. According to the 1231 census,
however, th¢ average number of
earners per family of agricultural
workers was about 18.

(c) The average number of days
employed in agricultural and non-
agricultural pursuits would be known
only atter the data now being collected
in the Intensive Family Schedules nf

the All India Agricultural Labour
Enquiry have been analysed. How-
ever, according to the results of the
preliminary enquiry conducted in a

few villages in some of the States, nien
agriculiural workers were found to be

employed in agricultural and non-
agricultural pursuits for about 166
days and about 55 days in village

Brindabanpur in West Bengal, for i34
and 66 days respectively in Vandalur
in Madras, 152 and 3 days in village
Dorwan in Bihar, 96 and 80 days
respectively in village Archikarahalll
in Mysore and 162 and 3 days respect-
ively in village Khapri in Madhya
Pradesh.

INDUSTRIAL LABOUR

*3383. Shri Kshudiram Mahata: Will
the Minister of Labour be pleased to
state: ’

(a) the average daily earning of an
industrial labourer in India;

(b) the percentage of daily earnings
spent on food only;

(c) the average daily earning of an
agricultural worker in India (taking
the days of unemployment also into
account); and

(d) the percentage >f daily earning
of an agricultural worker spent on

food only?
The Minister of Labour (Shri
Jagjivan Ram): (a) The estimated

average annual earnings of a worker
engaged in factory Industries was
Rs. 890 in 1948. This works out to
an average of Rs. 2-7-0 fnr each day
of the year or roughly Rs. 3-4-0 per
day actually worked.

(b) The percentage expenditure on
food of an average industrial worker’s
family, as determined from family
budget enquiries conducted at some of
ihe important centres in India, varles
from 328 to 69:2 in the different
centres.

(¢) The average daily earning per
earner of an agricultural worker
family taking unemployment also into
consideration, as ned during
the preliminary agricultural labour
48 PSD.
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enquiry in a few villages in some
States varied from As. -/7/- to As.

-/14/- a day. An average agricul-
tural worker’'s family consists of 1°8
earners and the ugure mentioned
above is only one worker's average
adaily earning throughout the whale
year, the period of unemployment or
underemployment varying from any-
thing between 150 and 200 days in a

year.

(d) The percentage of the expendi-
ture of food to total family exoenditure
varied in the States, where the pre-
liminary enquiry was conducted, from

71 to 81 per cent.
LoANS TO DISPLACED PERSONS

*3301. Dr. Deshmukh: (a) Will the
Minister of Rehabilitation be pleased
to state what is the amount ot loans,
and the number of displaced persons
from West Pakistan to whom these
loans were advanced?

(b) What sum is likely to be advanc-
ed during the current financial year?

(¢) Have any recoveries been made
and if so, what is the amount of these
recoveries?

(d) Is any portion of these loans dis-
tributed through State Governments
and if so, what is the amount given to
each State?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) Rs. 1628
crores upto January 1951. The num-
ber of displaced persons to whom loans
were advanced is not available in all
cases: but loans have been advanced
to 1.31.396 West Pakistan displaced
persons under the Urban Loans Sche-
me and to 2130 by the Rehabilitation
Finance Administration. These
tigures do not incilude the loans ad-
vanced to students abroad.

(b) About Rs. 83°8 crores for West
Pakistan displaced persons excluding
loans which may be advanced by
Rehabilitation Finance Administration.

(c) Recoveries have so far been on
a small scale. Details of amount
realized are not available.

(d) A statement showing the loans
distributed through State Governments
and the Rehabilitation Finance Ad-
ministration for the rehabilitation of
displaced persons is placed on the
Table of the House. [See Appendix
XXII, annexure No. 49.)

EsTIMATES CoMMITTEE (RECOMMENDA-
TIONS)

*3392. Dr. Deshmukh: (a) Will the
Minister of Commerce and Industry be
pleased to state whether the recommen-
dations of the Estimates Committee
(3rd Report) have been examined and
decisions taken thereon?
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(b) If so, which recommendations
have been accepted?

(c) Has:any action been tsken to
mplement the recommendations which
have been acoepted?

(d) Do Government propose to lay a
copy of statement on the Table of the
House showing the economies expected
to result from it during 1951-52?

‘The Minister of Commerce and
Industry (Shxi Mahtab): (a) to (c).
Yes, the recommendations have been
examined and decisions taken on a
number of them, e.g.,—‘Shipping’ and
‘Insurance’ have been transferred to
Transport and Finance Ministries res-
pectively and the reduced Commerce
Ministry amalgamated with the Minis-
u?' of Industry and Supply (para. 12
of the report).

The functions of the Trade Com-
missioners and of the Embassies have
been amalgamated at a number of
places (para. 70 of the report).

A number of posts have been
Agolished (ppras. 1, 4, 6, 8, 9, 42, 74
o? the report).

In the above cases action has already
been taken to implement the recom-
meéndations. Other recommenda-
tions are still under examination and
it is hoped to come to final decisions
in, the near future.

(d) Yes, it is proposed to lay on
the Table of the House the required
statement as soon as ali the recom-

mendations in the 3rd report have
been finally examined.

Snow Case IN S.S. Queen Mary

*3398. Shri L manan: (a) Wil
the Minister of mmerce and Indus-
try be pleased to state whether Indian
Central Cottage Industries Export
Commiittee hired any show case in
S.8. Queen Mary for displaying our
Cottage Industry products?

(b) If so, when and for what period?

(c) What is the rate of hire?

(d) What are the articles now on
display and from when are they on
display?

The Minister of Commerce and
hdustry (Shri Mahtab): (a) Yes,
Sir. The show case has been hired
by the Government of India.

(b) For a period of one year from
4th August, 1950.

(c) £.300 per annum.

(d) Cottage industries products ot
the following varieties have been on
display from the 4th August, 1850:

(1) ‘Ivory products.

(2) Silver-ware and brass-ware.
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(3) Handloom fabrics.
(4) Brocade and ‘scarves.
(5) Ladies bags.

(6) Imitation jewellery.
(7) Bidri-ware.

Exprrostves (IMPORT)

*3399, Shri Lakshmanan: Will the
Minister of Commerce ‘and 'Industry be
pleased to state:

(a) the quantity and value of ex-
plosives imported during the years
1948, 1949 and 1850; and

(b) whether Government propose to
start ‘a factory for the manufacture of
these explosives?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.

(b) No, Sir.

STATEMENT
Bxplosivesgelig-
nite, gunrpowder Bafoty Fuse
Year, otc,
(in pounds) (in pounds)
1948 6,017,286 6,603,885
1949 5,362,256 8,717,811
1950 6,773,800 11.48,0890
Detonators Vahe
Year (Nos.) (Rs.)
1948 4,468,130 6,548,28)
1949 0,478,204 7,884,195
1950 19,707,900 9,045,148

Dhoties AND Sarees

Shri 8.:C. Samanta:
*3401. Shri Barman:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any quota of dhotis and
sarees to be produced by mills is fixed
from time to time, and what is the
machinery to see that the mills are
producing accordingly; and

(b) whether the Tariff Board has

rted on the manufacturing charges
of dhotis and sarees, which matter was
referred to the Board in March 1951
and if so, what is the report?

The Minister of OCommerce and
Industry (Sthri Mabhtab): (a) The
mills have been directed to employ at
least 50 per cent. of their ‘wide looms



Wso

between 48” and 58" for the produc-
tion of dhoties and sarees out of which
60 per cent. has been reserved for the

Written Answers

manufacture of dhoties. There are
Production Officers  at A
Ahmedabad, Coimbatore, Indore,

Calcutta and Kanpur whose duty 1is
inter alia to see that mills are com-
plying with orders relating to produc-
tion.

(b) It has since been
drop the .inquiry.

decided to

DIPLOMATIC REPRESENTATIVES

*3402, Shri Sidhva: Will the Prime
Minister be pleased to state:

(a) how many offices of Ambassa-
dors, Bigh Commissioners, Heads of
legations and Consuls
the end of March 1951;

(b) whether it is the intention of
Government to fill in these posts, an
what are the reasons for keeping these
important posts unfilled; and

(c) whether it is the intention of
Government to combine more than one
embassy on the ground of ecanomy?

The Deputy Minister of External
Afisdrs (Dr. Keskar): (a) At the end
of March 1951 the following offices
were vacant:

Ambassadors 5, High Commissicners
4, Heads of Legations 2. and Commis-
sioner 1.

(b) The High Commissioner in
South Africa was withdrawn some
years ago. Permanent arranzements
have not been made in regard to the
other posts mainly on grounds of
economy. It is the intention of Gov-
ernment to make permancnt arrange-
m;-tnt's As soon as circumstances per-
mit.

"(¢) This matter is under eramine-
tion,

SALT ApvVISORY COMMITTEE
(RECOMMENDATIONS)

*3403. Shri Sidhva: Will the Minister
of Works, Preduction and Supply be
vleased .to state:

(a) what were the recommendations
of the Salt Advisory Committee
rln%t(e)tinl dheld on the 1Jth November.

an

(b) which of them have been accept-
d and which are rejected?

'l‘he Neputy Milllster of Works,
Prodietion :?g : (Bhri
Buragohain): (a) an {b). The
meeting of the Salt Advis%ry Come-
mittee was held on the 14{h ovnmbcr

1950 and not on the 13th. mu.
"i\‘c;nt chowing the recommendations

Gy &’ declslm Ug
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stood vacant at .
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is laid on the Table of the House.
annexure

[ See Appendix XXII,
No. 50.]

BORNER RAIDS IN RAJASTHAN

*3404. Shri Sidhva: Will the Prime
Minister be pleased to state whether
any raid has been made into Rajasthan
territory by Pakistan Nationals in
January, February and Ma 1951 and
it 13::’ what are the details of such
raids?

The Deputy Minister of Extermal
Affairs (Dr, Keskar): There were 16
raids in January, 11 in February and
14 in March 1851. The raiders
carried away 521 cattle and sheep and
other property worth Rs. 31530/-
during these raids. 8 Indian natlonals
were carried away and 8 were killed,
of whom 4 were Police Constables.
Two Pakistani raiders were captured
during this period and ave heing
prosecuted.

FAIR Pricxk 8Hors

*3405. Pandit Munishwar Dast
Upadhyay: Will the Minister of
Commerce and Industry be pleased to
state how many additional Fair Price
Shops for textile goods have been
started in Delhi towards the end of
March and in April 1951?

The Minister of Commerce aad
Industry (Shri Mahtab): None.

Houses ror Dispracep PIRsoNS

*3406. Pandit Munishwa Datt
Upadhvay: (a) Will the Mlnh of
Rehabilitation be pleased to state
many houses and shops for duplaoed
persons are to be constructed this year
in Delhi State?

5 (b) uw hm hmo w0 hr
een cons
under mnstrnctlon?

(c) What is the amount proposed to
be spent over house and shop oanstruc-
tion this year?

The Minister of or Bokahilite-
tion (Shri A. P. Jain): (i) It is pro-
posed to construct approximauly 10 oRe
{enemsnis, 1,500 houses 00
<hops fcr 'displaced vanons g "the
current filnancial yesr.

(b) 13.815 houses and (easmanty
130 hard-board tenements, and 264
s op-curn-romdence: had beea con-
M December, 1080
fenamants.-

4 7 )
'fn -nlldunm wery
Qtructlon on that date ,

(E)m.lm
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CoaL (CONTROL)

*3407. Shri Chattopadhyay: Will the
Minister of Works, oduction and
Supply be pleased to state:

(a) when
imposed; and

(b) what is the result of the exami-
nat{on of the question of decontrolling
coal?

The Deputy Minister of Works,
Production and Supply (Shri
Buragohain): (a) 1st April, 1944.

(b) It has been decided that control
over coal should continue for the
present.

control on coal was

TRADE BALANCE

*3408. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry be
pleased to lay on the Table of the
House a statement showing the trade
balance in the year 1950-51?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): A
statement is placed on the Table of
the House.

STATEMENT

Exports including
586,54 lakhs of rupees.
Imports ...... 565,48 lakhs of rupees.

Balance of trade -+21,08 lakhs of
rupees.

re-cxports.

IMPORTS

*3409. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry be
pleased to refer to the answer given to
starred question No. 1200 on the 6th
February. 1851 and lay on the Table
of the House a statement showing
imports during the period October 1950
to March 1951 under the heads (1)
Capital goods; (ii) Raw Materials and
(ill) Consumer's goods?

The Deputy Minister of Commerce
and Industry (Shri Earmarkar): 1
lay on the Table of the House a
statement showing imports of (i)
plants and machinery (including
rapital ‘goods. typewriters. domestic
refricerators and helting for
mnchtnerv\ (i1) Consumer goods.
N 5 {See Appendix XXII, annexure
0, :

1981 e ot sV

23 APRIL. 1951

Written Answers mT

CLoTH REQUIREMENTS

*3410. Shri M. V. Rama Rao: Wil
the Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any
estimate of the total requirements of
the nation in the matter of coarse,
ﬁgciigan. fine and superfine cloth for

(b) the estimated production of these
varieties of cloth in India during the
year 1951-52; and

(c) the basis on which quotas are

fixed for export of different varieties
of cloth?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Post-war
Planning Committee (Textiles) worked
out per capita consumption of 18
vards. On this basis the tctal cloth
raauirements were estimated to be
6,372 million yards per year. No

esttlmatc quality-wise has been worked
ou

(b) The production of cloth during
1951-52 is expected to be 1680 million
yards of fine and super-iine and 2520
million yards of coarse and medium.
No estimate for the subsequent years
can be given, due to uncertainty of
cotton supplies.

(c) Export quotas are fixed in re-
lation to the availability of cloth for
domestic consumption.

YARN DISTRIBUTION

*3411. Shri M. V. Rama Rao: Will
the Minister of Commerce and Indas-
try be pleased to state:

(a) whether Government have
examined the possibility of organising
the production of yarn and distribution
thereof to handloom weavers in the
country on a rational basis by elimina-
ting the nominees who operate quota
supplies:

(b) the total number of nominees
who handle yarn and the number of
new entrants into the yarn business
since control was imposed on cloth and
varn;

(c) the total number of applicants
for yarn export in 1049-30 and ‘in
1950-51; and

(d) the method, it any, employed by
Government to find out whether yarn
quotas meant for distribution to hand-
loom weavers are diverted to other
purposes?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Appcint-
ment of nominees for llmng rarn
quotas is the concern the State

%n%mhﬂhﬁ"ﬁfﬂ Voo X
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does not arise as no State Govern-
ment has made such a suggestion.

(b) Internal distribution of yarn
made available to each State by the
Central Government is the responsi-
bility of the State authorities and as
such the number of nominees who
handle yarn on behalf of the State
Governments is determined by them
with due regard to the needs of the
consumers in different centres.

(c) The total number of applicants
in 1849-50 and 1950-51 were respect-
ively 864 and 222.

(d) Distribution of yarn in the
States is entirely the concern of the
respective State Governments. It is,
therefore, the responsibility of the
State Government concerned to see
that the yarn meant for distribution
to handloom weavers is act diverted to
other purposes.

qfem  woww

*vQ} it wing : waT sy W
IV qEOHE FOFTQ wA A aqn
&= whwfal & e awom N
yor w87 foegl F W & fawrom
¥ W7 Ard Q4L aF WIRE & Sl
¥ qfFrm A wooe faar § e xei
W E g, AT AT § AYA g
fuwr x¢ foq &7

MusLiM MIGRANTS

[*3412. Shri Jangde: Will the Prime
Minister be pleased to state the number
of Muslim Government servants and
military personnel who migrated to
Pakistan trom the Provinces of India
and settled there or severed their
connections with India since the Parti-
tion of India up to March, 19517]

The Deputy Minister of External
Affairs (Dr. Keskar): It is difficult
to collect accurate Information on
the subject. This would involve
reference to State Governments and
considerable labour Beforz the
partition, Government servants werc

wed to opt for India or Pakistan.

bsequent to the Partitlon, other
events happened which led to the
previous option being somctimes
reverged.

wfeow swoelt o wofer
- ®3vey ot wind : wr qrede
W qg wre B T FG o
(®) Fawtrorr &% w and peue
«mvmmam
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PROPERTIES OF MUusSLIM MIGRANTS

[¢3413. Shri Jangde: Will the Minis-
ter of Rehablilitation be pleased to
state:

(a) the total acreage of land, the
number of houses or the amount of
property left behind by the Muslims
since Partition upto March, 1951 in the
varfous States of India over which they
have no right or claims now;

(b) the land, properties or houses in
India of those Muslims who have
migrated to Pakistan but still have
claim or can have claim over them; and

(c) the amount of movable and
immovable properties belonging to
Muslim migrants which have been
distributed amongst Hindus and Sikhs
who have migrated to India from
Pakistan for purposes of rehabilitation
and the amount of these LR
have not been distribuggd?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) Nil

(b) The title of . grating Muslims
to all their proper. >s lcft In India,
continues.

(c) No distrib. ‘ion of movable and
immovable propc. ties ot Muslims to

B OF NN S | POPeTE,
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however, has been allotted to dis-
placed persons. In other cases, where
there are old tenants of evacuees,
possession is not disturbed if they
continue to pay rent to the Custodian.

SUGAR MILLS

*3414. Dr. M. M. Das: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of Sugar mills, for
the import of whose machineries, per-
missions were granted during the last
three years; and

(b) the distribution of these new
Sugar mills State-wise?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
l.icences to about 90 sugar mills both
new and old were granted for import
of machinery and plant during the
last three years,

(b) 'I'he state-wise distribution of the
new sugar mills under the Govern-
ment of India Sugar Expansion Scheme
iy as under:

Uttar Pradesh 4 Units
Bihar 3 Units
Bombay 9 Units
lincluding two previously

allotted to Deccan States

(Aundh and Jamkhandi),

two additional units and

one for Baroda. now

merged in Bombay].

Madras 8 Units
Madhya Pradesh 1 Unit
Assam 2 Units
Orissa 2 Units
E. Punjab 3 Units
Hyderabad 1 Unit
Travancore 1 Unit
Mysore 1 Unit
Cooch-Behar 1 Unit
Indore 1 Unit
Gwalior 1 Unit
Jaipur 1 Unit
Cochin 1 Umt
West Bengal 5 Units
Reserve Units

PAKISTANI RAIDS INTO RAJASTHAN

«3415. Shri Biyani: Will the Prime
Minister be pleased to state whether
any conference was held between the
(nspcctor General of Police of Rajas-
than and the Inspector General of
Police from Pakistan regarding raids
by Pakistanis into Rajasthan territory
and if so, with what result?

The Deputy Minister of External
Aftairs (Dr. Keskar): The first joint
meeting between the Inspector General
of Police, Rajusthan and the Inspector

General of Police, Sind. and the Com;
misgioners of ﬁawe, Bahawalpur snt
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Khairpur, was held at Karachi on the
13th October, 1950 to devise ways and
means of preventing border raids.
Among others, decisions were taken
for the exchange of lists of border
offences and for providing facilities to
police officers of border districts to en-
able them to meet their opposite
numbers frequently and at short
notice. The next joint meeting s
scheduled to be held this month at
Jaipur.
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PRE-FABRICATED SWEDISH HuTs

*3416. Shri Kamath: Will the Minis-
ter of Works, Production and Supply
be pleased to refer to his answer given
to my supplementary question on
starred question No. 2510 asked on the
26th March, 1951 regarding Swedish
pre-fabricated huts and state:

(a) whether the Technical Adviser
to the Ministry of Rehabilitation in the
course of the negotiations with the
Swedish firm, agreed to undertake
nlastering of the roofs so as to make
them waterproof;

(b) whether it is a fact that he did
not do so before the prefabricated huts
were erected on Queensway, Irwin
Road and Panchkuin Road;

(¢) if so., whether any action is
proposed to be taken against the officer
concerned; and

(d) the number of huts and roofings
still lying unused?

The Deputy Minister ot #orks,
Production and Supply (Shri
Buragohain): (a) No, Sir.

(b) and (e). Do not arise.

(d) Out of 1,000 huts and 6,000 roofs

ordered, 554 huts and 5.980 roofs are
still lying unused.

BUILDING OF INDIAN EMBASSY IN
WASHINGTON

*3417. Shri Chandrika Ram: (a) Will
the Prime Minister be pleased to state
what is the cost of construction of a
building for the Indian Embassy in
Washington?

tb) Is it sufficient for all the pur-
neses of the Embassy there?

(c) By what time will our Ambassa-
dor be residing there? .

The Deputy Minister of External
Q ﬂ;].c'lli's m{'vxv m'): @) “evumﬁgaﬁ
uilding a ashingtop was a
at a cost of Rs. uaﬁ;dpm pribr td 15th
August 1947,

(b) Yes.

(¢) The Ambassator s now repiding
in mh tu. L
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FACTORIES FOR SULPHATE OF AMMONIA

*3418. Dr. M. V, Siva:
(a) WHI the Minister of roe and
Idust?y ‘be pleased to state how many
factories for manufacture of Sulphate
of Ammonia have been started in
India and in which States are they
located?

(b) What was the capital invested
and -how much- of this was on (i)
Machinery; (il) setting up of the
mnch%nory; and (iii) building for the
same

(c) What was the estimated cost of
production per ton and how did it com-
pare with the foreign imported
manure?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Two.
One of these is located in the State
of Travancoreé-Cochin and the other
in the State of Mysore.

(b) Total capital investment of
these two factories is approximately
Rs. 3.75 crores. Break-up of capital
invested on machinery and other items
is not available.

(c) Attention of the hon, Member is
invited to the reply given to parts (c)
and (d) of starred question No. 439
on 28th November, 1950.

STATE TRADING

*3419. 8hri M. Naik: (a) Will the
Minister of Commerce and Industry be
pleased to state what are the commo-
dities which have been brought under
State Trading Scheme?

(b) What is the amount invested by
Government in the scheme?

(¢) What average profits have so far
accrued to this scheme?

(d) Have Government taken any
decision on the Report and recom-
mendations of the State Trading Com-
mittee?

The Deputy Miaister of Commerce
and ry (Sbri Karmarkar): (a)
to (c). A statement of the total ex-
penditure incurred and recoveries made
upto 31st of March 1948 will be found
on page 425 of the Appropriation
Accounts (Civil) 1947-48 and Audit
Report of 1949.

I would explain that in this context.
State Trading Schemes mean purchase
of commodities b Government for
the purpose of tribution and sale
and not for meeting direct Govern-
ment requirements. The schemes re-
ferted to, except foodgrains and ferti-
lisers. huve been discontinued.

Since October of 1949, the export
of coal is the subject of State Trading.
but no outlay is involved as the agency
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of private trade is used. Government
also purchase certain limj quanti-
ties of steel for distribution at statu-
tory prices.

(d) The Report of the Committee
on State Trading is still under the
gog.;xideration of the Government of
ndia.

Rap1o TUBES MANUFACTURE

*3420. Shri Dwivedi: Will the Minis-
ter of Commerce and Imndustry be
pleased to state:

(a) what are the prospects of the
manufacture of radio tubes in India in
the light of the statement made at
Washington by Professor Shishir
Kumar Chatterjee of the Indian
Institute of Science, Bangalore;

(b) whether Government have any
proposal under consideration to allow
indian or foreign investors or firms to
start a factory in India for the manu-
facture of radio tubes and other allied
articles; and

(c) whether Government have sent
abroad any experts or students for
technical training in thh subject?

The Minister of Commerce and
Industry (Shri Mixhtab): (a) Govern-
ment are not aware of the statement
made by Professor Chatterjee.

(b) No such proposal is under con-
sideration at present,

(c) Yes; one scholar was sent to the
U.S.A. in 1945-46.

YARN IMPORT

*3421. Shri V. K. Reddy: Will the
Minister of Consmerce and Industry be
pleased to state:

(a) whether it is a fact that the
Gbvernment of India have arranged to
import counts 80s and 100s yarn from
the United Kingdom to the value of
Rs. 12 lakhs to meet the requirements
of Madras State; and

(b) whether Government are consi-
dering the 1uestion of importing addi-
tional quantities of cotton yarn and art
silk from soft
Pondicherry?

currency areas and

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
At present licences for the import of
cotton yarn of 808 counts and above
from soft currency countries including
United Kingdom are being issued
freely. Government are not consider-
ing to import additional quantities of
art silk yarn from soft currency areas
as supplies from these sources are
very scarce.

DisPL.ACED PERSONS IN VINDHYA
PRADESH

*3422, Shri Dwivedi: (a) WIl the
Minister of Rehabilitation be pleased
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to state when Government propose to
sanction the sum of Rs. 33,60,000 for
being advanced as loan for the cons-
truction of 1600 tenements for housing
displaced persons in Vindhya Pradesh?

(b) Are any public men associated
with the work ot looking after the diffi-
culties and hardships of the displaced
peisons in Vindhya Pradesh?

(c) If not, do Government propose
to do so?

The Minister of State for Rehabilita-
tion (Shri A, P. Jain): (a) The ques-
tion of allotment of the required funds
to Vindhya Pradesh Government for
Housing Schemes for displaced persons
will be considered after detailed sche-
mes, which have been asked for, are
received,

(b) and (c¢). Information is not
available. This is, however, a matter
for the State Government to consider.

MIGRANTS FROM GODHRA

*3423. Shri Hussain Imam: (a) Will
the Minister of Rehablilitation be
pleased to state whether it is a fact
that the Government of India or the
State Government announced that the
people who had left Godhra
(Bombay) will be given (facilities to
stay in Godhra on their return?

(b) If so, do Government propose to
lay on the Table of the House a copy
of the said announcement?

(c) How many people took advant-
age of this up to the end of 1950 and
what help and assistance have been
rendered to them so far?

(d) How many of the people have
been restored their (i) urban and (ii)
rural properties and how many are in
temporary shelters?

¢) What steps have Government
taken or what steps do they propose to
take for their permanent settlement?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) to (e).
No such announcement was made by
the Government of India. The Bom-
bay Government has however been
addressed in the matter and necessary
information will be laid on the Table
of the House as soon as a reply s
received from the State Government.

TorLers REQUISITES (IMPORTS)

*3424. Shri Sohan Lal: (a) Will the
Minister of Commerce and Industry be
pleased to state the estimated value of
toilet requisites to be imported during
the year ending 31st December 19517

(b) What are the main articles
which will form such imports? -
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(¢) what is the value of such es

imported from 1st January, 1951 up-
date?

(d) Will the import of this year be
more or less in comparison with that
of t;hf? previous year; and to what
exten

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
As the import policy for the period
July—December 1951 has not yet been
framed it is not possible to give an
estimate for the year yet.
would not in all probability
Rs. 15 lakhs.

(b) The only goods technically classi-
fied as toilet requisites which have been
permitted for import in the recent past
are certain sanitary requisites and
some indigenous herbs and barks from
neighbouring countries.

(c) The import figures for the years
1949, 1950 and the first two months of
1951 were Rs. 1,42,00,000, Rs. 10,00,000,
and Rs. 1,00,000 in round flgures res-
pectivalz.

figure
exceed

(d) The level of imports this year
will be approximately the same as 1in
the preceding year but only a fraction
of what it was two years ago.

IMMIGRATION AGREEMENTS'

*3425. Shri S. V. Nalk: Will the
Prime Minister be pleased to state:

(a) the countries with which India
has immigration agreements at pre-
sent; ath

(b) the number of Indians allowed
to migrate to each of these countries
every year and who obtain citizenship
of those countries; and

_(c) whether Government are nego-
tiating with any other country for the
conclusion of immigration pacts?

The Deputy Minister of Exteraal
Affairs (Dr. Keskar): (a) and (b).
Canada is the only country with which
India has an Immigration Agreement
under which Canada has agreed to
receive a quota of 150 immigrants of
Indian origin every year. Although
there are no other immigration agree-
ments as such between India and other
countries, quotas for the admission of
Indian immigrants have been fixed in
some countries, is has been done
in the United States of America, the
Philippines and Thailand.

In the treaties of friendship etc.,
which the Government of India are
negotiating with some countries, for
instance. Egypt, Muscat, etc., there are
clauses which refer to facilities of
immigration on basis of reciprocity.
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(¢) Some inconclusive talks wers
held, with Burma in 1948. No nego-
tiations are in progress at present.

STATIONERY FOR MEMBERS OF
PARLIAMENT

231, Shri Kamath: Will the Minister
of Works, Production and Supply be
pleased to state:

(a) the prices of ditferent kinds of
stationery and envelopes intended for
use by Members of Parliament; and

(b) how these prices ‘have been
worked out?

The “Deputy Minister of Wo
Production and Supply (8
Buragohain): (a) The prices of D.O.
letter forme and envelopes offered for
sale to Members of Parliament this
year, are as under:—

(i) Small post single sheets and
envelopes to match Rs. 3/- and Rs.
§/12/- per hundred respectively.

(i) Large post single sheets and
envelopes to match Rs. 3/11/- and
Rs. 7/- per hundred respectively.

{i{) Quarter post single sheet and
en(velopeu to match Rs. 4/3/- and Rs.
8/14/-per hundred respectively.

(iv) F' cap Follo size sheets and
Manila envelopes 8”X4” Rs. 5/6/- and
Rs. 9/5/- per hundred respectively.

(b) The sale price comprises the
cost of paper and manufacturing
charges and includes the cost of em-
bossing plus a small percentage on
account of departmental charges,

IMPORTS FROM CANADA

32, Shri 8. C. Samanta: Will the
Miznister of Commerce and Industry
be pleased to state:

(a) what was the position in regard
to the export and import business bet-
ween India and Canada in the year,
1950; .

b) how much newsprint was
pof'te)d from Canada in 1950 and what
was the corresponding figure in 1949,

how rauch jute fabrics, copper
anSIC)pepper ‘were exported to Canada
in 1950; and

(d) what was the corresponding
figure in 19497

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
There has been no shrinkage
volume of trade between India
Canada in the year 1950.

®) b0 @), A semer s

uired information is
'tr‘;eblr:q of the liouse. [See Appendix
XXII, annexure No. 52.]
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233. Shri Rathnaswamy: Will the
Minister of Commerce and Industry be
pleased tn state:

(a) <hether it is the intention of
Government to call for a conference
of representatives of wool industry
and if so, when; and

(b) whether any decision has been
made by Government in regard to the
restrictions on free export of wool and
the remouval of export duty on wool?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A meet-
inz of representatives of ool industry
?291 trade was held on the 17th April,

dolt.

(b) The policy 'regardin%' export of
wool i{s being examined by Government,
It is not proposed to remove the export
duty on wool.

INDO-PAKISTAN CONFERENCE

234. Shri Sidhva: (A) Will the Prime
Minister be pleased to state whether
an Indo-Pakistan conference is likely
to be held to discuss introduction of
Rostal money orders and through
t‘rxi;ilvrva,v tickets between the two coun-

es

(b) If so, what stage has it reached
and when is the conference likely to
take place?

(c) 1Is it contemplated to take up
in that conference the subject of
stringent permit rules now prevalent
in the Pakistan High Commissioner's
office in India, with a view to make
travel easy between the two countrics?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
The Government of Pakistan have
g:ogosed that a conference should be

1d to discuss the resumption of nor-
mal rail traffic between India and
Fakistan. The Government of India
have agreed to this proposal and have
suggested that the conference should
be held in Declhi between the 7th and
12th May, 1951, The final reply from
the Government of Pakistan is awaited.
The question of through rail tickets
between the two countries will also be
discussed at this conference.

The Government of India have pro-
posed the resumption of postal money
orders between the two countries. A
reply is still awaited. It is not pro-
posed to call a conference for tms
purpose.

(¢) No.

RaPonngyy
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The House met at Half Past Eight of
the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-30 o.M,

MOTIONS FOR ADJOURNMENT
POLICE FIRING IN COOCH-BEHAR

Mr. Speaker: I have received
notices of motions for ad)ournment
from three hon. Members in respect
of police firing ir the State of Cooch-
‘Behar. One of these is withdrawn.

Obviously it is a question of law
and order in States. I need not pro-
ceed to decide the admissibility of this,
but I understand that the Govemment
themselves are keen tuv make a state-
ment dn the subject, so that the House
may be in possession of such facts as
have come to Government’s notice.

The Minister of Home Affairs (Shri
Rajagovalachari): Sir, Government
ave noted the incidents referred to
and reported in the Press and ofher-
wise and we are in communication
with the States. When we are in a
position to make an- accurate and full
statement on the subject, we shall take
the earliest opportunity and ‘acquaint
the House with the situation.

- N

FLECTION TO COMMITTEES

" STANDING COMMITTEES FOR THE MINIS-
TRIES OF COMMERCE AND INDUSTRY;
HoME AFFAIRs; AND WORKS, Pro-
DUCTION AND SUPPLY.

Mr. Speaker: I have to inform the

House that upto the time fixed for re-
- 109 PSD
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ceiving nominations for the Standing
Committees for the Ministries of Com-
merce & Industry, Home Affairs and
Works, Production & Supply, one nomi-
pation in the case of each of the first
two Committees and two nominations
in the case of the last were received.
As the number of candidates is equal
to the number of vacancies in each ot
these Committees, I declare the follow-
ing Members te be duly elected:

I. Standing Committee for the Minis-
try of Commerce and Industry.—
Colonel B. H. Zaidi.

II. Standing Committee - for the
Ministry of Home Affairs.—Shri Ch.
Saprawnga.

III. Standing Committee for the Mintes-
try of Works, Production_and Supply.—
1. Shri Beni Singh; 2. ri Laks|
Shrawan Bhatkar.

ADMINISTRATION OF EVACUEE
PROPERTY (SECOND AMENDMENT])
BILL.—concld.

Mr. Speaker: The House will now
praceed with the further considera-
ticn of the motion moved by the hona.
Shri Ajit Prasad Jain on the 21st April,
1951, namely:

“That the Bill further to amend
the Administration of Evacuee
_Property Act, 1950, be taken into
consideration.”

Shri Hussain Imam (Bihar): 1 was
greatly distressed when I saw this Bill,
When it took the hon. Minister four
months exactly to a day to amend it,
1 thought, perhaps, better sense had
prevailed and the Bill may not be pro-
ceeded with. The original Bill was in-
troduced on the 21st December 1980.

1t is a sad thing to contemplate that
those who profess to befriend and help
the minorities in India and Pakistan
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[Shri Hussain Imam]

are really doing great disservice to
them. Pakistan professes to help the
Muslims of India and it is harming us.
Similarly the Government of India
profess to be a friend of the minorities
in Pakistan, butis doing everything to
bring more trouble on them.

I would just cite one instance in re-
gard to each. “Intending evacuee” was
a term which did not exist in the Pakis-
tan law. It has been now introduced
in Pakistan ‘law. because of the fact
that the Government of India brought
this category into existence.

The hoh. Minister has told us that
this Bill has come because of an agree-
ment between India and Pakistan. So
this has been brought on us through
an action of Pakistan. I personally
regard this piece of legislation as a
great tragedy. This law penalises in-
nocent persons Ly laying it down that
if 51 per cent. of the owners are eva-
cuees the 49 per cent. also lose their
shares,—the whole property becomes
evacuee property. Now this is an ob-
noxidus law...

. The Minister of State for Rehabilita-
tion (Shri A. P. Jain): That is not
so..Aonly_ “the share of evacuees.

Shri Hussain Imam: The defini-
tion of evacuee property is—*“Evacuee
property means any property in which
an evacuee has any right or interest

and includes any property belonging to
joint stock companies.”

Now this means that if you have
51 per cent. share in the company,
under the Companies Act you are per-
fectly competent to take over the
management of that. Taking over
management is different from treating
the whole company as evacuee pro-
perty. Now, what they are doing by
this Act, Mr. Speaker, is to declare the
whole of the company to be evacuee
property which is against article 19(9

and is not covered by any of the pro-
visos.

Shri A. P. Jain: If the hon. Mem-
ber will permit me. I will clarify the
position, so that no further discussion
may take place on this. There have
been cases where the property is joint
property and some of the co-sharers in
the property are evacuees. If the de-
finition of evacuee is strictly interpret-
ed, then the entire property can
declared to be evacuee property, but
the Custodian has laid it down that in

such cases only the share of the eva-,

cuee will be declared to be evacuee
vroperty. What the amendment seeks
to do is that although the management
will be taken over, only the shares of

Property (Second 7283,
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the evacuees will be treated as evacuee
property and the shares of the non-
evacuees will not be treated as evacuee
property.

Pandit Thakur Das Bhargava (Pun-
jab): It is not clear from tne Bill.

Shri Hussain Imam: The intentions
of the hon. Minister are immaterial.
It is the wording of the Statute which.
counts. Therefore when I say this I
am perfectly justified and I hope you,
Mr. Speaker, would clarify this point
as to whether the wording of the clause
does not amount to expropriation of
innocent persons’ property.

Mr. Speaker: The hon. Member is
referring to clause 2 only?

Shri Hussain Imam: That is one
thing on which I am mainly concentra%-
ing now. I personally believe, Sir, that
there has been considerable inconsis-
tency in the interpretation of the
law from time to time. The Custodian
General’s decisions, as he is not a
Court of Record, is liable to be varied
at different times. At one time he
had held that even if a fraction of the
property belonged to an evacuee the
whole property would be treated as
evacuee property and no sales would
be allowed by the non-evacuee sharers.
Now again he has resiled from that
position and, according to the hon.
Minister, holds only that portion as

cvacuee property and the rest is sale-
able.

I would also like to mention, Sir
that this is a fraud on the Constitution,
ie. Article 31(5); because it is held
that the liability of compensation does
not apply to ine evacuee property. But
that does not mean that you can de- °
clare by law even the property of resi--
dents of India to be evacuee property.
Evacuee property must mean property
which really belongs to an evacuee
and not to a “manufactured™ evacuee.

The hon. Minister had referred to the
fact that Pakistan pays scant respect
to the law. But here both are playing
the same game. According to the
Minister himself this was an exempted
category, as shares were not regarded
as evacuee property, and legally they
were saleable. It was only by executive
action that the Government of India
has been and the Government of Pakis-
tan had been stopping the sales of
shares held by evacuees. ‘They both
ride rough-shod over the interests of
the people of India and Pakistan. What
a bad agreement is it between the
two Governments which seeks to rob
people of their property?

According to the law as interpreted

by the Government of India the posh-
tion was that the companies which’
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had their registered offices in India
were not treated as evacuee property.
But because Pakistan has done a wrong
thing and taken over possession of
their property, you want to do the same
thing. We do not know how they have
taken possession—whether they have
taken possession under the Evacuee
Property Act, or Rehabilitation Act.
They have got two Acts in fact, where-
as we have got only one Act. They can
take over property of even non-eva-
cuees under the Rehabilitation Act to
rehabilitate the refugees.

He compared the action of India and
Pakistar: towards the minorities. Let
me tell him the difference between the
two. In Pakistan every evacuee is free
to exchange his property with Indian

property and people have done enor--

mous amount of exchanges even in the

year 1950, whereas the Indian law

does not allow the evacuees any right

to exchange. Now who is treating the
i minorities better?

, _Pandit Thakur Das Bhargava: Is
| Pakistan treating them better?

Shri Hussain Imam: I will tell you
that one person who is well-known to
the Ministry has exchanged property
worth Rs. 50 lakhs. He is an evacuee

" from Pakistan—Mr. Mohatla.

Shri A. P. Jain: I do not know of
any such case. What name did the
hon. Member mention?

Shri Sidhva (Madhya Pradesh): Mr.
Shivrattan Mohatta.

Shri Hussain Imam: The Evacuee
Mr Shivrattan Mohatta has exchanged
preperty in Bombay, in Delhi, every-
where. And there are any number of
instances. 1f he wants I can give him
a long list.

Shri A, P. Jain: When 'were they
allowed?

\ Shri Hussain Imam: They were
allowed in 1950. I do not know about
1951, but up to 1950 I am positive. The
Pakistan law applies only to 30 per
cent. of the original resident minorities
of Pakistan. Seventy per cent. of the
minorities who lived in Pakistan be-
fore '15th August 1947 are still free
from this Act. And what is the num-
ber who are free from this Act in
India? About 20 per cent. Nearly
30 per cent. of the Muslims of India
are under the Evacuee Act. About 60
per cent. of the population of Pakistan
13 free to go to any part of India with-
out any permit. What is the number
I India? No national of India can
20 to Western Pakistan without a per-
mit. M ie not a question of minority—
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minority, majority, everybody. Where-
as about 60 per cent. of the population
is free to go to Iiidia and no part of
the Evacuee Act applies, if you leave
India you become an ‘evacuee’, if you
come back outside the time permitted
you become an ‘evacuee’. It is a manu-
factured evacuee.

I will cite another instance. The
Custodian of Evacuee Property, Sind
and Karachi made a payment of about
5 lakhs Indian rupees to the i
Commissioner of India. I put in a
question on the subject. No informa-
tion has yet been given. I had asked
if any money has been paid to Pakis-
tan on account of the sale of movable
property by India. These are facts. 1§
believe that it is not the intention of
the Government to treat the minorities
badly. But the officers of the Depart-
ment are so interpreting the Act and
so working it, that it has become a most
irksome and troublesome thing for us.

Coming to the need for this Bill, as
cited by the hon. Minister, he has said
that a suit was instituted before this
Act was brought in. Therefore it
means that he had according to .the
old law some power to move in this
matter. But he brushed the mattes
aside by just making two statements
that the Bombay High Court issued an
injunction, and in another case they
have come to some judgment. I think
the House expects, when you are legis-
lating on a matter which had been ad-
judicated upon by a High Court, a
more detailed statement of facts—on
what basis the injunction was issued,
on what basis the decision has been
taken against you, in what case, wha
were the points at issue, etc. Was
because of something in the Act
the High Court came to that judgment,
or was it on account of some lapses
of your action with reference to the
Indian Companies Law on account of
which they did not allow your peti-
tion to go through? All these things
cannot be considered in a discussion
in the House. I suggest that the hon.
Minister if he is anxious, as he should
be anxious to get this Bill passed,
should either have a Select Committee
or he should explain the matters to
those who are interested in the matter
and give us full facts about the High
Court judgment. A High Court judg-
ment once given must receive due res-
pect and not be brushed aside in the
manner in which it has been done.

He had 2lso stated that Pakistan is
in the eomfortable position that there
is nobody to contest the legality or
illegality of their action. That only
means that they are not treating thoss
who are thecz as evacuees. In Indie
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the position is that people living in the
country are ‘evacuees’ according to the
law. That does not show India in very
good light. -

In conctusion I would request the
hon. Minister to give us more facts and
the basis for this innovation. If his
intention .1s to treat only the 51 per
cent. as evacuee property and not the

49 per cent., it must be made specifi--

cally clear in the wording of the Statute
and not depend on an assurance from
the executive. Sir, this is all that I
have to say.

qfe sTHTITA WIHE : I Tl
qgw, q N FET W A W
AT A AR T ARAT AT
W gy 7z N Syfaafer six gy
¥ @ T F owRw, @ yAdfEs
fafeecaws 7 ¥ frar &, faw
XTI AF FAr Ig@ g o
oY wifgd et Y g¥T 3ATH
9@ T %AW, ag ToE W @ av
ff ITHR Ay A Id Fgg W g,
g faege Jwdt s e g S
#\ 3w = faw &1 qwm @A &
W AR 53FT W &1 (evacuee
. property law) #1 Wam g g
¢, fegeam & sretezaw (Consti-
-tution). &1 wAwa T 2 5 W@
@1 23w (evacuee ) TE &, I
gz B ol a@ A TaRw
A AT 3 ¥, M oI@Er TAEw
MEl FOT T | AT JT@AT FY
& U AFIAT FA, FI AN #
TIFE gOEl Fgl € AR TAT
IEE A gFAr §, W1 e AT &
A A, AT TAET 7@ F a8 TR
JE S B g g9 Nd 9T A
AR AR WeE @T  qo
“HAT A qewIA & AT, I IqWHT
Tg AqeT Y (Ao g1, J1 AT 8w
cqfy ay & madle e gfear
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i za¥ fod seq (Rules) aamd §
fF 9 agl F W 9D LE, S W
ag I (¥R) TTHE AR @AM
R Y g¥F TATH AIgd w7 weA
a4 & 5 agr # wtaw AT ag
N wEAde 7 faw zam & FF @S-
Al ¥ 9 gatE FAT  AEaAY 8,
afed g8 W sATET . @AT -
g & afes FEg T W W@-

_#13 (Resolution) arw frar i, a8

ag a1 f5a fas wgAfds (Mino-
rities) ¥ T garw foar s, afes
ITF! IZ U FOAT I@ fF I
¥ g €arw fRar A1 2@ 30
o o8 e B L syl
- Wil
dfeq STAREW WWA: e
wdl, T F € AN FEO |
AT FIEAT BHIHT SH I FAT
9@M §, 9% ¥@NW ¥ ;A A,
i ¥ oA, @ W a7 fyenw
TAEE FGT | W AT ®T T AT
fF s 1 a8 gegRT T o,
gk wrzA fafreex g ¥ SWT &
T R geg 7 3w ad @iy ¥
79T fFar ik ag @m, St oT@
geg ¥ g W feedws o=t (Dis-
placed persons) ¥ #19 (cause)
# gam I (plead) frar v &,
T WA § qafes 4w
g Sy § fF & Wit AEeww ar
AR F ol @ § 98 @m-
ge W, & T8, T gw Ay
FgqE F T fF ¥g IWET oW
fegmm & wgd 3, ST SaF @-
g g e foor ov @ F ogw 3
FREICIT @ AT W0 FE § ?
fEdt U6 #1 TAIR T FN AT
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F af A Ay ag Yo TI®E Far
¥ oF & N AEER 3, T AT
g faar wEmEw F F ¥

Ut Lt B el ot

qfa ST AR : TR IAEHTN
ANE, JqF .GT W T and I
% ag 9a & 1= @t (Good law) &,
famr wg of (Law) § 1 Su&e Y
® ¥ ¥Q g FT EOAM T T
Y TEE F g & T3, fE we
97dE W I AERE, AN FILAT IqH!
&raf g SR A wwEw A Y
AT W &R w7 A
gEAn, @1 ¥ ag gEenEl ¥ faw
FE S ! e q@r AT g Star
6 oma amad €, &t FF & ot wAT
T EfF R A oTRm @
TR A A m awn, T € feg
O e @Y, 9w a% 5 q@
fegwm 1 @ @er £

dqMHE q@Q A I AT
WM § Wk @ a@ & 6O
sOF /G T UF QW WG
(Proposition) gvk amve @ faar
e e @t go anqe g fo
wrefdiw (Minorities) ¥ @
mn ¥ g wow e #
are fﬂﬁmwmm qow
e R T ag Gl W@
Wt (intending evacuee) % Law
W fewr w91 wmaz st g
W oA W AR gen feogw
TR fr ag Fer @l A
N AW | ¢ WWAT, ¥R A Ay
T 3R wmE ag  wat AR
W fewms e oy A @ e
ur i §3fa awt ¥ ¥s arh

Property (Second 78
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¥4 &)1 359 oF aefeai ), o fF
OF FIW 43 WA E AL I
qffenT & @ &, 3T dWr
o faaas & N fx
T A wifgd o T g
Ao F AgAa = g_qT W T W
FLAH | W T ¥S WM FQ W
d gd Tw A sew fafrey
e FFH A AFCEF W@ A
fF ag T dw AE 2 3w @
s Eferaws 1 ¥@aw §, X
gawar § 5 gw F % T g T
ggd & #t ¥ T A1 wfRge 1
W oW a ey & fF o oifs-
WA 9N Ae 7, 9 % a9 fedr
fFem &Y farmg 7 @ & IA
@ A g T wee W Aned
g & 3 ag goR |19 oY (agree)
Fa f5 0@ ol e & S
ey W o A W
gl @A Tfg@ A e W
tfear (Government of India)
£ awa qifed) (Policy) # &g &
TR qH 9 @ &, Ja% fog
feedee aw@w  (Displaced per-
sons) ¥ fasww & | X wg |

Tt Rt ¥ A D, AR

A AT @ @ N @, N
wnw 7§ M FH¥ee (Compensa-
tion) ¥ ¥ aMA §, ag T W
1z wafey gon fr waee srw gfear
% qrfedi frw (Weak) alv v
(unjust) &Y |

ot gaw gww : Ogor W feew,
N & F ok fear W )
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[dfeq ZTFEM ARE]
fF 2gi @ WA IR we T
a8 T & uw fae@r weEE )
# fedt g W & FvEs T
gom A1 1 Fgt WE W gem fR
b [EE A dF g ¥ al 99
= ( Furniture) %1 4% (pack)
@ & =t (charge) fFa, st %
qffcard s@1 9T | A 39 T@
@) wEEe # dAF afedt R
Fog ¥ A0 AR T A AR
7gi ¥ afeeam =€ T @R e
TR oms AW g T Al €
f& affmm & =T AEATES
Fug ag@T goF AT § K
gt @A gO% Wl § | Fa §R
qm W e A g fFoaN &
W0 qifFea § €, ag Qo Iade sfear
& afegaE ox ST ww A
A I Jree o) s €1
wn & Al ongd &1 AW &@TS |
W w8 e § 1 ol ge #

qF Yo AT Yo U@ F TEER

WgE § W SEF ar #
g WAz § f7 3@ swfeEd
(custodmn) ¥ o 41, 3T AN

oA A A ot @ AR

mmﬂw{ g\ du us feear
&1 QU ey aga ¥ e
*fﬁmmﬂ%ma@%ﬂr
ml '

@ty it oz g ?

dfeq ITET IW AR : wafod
org & wf fF wade smw e
& qfesr Ted g1 9 TR
¥ wEoAEl ¥ &F A g, it fF &
¥, g | T ¥ REOAH ¥ o
# & w ) Fama S, ofwd
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g ¥ gF TR ag ¢ dfea aX
IwETE F §w, N fF qELE w3
g & qifF@@A 39 s W@ § A
agi § YRR foq o ) &, W I
guedl g €1 7 o FwIg &
TITAE 9T EfsAT A oA ¥ RIA
W qifedt 1 gex FT W1 anfem,
ST g A9 AR §HA AT &,
@ gaR fafaeex amawey § &+
AR AR qIfFewra F1 FT TF
g T TFFET I FT TS0 T
(illegally work) =war & s}
BH T & FATEF AT FW E )
a1 9 J4are A9 #t ag gifedr
ars FEErd aer § o e
¥ TW@ WS W FE AE fwer o

‘@ AT A F @A ATl HEgh

¥ Agt &1 Fgael F gy g6
T QAT 3@ FT ¥ Ifa F
@A S grfFEm 9w T § 99
% wiy foma ger gt faad
wESAN A" & Sifeeara o, 89
Sw gAY & fF g9 A s god
frget & ot adl ov | fvgal w1
orEl wd w1 FA S e
o afgdd ¥ I Fagd W gy
§ o 3w w1 fogw feaw
w Tde e ffer Iw Wt
S &N ? St nwdlsr (properties)
&, =8 weifeaw (Custodian) ew
¥ qm § | wefeaw grgd ag w1
o 7@ N faR @ ¢ €W

_ WI9E & few at wa ¥ ag gfa-

wiw & 5 3§ 1 FF 4@ T
a’\am T wIAr 9T gHAr AL A
W A A ¥ 9@ &
(Receiver) ¥&<x & iﬁﬂrﬂ &
fSﬂ‘EHW :tmr e gxrr( :raawa
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¥ agi F v fggal #1 a@
AT TS, Al 97 g $T AT A
&G | dfe ST & feawr Ay 99
#1 gaedt € f5 w1 qwEs gt F
qaegE 2 v ggi ¥ SAr =ey &)
¥ o e R fogsr  goEr agr
¥ AR FT RN &, 99 HrgawE &
#T foar smrd & fage e
¥ gear 9@ g fr TEdEEz W e
aF frae sefml w1 2fen aagd
X fear g ik 5w F ¥ frawi
A R # T ? aga A% oF
el g, o #r Efe vaang )
fear mn 2 W% zm F WA
7 @ & W= ar fed ann W
difew  (nofice) ¥ £ fr qw
I WS T AT dgA g9
qIIY ¥ ATET | g K€ AT

gWT & fF S mfswm @1 s

T 99 9T 8y F

T omw A Yy i oafe
T & A e A WAy §, B
g ¥ e o A gw W
@ ad w5 gw famas Qe
N s S wrr TMEY §, WA

FT
FOw § fr oo o Wy &, 99
W w7 w0 A feni wnar ) sfe
X7 T agt @ aw o gi, WY ST
TR §, 91 F fou ag T Wi
1% 37 3 § g 3w (nation)
Y Tww ar A8 qgw | @
iz @feea & A ge Sw
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#1 2 @ wwar R £ owr Tl
& feedee qegeg w1 @ W
o wqar faear £ o wi Y
A ghw 3w oifssm ¥ wzh

. 9 T¥ qIAS § IWWIAEY (recipro-

city) #% 1 ¥ wmr Z f¥ dwe
¥ STy T AT A, IT RO
Qo WTE TG AT AXF | FAT AT
W &1 fogrd smet agt Wt ag
g1 I9ME VT g AEH 9X AHSE
IR FIAT §, WX AZ T X
& offmm & wEfEN & 4w
aFT =T IaE fRar ST § AR
7zr A€ fEm o ¥ ST e
i fedfafsz ( Rehabilitation)
A &1 fo% FW@ g w1 fe
gffenT 7 & F9F TR
A et &1 aR oF fgfafe-
WM FT | A IF@ FAT T AAD
S T IAQRT JTAS W Q@ &,
s ® awax fear ot g fe
g qEOATE] F1 I wAE  (firms )
# qifte ¥ IR W a@ ¥ ;w@
feodes e & 9 TwH fear
aren €, forw ¥ P gfrar F qed
g TG fAw awdr | v ¥ &
s g F7 AAEw @
i

= w AW : Ko L IHET
% (Free) éamnﬁnazi'w
g witr agi Ao (Eva-
cuee Act)uaré (apply) & 2t
Tw® it F T fiw s Y
g1
¢ dfgw STHT W WEw @t ¥R
e wg fea afvam - (Eastern
Pakistan) & a¥ § wowr R

|
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[dfeq s wRia]
€ | TET T I A A iR
(Western Pakistan) & at #
SO | § gAmar § fF oawed @
e & arR § @ g AW
R FE §1 ag faw  ewer
fed ufewma @ @A Ty &)

o ofrmma kg doaw ¥
o FT oW g fF o oagr avendt
sl e e & A §, s
a Wit qF ¥R Frerd flind &
i & (stereotyped)
gl NewF IR A AT ¥
agae AW § fr deed wifswa &
eI ¥ @ig Far §F
e war & 1w AN £ 5w
T FT JEEET AT W § 1 W
_ #gH 7T g dgdT @ WX 99
s ¥ 9w $T@ gaeew (substance)
O, @ 3@ + AUE O wq©
AR | @ A dau &, 9| AT
2 fF W Furd A #Y WA
wroiT gifedt &, g & aR & gw
1T AT forwwa w7 @ &, foT AT o
g9 THH qEE A1 g TRAT SRV
§ fr ag g Rwma +X fs agt
w aEfEw ¥ gIma w1 §
W gfeww & dgR

7l wam w efR
(Mentality) w & sw@w  afge
»% #X Az T g w7

FA™ AT, T IoEAT Y *
W FT WA W FEA F AR
&
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IE F IR A, dar fF wfew
fafiy ama 7 wwmm @ =@
god 2fF gg STadiE ga 9 oWl
# N femm w @ & =,
afl feedee 9va=w  (displaced
persons) # aAg s F 1 IfFT
T foffer @iges 7 o @®
STHTAT A7 fF 99 7 % TR W
w® T §, fray ff feedwe wEw
Nt 77 fae @@ oww @R
fafrer ige 7 ¥ F® TR
# AW Il B grew femr 5 O
o 9T g fF STAT HIET Y-
#za (Further compensation)
fagr SR AT A1 § TER we
H A wsAr  digar, WiF &g
W fao & qeeF @ w@ar &)
 fosfas & »f  TeEsh
AN grgw 7 Sy gAw fewr  o4v
Jgwr @A 0 adz W oWwT A
T S, s fF o frsn @
g1 W SRR Iw I fen
a1, g @i T SAEr e IUH
AT AT AR IW AW F A
TE AT FT AT AT AYE BA & )
¥fFw & st w T g g fw
wWwie & @ fw  ofed
(Policy) #1 aree &, JaF AR §
¥ e ag & 5 s aga ar aw
AT TFT &1 FOT TG R
SR ifemna IS & fou W
o &3 ww @ F WX
g Afod | @ ST g A
£ ¢ faa Qg Ml (evaouee
property) Fam@ ¥® T §
AT ST AN 6T ATTAF  STATHL
wq  wagE 7€ (Fund) Araqwm =
W Ofw, wifs 9 st gew
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R @1 o€ g fr By anr
&7 fage wear grew (House)
agoere feerd 4 a3z ged o@
2t af 2 fF oA el WM T
IgFT AT FwA g e faar,
@ ferdtr wEw ¥ fou gw
CUNE CIANR A c o < o

t:
)

feofew & ady g asarg frzms

I # a7 gfear (Mother India)
fored =7 fevdws quamy &1 qomar
a0, ITF FIAaAg wuF Tg fear
fe s7% aw s w91 1 F
mE e Ag W A wgar fF
T s e gl @R e
&% (Resources) #w &, 7 9«
fvds & s=r a=at a<g =19 v
g %) T § ad FAT ITRA -
g T F78 57 08 FWT ar-
W o9 gw F &, W
FH 8 ¥ OF FTAT T qArzd Y fw
feede owvw Fgw F A, afw
T ¥ ogw 9§ | feeew
TEE #1 T FTA a1 fAedr
T Aol g aew §
& {40 FT FAT T FAT, oY
TH oy AW faa o fed ) Sfew
fv sh g srvad A8 @ aw fr
T IH G quiiw wU awa fe
e gow & ags o fewr
w41 HX foaw) fF AR Aw-
afeee (Nationalist) s st
F 0 w9 fear g & gwanw
Rt (History) & adf avm snger
3w & ag oSt wr wwEew
g @i g N xw A wA
g, wwaﬂt%mmmﬁi

W3 iy feefed & aw wgyz
W gadarer ¥ NiFAT g W

W ¢F #€ ¥¥wr (Cases) &, foawy
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[ass7 foedes qoasg &1 Foom 9E
N qAT F 1 TEET FE AT €
7 5 fo% a% 3w TMRRK
A, I8 %gi a9 *, 4E AN 5
foy_wt wR { A AW A
@R aifs@m 9w fga, agi #@r
ggdf & & AT ag W Awm F
fou a4 gu g, 9 4 ¥9 @¥ AW
F arq an feammm gf &1 & wEEn
§fF s g@ qw Araw fomw
dtax w A S B awS
NS 41, 9g A AT g9 IS N |
@, e q@ 1 @A §, W
N NI Y T AT AT

(English translation of the above
speech.)

Pandit Thakar Das Bhargava: Mr..
Speaker, Sir, I was greatly surprised.
to hear this speech of Snri Hussain
Imam. To me it is highly iluminating.
In connection with the Bill introduced
by the hon. Minister, 1 want to state
only this much that if even the last
sentences ot Shri Hussain Imam’s
speech be tuken to pe true, even then,
the entire discussion raised by him is
totally meaningless and wrong. fThe
Bill has no such inteniion. The Eva-
cuee Property Law, or the Constitu-
tion of India, do not intend that the
Government should take over the pro-
perties of those people who are not
evacuees or to declare their properties
tc be evacue properties. You please
sec to the clause where it is laid down
that only that property can be consider-
ed evacuee property which belonp 1
evacuees. If the definition of ‘Bfty m
per cent.’ means that the property §
those who remain behind in India
would be declared evacuee
and if the words be such and the mean-
ing thereof the same then do we mot
know that the Government of India
have made certain rules in this con-
nection to the effect that this property
will remain with those 49 per oent.
of reople who will choose to stay be-
hind in India. Perhaps Shri Hussain
Imam dnes not know that the Congress.
and the Government £f this country
want not only to do much for the
Muslims here but even want to go a
few step ahead of this also. The
resolution passed in the Nasik Session
of the Congress lays down that not
only full justice be done towards.
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minorities, but they should also be
made to feel that justice is being done
with them.

Shri Hussain Imam: Mere words
would not do.

Pandit Thakur Das Bhargava: What-
cever I would say will not merely
be a network of words but will be
based on facts and figures. If you
kindly listen to me with patience and
due ;.uteqtvon you would certainly
agree with my views. 1 was stating

t.at the resolution passed by the Con-
gress was moved at the instance of our
hon. Prime Minister and it was unani-
mously accepted by the House and
‘those hon. Members of this House, who
always advocated the cause of dis-
placed persons. were also unanimous
on the issue of this resolution, that
they desired that the Muslims or mem-
bers of other minorities of this country
should live «and prosper in the country
and may really feel that they live in
-such an India which is their own heri-
tage and which they can claim as their
own also. What have we laid down
in the Constitution? No property will
be taken over without paying any com-
peasation. Do you think the Govern-
ment would take over the properties of
these 49 per cent. of the people who
choose to stay here without paying
any compensation?

Shri Hussain Imam :
very words.

- Pandit . Thakur Das Bhargava:
Whatever rules have been framed in
‘this connection are as good as any
-other laws. In accordance with the
rules the management of the 49 per
-cent. will no doubt be in the hands
-of 51 per cent. but this property of
the 40 per cent. that has legally been
given to them: cannot be taken over
by other persons. Had this been in
the rules and regulations of any com-
pany it woild have gone against the
interest of the Muslims? Even if the
intention . had been that as you are
interpreting even then I want to sub-
mit that no property irrespective of
the fact whether that belonged. to any
Hindw or Muslim, can be taken owver
$ill the. time the owner of the same
remains a citizen of India.

These are the

Now I will refer to another matter.
I was much surprised to hear my hon.
{riend advancing a proposition before
the House which conveyed the im-
pression . that minorities in Pakistan
‘were being tremted much better off
than their counterpart in India. At
‘the time this ‘intending . evacuee’ law
‘was passed, Shri Hussain Imam. may
recall, we had opposed the use of the
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phrase ‘intending evacuee’. Fixing of.
18th October, 1349 as the last date was
purely meaningless and was quite ille-
gal. We had expressed the view that
the phrase ‘intending evacuee’ means
nothing in practice. It, in fact, con-
ceded an undue concession to persons
who have their interests divided in-
between India and Pakistan which was
quite an undersirable thing to do. th
Hussain Imam succeeded in

our fifteen days’ labours into a mere
waste. We took certain decisions kere
but Shri Hussain Imam was every
time able to induce the Prime Minis-
ter to believe them as wrong. But so
far the issue of ‘intending evacuees’ is
concerned, we feel as far as intending
evacuee question no preferential treat-
ment should be shown to any of us or
Shri Hussain Imam. We also wish
that no concessions should be ccnceded
to those who wish to migrate to Pakis-
tan which idea is shared by Shri
Hussain Imam himself also. and he
will further agree that such people are
no friends of India. Whatever beiongs
to India, should remain within India.
The displaced persons are justified-in
complaining that because of the wrong
policy of the Government of India, pro-
perty is being removed from this land
to another country. Had this property,
which is to the tune of crores and
billions in value, remained here, the
problem like compensation to the dis-
placed persons, with which the Gov-
ernment find themselves confronted
these days. would have also been solv-
ed. All the present trouble owes iim
existence to the weak, halting and un-
just policy of the Government of India.

Shri Hussain Imam: What about
the incident concerning Mohattz that
I narrated?

Pandit Thakur Das Bhargava: I
will come to that very soun. I was
just now telling that considerabie pro-
perty has been removed from this
country. I know of an incident that
happened in Bombay. I was then on
an‘ official visit to that city. There I
was told that a certain person had
charged as much as Rs. 3,000 by
way of packing charges only for certain
furniture which had by the time been
on way to Pakistan. Similarly pro-
perty worth several crores of rupees
has been removed to Pakistan because
of the weak policy of our Government
and to-day our hon. friend feels bold
enough to suggest that minorities in
Pakistan are being treated better and
that they are getting a bad deal in
India. Is the hon. friend unaware that
all the ‘big’ persons of Pakistan are
day in and day out bringing pressure
on the officers of the Government.of
India as a result of which their pro=
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perties are being. released daily? May
I teil a name or two out of the several
hundreds of such persons? A recent
instance is about a property wort_h
40 to 50 lacs of rupees aqd there is
proof to show that it was in the cus-
tody of the Custodian. Continuous
efiorts were made for its release and
eventually it has been released now.
This is not the only one instance of
this type. There are many others, but
I do not wish tc disclose the names of
the persons involved.

Shri Sidhva: Why was the property
released? .

. Pandit Thakur Das Bhargava: It
was released because the Government
of India are following a wrong policy.
It goes in the favour of Pakistani Mus-
lims which should not have been the
case. You may show favours whatever
you like to the Muslims here. We
have no objection to that. But I have
no sympathy for those who are deli-
berately migrating to Pakistan and are
removing property too with them. I
will call upon the Government of India
to bring their policy or right lines
forthwith. Whenever this issue comes
before us, the hon. Minister comes for-
ward with the explanation that both
India and Pakistan -have identical legis-
lations but whoat is happening is that
Pakistan is working it illegally where-
as we in India are working it in its
true spirit. Your policy, therefore, Sir,
is a suppression of justice and fairplay.
In India, justice is not being done in
this matter and that policy is not in
the interests of her citizens. Our people
are not being given a fair deal. It is
only the intending evacuees bound for
Pakistan who stand to receive a pre-
ferential treatment by that policy. It
is common knowledge that the financial
position- of all Muslims, who have
migrated from the Punjab to Pakistan,
was not better than ihat of the Hindus.
They gwed debts amounting to several
laes;of- rypees to the Hindus. Their
thumb-impressions can still be found
in the ‘bahees’ (account books) and the
debt actolihts are still available. Will
the Government of India pay all these
debts? -All property is in the hands of
the Cusfodian and he is not prepared
to clear off those debts. The law for-
bids all auctioas of such property and
rules out the appointment of a Receiver
for that purpose. Shri Hussain Imam
will support us when heé will look at
the issue from the viewpoint of the
poor Hindug living on this side of the
border. .But his sympathies in fact are
on-the side of the evacuees or those
who ‘intend to migrate from here. I
have to-peint out that those who intend
to migrate, have to be registered as
such. ‘1 will, therefore, like to know
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how many people have been declared
by the Government as such and in how
many cases the property has been
taken over by them. Very few persons
have been declare! evacuees. What
dees it all mean? It means only to
serve a quite notice to all those who
intend to evacuate and to give them
an opportunity to remove their property
without attracting attention. The
result is that people are removing their
property silently to Pakistan.

My able friend say: tha: whereas
people from Pakistan can come here,
they do not find it possivle to gn from
here to Pakistan. 1 will suggest that
this complaint should be removed al-
together and those who wish to migrate
shouis! be allowed to do so Our
complaint is that a majority of those
who have returned here, did not de-
serve 1o be atlowed tc do sn. - Their
property which was taken over by the
Hindus, is being returned to them.
My complaint is why those who wish
to go, are not being allowed to do so.
What use we have of their presence
here? But, as far those who intend
to return, we should be careful to see
whether or not their return is likely
to result in some harm to our nation.
Our Government pays Rs. 200/- to
individuals returning from Pakistan.
Do the displaced persons of this coun-
try receive the same amount from
Pakistan® Why does not Shri Hussain
Imam plead with Pakistan for recipro-
city in thic matter? It is stated that
ten out of the fifteen lacs of Mustims
who had ‘gone over to East Pakistan
from West Bengal, have returned.
Have the two third number of our dis-
placed persons also gone back there?
Sir, it is adding insult to injury to say
that minorities 1n Pakistan are being
treated better than those in _ India.
Referring to varicus laws i
rehabilitaiion, hon. friend has stated
thqt in Pakistan they have pagsed two
legislations; one 1s for the evacuee
property while :another is regarding
rehabilitation. They are continugusly
taking over properties under that law
and the people are being forced to
appoint Muslims in their firms and,
thus, the displaced persons there are
being treated in a way .a paraliel of
which is nowhere to be found any-
where in the world. In Palsi
there are no evacuees worth the name.

Shri Hussain Imam: 60 per cenf. of
them are free even today. In East
Bengal they are all free as the Eva-uee
Act does not apply there. As many
as one crore and twenty lacs of :em
are still living there. L

Pandit Thakor Das Bha

Argaval So
my hon. friend is referring to the pdsi-

tion regarding the Eastern Pakistan.
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It would have been better, had he refer-
red tc the position in Western Pakistan.
I, therefcre, may take it that he accepts
our case vis-a-vis Western Pakistan and
further that he wants to base the
streugin of his own case on Eastern
Pakistan. As far Eastern Pakistan, I
will respectfully submit that the con-
ditions there are still fluid and have
not yet become stereotyped. My able
friend knows it. better than myself as
to what sort of treatment the minori-
ties there are receiving. We are send-
ing them back pertorce and under com-
pulsicn. Had  condition here been
somewhat better and had the coming
perscns heen possessive of some sub-
stance. they would have never accept-
ed to return. My objection is that des-
pite t0 weak a policy of our Govern-
ment about which we have been com-
plaining time and again, Shri Hussain
Imam feels it necessary to complain
that the conditions of minorities in
India wre worse off than of those in
Pakistan.

I cannot say anything else except
expressing my regret on this mentality.

Sir, what 1 was stating about this
Law, was that ihere are only two pro-
visions in the Law which is being en-
acted here and both of them are in
favour of evacuees. About the defini-
tion of evacuees, as the hon. Minister
has stated. the position is that this
property belongs {o those who are
residing in this country, it has not yet
been declared as to be belonging to the
displaced persons. But just now the
hon. Minister stated that this is the
only means left with us whereby the
displaeed persons may hope to get any-
thing at all. Today the hon. Minister
has thrown further light on this sub-
ject and has raised hopes that this
question would be raised whether fur-
ther compensation would be given or
not. 1 do not want to enter in this
controversy as this has no concern
with this Bill. This statement that is
being made now does not  support
fuily the statement made by Shri
Gopalaswami Ayyangar. The state-
ment which he made at that time was
more in the nature of giving hopes to
people, and in comparison to that state-
ment the present one is more dis-
appointing. But as for the policy
underlying this Bill I want to submit
that i is not justified as much time
has passed since then. You have
allowed property worth crores of
rupees to be transferred to Pakistan.
For God's sake retrace your steps. Now
nothing is left except the evacuee pro-

perty and please do not reduce it fur-_ .

ther by interpreting it in a wrong way.
Conserve whatever little tund is left
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behind. I.say so because the poaition
of fund as pointed out by me on the
previous occasion, is such that if it is
allowed to be reduced further, by mis-
interpretation, nothing will be left for
our displaced persons. I can only say
with regard to this fund that this coun-
try, for the cause of which they had
come, has not given them a fair treat-
ment as should have been given to
them. I am also of the view that we
have not made any serious mistakes in
this connection. Our resources are
limited, we have not been able to do
much within those resources. But I
want to submit that you should at
least enact such laws which may be
in their interest and desist from mak-
ing such laws which may be more in
the interests of evacuees than the dis-
placed persons. Do not make the lot
of displaced persons worst by enacting
such laws. I know we spent fifteen to
twenty days when this law was being
enacted. But even-then we have not
been successful in bringing about such
a rhange which the majority of the
Houses wanted and which was also
accepted by our nationalist Muslim
colleagues. I do not want to go into
the whole history. But certainly I
would like to submit that we must act
upon those laws which we enact here.
In this connection I had narrated here
the case of Mahmud Ali- Chhatriwala.
There are many such cases which if
disclosed will give terrible shock to the
displaced persons. Actually there are
many cases where people possess large
properties here and at the same time
they have also acquired properties in
Pakistan. They have sent their
families to Pakistan and are residing
in this country simply for a show, they
have been shown undue leniency. ¥
submit that this kind of undue conces-
sion should be stopped altogether. You
have allowed the transference of all
the property which counts. But now
at least you should try to conserve
whatever little is left in this eountry.

Shri Sidhva: I had no intemtion te
speak on this Bill; but, after hearing
my hon friend Mr. Hussain Imam, I
feel it my duty fo say a few words, so
that the matter may not be misunder-
stood.

His argument has given the impres-
sion that the Pakistan Government are
more liberal than our Government.
That is far from the truth. I have
been receiving complaints from friends
in Karachi almost every week 1 have
not taken an opportunity to bring this
matter to the notice of the House; but,
wherever possible. I have drawn the
attention of the Minister and tried ta
find out whether any settlement eould
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be arrived al. There are so many res-
‘trictions in Pakistan as regards evacuee
prcperties. This 1s very well known
to everybody including my hon. friend
Mr. Hussain Imam. I do not know
what has actuated him to state that
they are liberally t{reated. He mention-
ed the instance of Mr. Shivaratan
Mohatta. That was a fact; but I under-
:stand it was entirebl' non—ev?cuee pro-
rty. That gentleman o course
.rp:an}z’\ged it very nicely with the Pakis-
tan officials and got nearly 80 lakhs
in exchange As far as non-evacuee
property is concerned. there is no res-
triction; therefore it is allowed.

Shri Hussain Imam: Is Mr. Mohatta
:n evacuee or non-evacuee?

Shri Sidhva: He has settled with
‘non-evacuee -property. He is an eva-
.cuee in that sense if you want to so
describe him. If he was an evacuee,
his property wculd not have been recog-
msed by the Indian Government. That
is the plain answer.

Shri Hussain Imam: No.
Shri Sidhva: It is so.

If he had managed with the Pakistan
Government, the Indian Government
would have prevented him from being
recognised. There are many instances
where a deal has taken place, Pakis-
tan Government has agreed and our
‘Government has not agreed, because
that was not a bona fide transaction.
“Therefore, our people are suffering. I
know of a number of instances, not
one, particularly from Karachi where
even when the families are there, they
are tseated as intending evacuees and
their properties nave been declared as
evacuee property. I know also of an
instance where it was stated that a
person’s wite and other relatives have
gone and therefore his property would
be declared as evacuee property. Even
when they were satisfied that it was
‘not so, their properties have been ‘de-
clared as evacuee property. I have
given this information; this is no secret.
I have not brought it to the notice of
‘the House because these things are well
known. I wanted this matter to be
‘settled; but it was not possible because
of the evacuee property laws. Our
people are suffering. Mr. Hussain Imam
himself knows this. He has connec-
tons with Pakistan. I do not want to

mention these things. He has got two
wives. .

4 Shri Hussain Imam: You do, please.

Shri Sidhva: That is a fact. When
You mention it, T am obliged to say
these_ things. Otherwise. I would have
refrained from saying these things. . He
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has two wives. One wife is in Pakis-
tan, and she has properties here. An-
other wife is here.

Shri Hussain Imam: No wife here.

Shri Sidhva: You have your wives
there, having got permanent permits
tor them. I put 2 guestion on this mat-
ter. So many restrictions have been
imposed in Pakistan that even if a per-
son’s relatives are ill, even if the father !
is dead, the rule is that a certificate
should be obtained from the Civil Sur-
geon in Pakistan. The hon. Minister
has laid a statement on the Table of
tae House and he has himself admitted
that the restrictions there are stringent:
most  inhuman, I should say.
relatives are suffering there. The man
is dead. You say, produce a certificate
from a civil surgeon in Western Pakis-
tan and then you will be allowed to go.
That is to say, nobody can go. Is my
hon. friend unawsare of that? He has
got permanent permits for his wives, in-
fluencing the Minister

S
Shri Hussain Imam: No.

Shri A."P. Jain: Do you mean to say
that you have not been given a perma-
nenit permit for your wife?

Mr. Speaker: Let the hon. Minister
address the Chair. Let not hon. Mem-
bers address each other?

Shri Sidhva: I znow an instance,
Sir. I feel immensely on this maditer.
Relatives are not allowed to go though
they produce all bona fide facts here,
and though they want only to visit,
their ailing relatives. But, they enjoy
all facibities here. I .do net mind that.
Qur Government has got a different
view from that of the Pakistan Gov-
ernment. They do not wan. to re
taliate, and I approve of that policy.
But, I ask, is it fair on his part to
come and say that they are treated
more liberaily in Pakistan? I know
an ‘instance where the father is dead
2nd the son was nol allowed to go to
Pakistan. In another instance, the
wife is ill there; the person is asked to
proauce a certificate from the civil
surgeon and he is not able to go. Such
are the restrictions.

As I said already, I put a question
on this matter and the hon. Minister
has made a long statement admitting
that it was a fact and that he is sorry
that he rouii 2ot do anything. After
making that statement, he said that
the Pakistan Government are recon-
sidering that matter I again under-
stand that that is not correct. Pakis-
tan Government have stated that what
the Minister has stated is not correct.
that the restrictions are not se strict
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iSrri Sidhva]
and that they are going to'revise and
reconsider the matter. Again, I under-
stand they are not going to reconsider.
On a matter of visit on a most humani-
tarian: grouid, they are most inhuman.
How can you expect justice in regard
to evacuee property? They would not
allow a son to visit, a husband to visit
and see his wife. Out of all the per-
sons, my hon. friend enjoys all the
facilities and yet he complains. If
the Government feels that he is en-

titled to these things, let them give -

these things to him. I have no quarrel.
My hon. friend may be having some
perscnal grievance or  quarrel and
therefore he has sought to make out
thut Pakistan is more liberal in their
treatment of this subject and we are
not. Sir, I hav: never spoken in harsh
terms, on this burning - question be-
cause I know that would not settle the
issue. But I have come to this con-
clusion that this question of evacuee
property cannot be solved because the
other party knows that what has been
forcibly occupied should not be given
up. 1 know things in Sind in_ parti-
cular and I have come to this definite
conclusion. We all know that the pro-
perty left by those who have come over
%o India, is much greater than the
property left in India by those who
have gone over to Pakistan. Everyone
knows that, because the property left
in Pakistan is hundreds of times more
thdn what has been left here in India.
But now it has been slleged that what
is left in India is more, and that is
because they do not want to come to
any settlement over this question.
Whenever they want anything to be
settled, they come over with proposals
and sit in conferences and our Gov-
ernment very benevolently, kindly and
leniently agrees to their proposals.
And what is the result? The result is
that we now suffer. Displaced per-
sons here do not mind this suffering,
because the whole world can see clear-
ly how we have been treating Pakistan
and the Muslims living in India_and
how Pakistan has been treating India
and the minorities still remaining
there. Mr. Hussain Imam may not see
the truth, but the whole world can.
After all we do not want any retalia-
tion on our side. I want that our
minorities should be treated liberally.
1 would not have made this emphatic
speech but for the remarks made by
Mr. Hussain Imam. Those remarks are

unfair and he must withdraw them.‘

‘They are incorrect.

Particularly on this question of eva-
cuee property they are making very
stringent laws and I feel very gtrong—

on this matter. 1 would like to
know what the hon. Minister intend te
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do about 1t. It is no good saying that
he is helpless and he cannot do any-
thing. It must be seriously thought
over as this problem has to be solved.
Questions of trade are being settled,.
and agreements are arrived on the

different points. But when it is ques-.
tion of the suffering of individuals and
their families, no notice seems to be
taken by the Government. Is that

fair? This question is a burning ques-

tion and should not a settlement be

arrived at? This matter should be de-

cided and not held over indefinitely.

Our Government have been - urging

that the settlement should be effected

at a Government to Government level

and they have maintained that it

should be on a basis of individuals and

individuals. They nhave also stated in

thetr Constituent Assernbly that they

will not have any conferences over this

question with the Indian Government.

What are we going to do?” Hundreds

of men are employed over this work of

assessing and scrutinizing the claims

and a good portion of the evacuee pro-

perty amount will be used up in this

work. I do not grudge this, because at

least most of those employed will be eva-

cuees themselves. But this question

must be settled soon on some basis or

other and not allowed to drag on.

When in Bombay I was discussing this

big problem with some friends there

and they were so anxious to arrive at

a settlement that when I asked them

if they were prepared to receive 8 as.

in the rupee, they said, “We are pre—

pared to get even 4 as. if they are paid

in lump sum.” That is how they feel

about it. They were prepared to leave

the matter connected with Sind.to me

saying that I knew all about the pro-

blem in Sind. What I want to show
is that they were all anxious to reach

an early settlement on this question.

Whatever cash they had has already-

been spent away and so they are in

very hard circumstances. This pro-

blem must be seriously considered by

the Government and a settlement

arrived at. So, I wholeheartedly sup-

port this measure. And Mr. Hussain

Imam, as a gentleman, knowing very

well that this statement he has made

is a mischievous one must withdraw

it. That is the least that this House

expects from him.

[SHERIMATI DURGABAI in the Chair.}

Sardar B. S. Man (Punjab): Pakis-
tan has already declared properties of
joint stock companies as evacuee pre-
perty in their country.

Shri Hussain Imam: The law is
the same in India and in Pakistan.

Sardar B. S. Man: It has been owr
sad experience that unforfunsiely fov
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us, whenever any issue even other
than this issue of evacuee property is
concerned, the initiative comes from
Pakistan and India follows suit very
meekly and i a belated way. It is
quite unfair to say to-day that Pakis-
tan treats her minorities, and the eva-
cuee property there in a much better
way than India. I feel it is a blatant
distortion of truth to say that. It is
not the love of the minorities that
makes Pakistan allow exchange of pro-
perty between individuals. In fact,
Pakistan wants to grab the property
that has been left over there and to put
a seal of legality about what has al-
ready been virtually grabbed, at least
in the eyes of international morality,
they want such private exchange to
be allowed. The present situation in
Pakistan is this. We who have left
property there are not allowed to go
there to effect our sales in any appre-
ciable or effective manner. This is a
most anomalous and ambiguous situa-
tion that the owner of the property
cannot go to the place and visit it and
still he is expected to bargain and
effect a sale. How can that be done?
The situation of those who had gone
from-India is quite different There is
not a single minority person left in
the Punjab, North West Frontier Pro-
vince or in the raiders held territory.
There may be a microscopic minority
still left in Sind. But as regards India
we have this strange situation of one
brother being in Pakistan and the other
brother remaining in India and ‘looking
after their property, and looking after
it very well and most effectively. Or
they may have friends on either side
of the border. One of them remains
in India and the other in Pakistan.
Or in some cases the same person has
one leg here and the other in Pakistan.
He has his body here and soul in Pakis-
tan, may be one wife here and another
there and so on. The property here
ie retained and more is acquired in
Pakistan To say that Pakistan is
overflowing with love for the minori-
tles is very unjust and unfair and it
is not correct to say that they are an-
xious to arrive at a conclusive and fair
and just agreement over this evacuee
property question. India has been
offering to Pakistan the suggestion that
the settlement should be effected wvn a
government to government basis. For
one full year that agreement was there
that private exchanges could be effect-

But the net result was that with
the exception of few people and
moneyed people who could probably
effect such exchanges, the vast
mafority of the refugees who have
come over from Pakistan to India were

without any assistance, succour
or help. That itself forced the Gov-
ernment of India to repudiate it. be-
cause i§ was not just that Pakistan
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should run away with our property for
a mere song. And now is it fair to say
that they are very fair?

Perhaps it is not realised in this
House that we have only one Act called
the Admbnistration of Evacuee Pro-
perty Act. It is all very well for my hon.
friend to say that for the vast num-
ter of minorities left in East Bengal
there is no such Act, but they have
an alternative Act which is sinister,
known as the Rehabilitation Act. We
have not this Act in the whole of
India nor even in the Punjab, where
we are worse affected. But in Bengal
ostensibly because of the agreement
between the two countries they have
not extended the Evacuee
Administration Act but they have
brought in a surreptitious way through
the backdoor a much sinister Act
known as the Rehabilitation Act. That
is very sinister 1 this respect with
regard to all those people who have
gone over for good, their properties are
declared as evacuee property but in
East” Bengal the operation of that Act
is so monstrous that the person is
living there and his property, though
not declared as evacuee property, is
requisitioned and that not for Govern-
ment purposes. I can well und
Government in its stress and difficulty
should call upon its citizens to forego
a little comfort or a portion of their
house or agricultural property for
State purposes. But even commercial
offices are taken over there not for
Government purposes but to be given
to Muslim evacuees who have gone
over there Irom India. Houses are
even taken away for the private use
of officers. So to speak as my hon.
friend did is to feign innocence where
there is none really.

We are already short of this pool of
property which is left behind. I do
not know what is the truth behind it
but we were told at one stage that
so far as agricultural property is con-
cerned we were very near a compro-
mise or agreement between India and
Pakistan. Mr. Jinnah was alive then
and perhaps was convalescing at
Quetta. - The Secretary General of the
Pakistan Government perhaps took
this agreement between India and
Pakistan to Quetta to Mr. Jinnah and
told him that they had agreed to come
to an agreement so far as agricultural
property is concerned with India and
that both Governments had agreed to
pay the difference to each other. Per-
haps the misconception then was that
the agricultural property left over in
India by Muslims was of the same-
value, if not more, as the Hindu pro-
perty left over there. The detalls had
not been gone into. Merely an agree-
ment was arrived at. But after an-
other interview with Mr. Jinnah the
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same officials and the same Pakistan
Government repudiated the agreement
-even so far as the agricultural property
is concernad. It seems that Mr. Jinnah
-said that the difference between the
.property there and here was so great
and colossal that he was not going to
.mortgage the entire future of Pakis-
«tan. I do not know what is the truth.
.But so tar as the agreement was con-
-cerned the files and the talks between
the two countries will bear me out
-that in the initial stages the agreement
was about to be concluded regarding
. agricultural property but later it was
repudiated by Pakistan. That shows
whether Pakistan really wished for an
.honourable and fair agreement with
India or it was a mere eyewash or a
hoax. The difference between the eva-
cuee property in India and Pakistan
is so great and obvious that perhaps
that is standing in the way of Pakistan
.coming to a fair agreement with India.

The pool of property left here so
.little for rehabilitation purposes that
I pray to the hon. Minister for Re-
habilitation that he should be fair to
-the pool available to us. In that very
situation there is an inherent seed of
conflict. On the one hand there is the
sheer instinct of self-preservation on
the part of the refugees. The Govern-
ment in its present predicament has
.not got enough money to meet the re-
habilitation expenses of the refugees.
Even today they could not declare in
unequivocal terms that they have got
-enough funds to meet the compensation
for the refugees. So we have not the
money and the property also is very
littie, which will go towards paying
compensation for the evacuees here. It
will therefore be a sheer instinct of
self-preservation on the part of the
Tefugees to expand or enlarge that pool.
As a.secular State naturally Govern-
ment cennnt afford to allow this expan-
sion of this pool. Thus the Govern-
ment is there on one hand to restrict
this expansion movement on the part
of the refugees to enlarge this pool
and on the other there is the natural
tendency on the part of the refugees
tn mala tha nno! as laree as possible.
S ounless thie questiop of ~racuee o=
. perty is solved at a higher level, un-
less Pakistan pl'ays a fair gsame and
the Government of India is in a posi-
tion to prevent Pakistan from grabbing
the entire property and if the sitvation
‘is .permitted to continue as it is, in my
humble opinion there will be that in-
herent conflict between the refugees
on the one hand and Government on
the other.

Of late we have noticed a different
“trend. 1 do not object but welecome
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those friends who want to come over
and live as loyal citizens of India, so
long as it does not affect the evacuee
property concerned. These properties
are an international issue between two
countries and naturally we cannot per-
mit the existing evacuee property to
be declared as non-evacuee property,
so long as the bigger issues are not
solved. I do welcome artisans and
mechanics who are willing to come
over and work here. Of late the trend
is that insiead of any new evacuee
property accruing to this pool we are
noticing that day by day more pro-
perties are being released and thus
this pocl is to that extent, becoming
smaller and smaller.

I wholeheartedly welcome this belat-
ed rmove of the Indian Government in
bringing this small, Bill before the
House. But I. caution and warn the
Government that unless the bigger
issues are solvad the inherent conflict
will grow. The Government should
take up a strong and just attitude to-
wards the Indian property left in
Pakistan. In international law and in
international morality it is our pro-
perty and Pakistan should not be per-
mitted to grab it. We should not play
into the clever hands of Pakistan by
agreeing to any unjust or unfair for-
mula so far as Indian property is con-
cerned.

oo wfea T AgTE 9]
grar , ¥ faw 9T g7 $© Ao A&
rgaT a1 AR FF Y T8 e | faw
g8 T AT A AR ¥ A faw
¥ uF @ dar gar | SwiA o
s & aifeam & s WAl
fdisr (Minorities) & @t dga<
gus g 8, fergearT 1 faeaw | @
HI YIEAT, AT § FA0 AvEAr §
ag #15 odY frgre ¥ w1 AW &
fs aifscm siferggds sdw=T
(Constituent Assembly) « ar
aifsariee (Parliament) # fgx-
= g% 959 feew & a9 2z A
At & #Fa< (Member ) ¥
ard g, fom aend ¥ afee 1
sgreer  (Propaganda) fegem
N qfearde § @ e § @ &
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wrea § 5 et fegeart & smew
fafrezx (Prime Minister) amgw
N dg@m §, s N adew
fegam & IRy AEANRAT Y 7
WAl g § 1 AT go THo Ao
*(UN.0.) 3% s=x A wifese
FHE TATLRT AT F TF A
AT ST A FT gwar,
o fegrare &0 aifsqra= & ifs-
@A FT NG N GFAI & ) 42 T
g gt am & 1@ & 2 T A
A W s ST Aag v R £ fF
9 F1 ATAT IFAT FT J199 ST
Tifgd | *fFT & Sw F @i geAA
T g 4 gumar gfezm agwr
AARAT FIAT gAIA AIX F faorw
g1 g87 WIW WIEE F) QU FET
g 5 ag auf faded A F5@
" uw ag 5 fergam & el Sw
& for uw afaz (Permit) =
afm sy N A 7% ) A WA g
%7 Al A8 q8s w1 § | fam &
WaF1 3| F< A gH AT qifedy
"(policy) % fdi 4t o< ¥t F+1-
args (Compromise) #%3 ¥ foq
FITAEY § 1 onf WSk F womm
fr agi fggell § aTw a1 s~@TgEw
ERTE | S WA FIAX 99 TF A1GHT
ar 199 F e el fasifewm
d 92 gu § 198 Fed Sm—aren,
§ qiffena a7 FT 99 419 A/l
fromr aigan g, s & srar § fe
TZi 9x et Rl FY quiae o
(Permanent permit) fire gaar
{, Sfe n@ e i g g
T F a7 ovA qrEw fafreT aga
¥ o1 qEfedriT fafeex (Re-
habilitation Minister) wig@ #t

109 PSD
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@y (Approach) % f¥ ww fgx
qfsera ST wigar s, 39 & fod
s fear amd) & S g ag
Efeer g, d A sg g fo F
od IW @@ w fr GREmT A
mEnfE w3 W@ A g e
ws®Re (Separate electorate)
aEgh §, I &1 fewom g, w
AW FT IAT FGAT G AR AR
gs*z (Joint electorate) ¥
fewTs 4, wifF 59 §F S %7 @ T
g1t fY | F7 T qfeeaT 7 4w
goF gar g | nfeam ¥ IR
ARAMREY waear s &, f6 oo
saTTE gewe wifgd | Fme F AT
ATEAIEr wareaT w3 § {5 AgTari
F ¥ AIIET 27 a8 262 5 saoe
waRe A ) e Jfer s §
fr &F 28 & ofegd 1a7 @ A
o Ag &, R waw 9T
AT FAEF g T nEnier &
AT 9=HT gUF KT § | T 9 W
2fea f& A (Government)
T FEdY & 1 S A9 aFA v
o sy fFd g ¥qer
EY qUISM, SFIC qET Y 9E, S
@ qfeam ¥ Inie ag @R
afl gFTaIR TAT AT AE W qEr
g, a1 @ 5 A & 9T
FO9 @ T e faem &
(Cap) &7 9 1@ 41 7 & g
9fed AFLETS AgE ART A AR
T Q@ E | BT R awereR fe
T ¥ oA fgg wh O ggw
A © TR &, AT Arf agT Wy
w RIR IR AR G owd
¥ (West) aifremm & war a1, at
sfow w15 @ tfefuc ¥ otn
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[orer afaaww]
I &Y, AG AV FE AW ) ¥ ¥
TEATIR | T @I 7§
V¢ 3feT g v € F5 aifesa
¥ T AEAIET & WA agq
w57 guw g1 ¢ A AR T QAT
ME & WA FqEFA
fod wft o dare 7 g1

xa At faw o @ga A Aq
fear g, @0 33 F GAAANZT FQ
¢ =hEn § fs ratae wgi )
g F¢ @ &, g § gw A g
O T AR A qE S Fr
g, foag ¥ fFam frdt Fa= G W
€rag N9 gy a9ws § @@
o X R W §RT R WA W
wa 1 % gfae Qar § fs ag s
e A FA ST wE, ma
TFiqE W ATH B AT AT A A
adw @) damar § 5 o3 9w
WY 9GS [°F F WA G, & & § I
wgor wed=gaw (Compensation)
g ks (Move) #mT qa
I AT S, w | &W@H(Refu-
gees) N T fawar 3,@3‘1
I W &Y AFIT FIq wd@h A
o WY fao 9 frar o w@r 8, 9
gaaa g fw ag oge & @+ faoii &
g AN g | feagms ¥ 99
o T g i AR §Md OF
JABYT FT ®F AAT 1 TF @
stat (Property) 4, S¥ ufgeiz
s ifeaw (Assistant custodian)
& uawl wiref (Evacuee pro-
perty) &<  faar, ¥fea fedl 7er-
feaw ( Deputy custodian) arga
A Iy ERly wd W FO femng
I AR H Ig A9l 9, 39 A/

Property (Second 7318
Amendment) Bill

o FT fadr | T T FR W {EIT
& & &, e ag vfeem 7,
1 BRA R 2 T 1 gg dfew
WATET BT% AgE F gEAT §, ¥ IFAT
(Secular) €z % g7 ¥ ¥ IF
e 75 T g | fad gER IW
Wt AT fE @ F1 g Ee d T d
@ fa@ Fr @ AFIq FI@ | 79,
$9 7 2 a1 &rm | fow feafie (spirit)
¥ 9= qg 9@ B & §, AT I
faafe & sm & smmar, @
fogsfre @ grod &, 3333 AT 3
I F guaa gfe e awa
4g faw 7 Y w1 3, I ¥ S JFW
(Laocunae) stew (Praoctise)d
gar &1 (Law) & 1= §, ag gL &F
arfe foepsia &Y R s faw
q% |

TR srew fafree @w 3 @
fo @ ga fRfafedT &1 smr wcx
FT A, Iq IHT FNATT AN H
ser EfF o & F oo wiw
fafrex sg@ & wg & e ar
e 5 a8 fifaflam & w@e
‘e ) TS g A,
fétafdam A a1 & w & o
2 @ gF53 g | fegfafedzm e
g AT WX AW A AT Far
fedfafodam & w@r § o Y o=
|F T IAT §, 99 F fee QY AT
@ N fro= ¥ mqwéaréﬁv
WH FAY T I A @ AR
frgfafedms 1 ¥ @ VT | @1
7, g W fafre @ed 9w
I IE I WEW AT, 99 F
g FATA fear ST & Far
gfrag maiwe @ @@ oA §
IR g wEmET QT A o sy
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gtw ¥ §wd 1 AR ag S a@
o g §,9 f faege Tafae=
(Inconsisteat) &, .78 f& &
feifafeims & ag 9T W
T | fFa & fod ag w99 -aa gr,
F It FoTwi s foq, ur AW
st & fog et g & fog g
Sfpr TgRE TF ¢ fFug IR
ar g8 fo gd svedmm  faemr
@ gd fas, glwssl w3
v fas a1 7 fas, ax dfeq s=ge-
S A S TR & 9T FE),
e ¥ foq w7 & yhwr A @
g \®F9 I w0 oviA Fr I

(English translation of the above
. speeci.)

Lala Achint Ram (Punjab): Madam,
1 had no desire of speaking much on
the subject and I will not even now
speak too much on the matter. I have
been forced to speak only due to the
speecn of Shri Hussain Imam. He has
Jjust stated that the minorities in Pakis-
tan are better treated than in India.
May I ask, whether he could furnish
even one single example of any mem-
ber of the minority community in
Pakistan who could make such state-
ments about Fndia i the Pakistan
Constituent Assembly or in the Parlia-
ment as freely as the propaganda for
Pakistan can be done in the Parlia-
ment of India? I am of the belief
that this privileged position of the
minorities in India is only due to the
kindness of our non. Prime Minister.
Members of the minority community
in India have more facilities to do pro-
paganda for Pakistan in the Indian
Parliament than even the Pakirtani
representatives in the United Nations
Assembly. This is an open example.
There is no doubt about the fact that
Members are of the opinion that Shri
Hussain Imam should withdraw his
speech. But { do not agree with them.
I think making a demand like that
goes against our prestige. Shri Hussain
Imam has got every right to ventilate
his grievances. Nobody can deny the
fact that more than one permit was
issued to lakhs of people in India and
it is not going to make any difference.
Even after observing the attitude of
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the Pakistan authorities, we are not
prepared to make any compromise
with our policy. My friend has just
stated that mincrities are treated very
well in Pakistan. Yesterday evening a
man came to see me. His relatives are
still stranded in Baluchistan. He told
me that he wanted to go to Pakistan
in order to see His relatives there. I
am aware of the fact that even today
Muslgn friends can get permanent
permits, but I have not got courage en-
ough to approach my Prime Minister
or the hon. Minister of Rehabilitation
for issuing a permit for this poor man
who wants to go to Pakistan. I know
that it will be my wishful thinking.
Throughout my life I have seen that
the minorities in India had demanded
separate electorate on the plea that
they were not safe here. They were
against joint electorate as they could
be guaranteed no safety by it. But,
how the minorities are being treated
today in Pakistan. The minorities
in Pakistan demand that they should
be allowed joint electorate. The
minorities in Bengal demand that the
majority should allow them to have
joint electorate. But the majority says
that it does not suit them so they will
not permit this. What makes you to
say that minorities are treated better
in Pakistan? Go and see, what the
Government say there. I will be
overwhelmed with joy if every thing
happens as you say, but I have lost all
hopes from Pakistan. Recently, I had
been to Hyderabad. I was much pleas-
ed to note that about two dozen persons
were walking in Hyderabad with Jinnah
caps on. All this is being done only
due to Shri Jawaharlal Nehru. But let
me know whether even half a dozen
Hindus can walk there with Gandhi
caps on? whether they can put

on ‘dhoties’ there? I remember -
when I visited West Pakistan,
I was told by the Policemen

to put off my cap as I may be
assatlted by any one after being seen
with the cap on. They order us like
that. But you say that minorities aré
better treated in Pakistan and we de
not afford the same facilities to them
in India. I am never prepared to zdmit
it.

I welcome the Bill introduced by our
hon. Minister. I am glad to note that
while we resent certain actions of the
Government, sometimes theyv do act in
a way which the people like.. This is
a very imoportant measure. Spccially,
our hon. Minister shouvld feel proud
in introducing such legislation which
will enhance the reputation of the Gov-
ernment and his own. I am aware of
the fact that the problem of compensa-
tion is one of the most important prob-
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lems facing the country ‘today. We
should welcome any move by which
the question of the payment of com-
pensation to the retugees is raised.
The Bill, which is being introduced to-
day, 1 tnink, is the best so far intro-
duced and wilt afford protection to the
families of the refugees. Recently, I
came across a case from Jubbulpore.
There was a property which wag de-
clared evacuee property by the Assis-
tant Custodian but the Deputy Cus-
todian did not declare i so. The pro-
perty was worth Rs. 50,000/-/- and
was released. We have not got courage
to handle that but had it been in Pakis-
tan, it would have been managed all
at once. This is the Government of
Shri Jawaharial Nehru and we dare
not say any thing in this secular State.
We were simply running from one place
to another. Under these circumstances
I welcome the Bill. At least, some thing
will materialise, howsoever little it may
be. If it is impiemented in the same
spirit in which 1t is being enacted, the
allround position of the refugees will
improve. 1 think; the way this Bill
1s ceing introduced, there will not re-
main any lacunae in practice or in law
with the result that the refugees may
get more compensation.

Our hon. Prime Minister has stated
that they will give compensation enly
when tne rehabilitation work has been
completed. I thank God that after all
the hon. Prime Minister has said that
compensation will be given after re-
habilitation. This is something to feel
wieased about. You can well under-
stand as io who are being rehabilitated.
It is now four years when rehabilita-
tion work was started and it is still
being done. But, if we look towards
the work of the last two or three years,
it is definite that this work of rehabili-
tation cannot be completed even in
seven or eight years. I do not know
whether our hon. Prime Minister will
be at his present post or not when com-
pensation will be paid. I say that the
Government are very wise if they can
_state-quch a thing which is completely
inconsistent that they will think about
the payment of compensation after the
rehabilitation is completed. To whom
will you pay the campencation —te theiy
sons or to their eorpses? But. let me
thank God that at least we have been
eiven zn assurance that we will get
the compensation. Let them not nay
it to us. pay it to our sons. Whether
we get it or not but I thank Shri
Jawaharlal Nehru for the - assurance
that he has given us regarding the pay-
ment of compensation. At least he has
paid attention towards it.
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Shri B. K. Das (West Bengal): The
Bill before us is the result of an agree--
ment, as was pointed out by the hon.
Minister. The Pakistan Government
has recently amended Section 299 of
the Government of India Act in order
that land r:(fiorms legislation may not
be challeng in courts, The amend-
ment- provides that such . legistation
cannot be called into question on the
ground of .inadequacy of compensation
or on the score of the compensation
not being paid in cash. It is reported
that evacuee property will also come
under the scope of this new law. It
seems that in this way the whole of
the evacuee property may be expro-
priated without payment of any com-
pensation. As the hon. Minister is com-
ing bafore the House every now and
then with amendments of the Evacuee
Property Act in India with the object
of bringing it into line with the pro-
visions of the Evacuee Property Act
in Pakistan, I do not know how under
the present circumstances he will be
able to deal with the situation. I do
not know if any steps have been taken
by the Pakistan Government under the
new law by this time. but to my mind
the latest enactment is the last straw
on the camel’s back. As has been
pointed out by previous speakers, if the
evacuee property question as a whole
is not taken up and we go on with
piecemeal legislations, there is no
chance of any solution of the evacuee
vroperty question at all. The -hon.
Minister, speaking the other day on the
Demands - for Grants. acquainted the
House with the fact that our Govern-
ment was taking a very serious view
of the evacuee property aquestion in
view of the statement made in the
Pakistan Constituent Assembly by their
Rehabilitation Minister Dr. Quereshi.
We do not know what has been done
so far about the solution of this prob-
lem. We are not tackling the problem
in the way we should. As time goes
on: the Pakistan Government is going
ahead.

Sardar B. S. Man: On a point of
order. Madam. Can an hon. Member
like Mr. Kamath go to sleep in sn neten-
sible a manner in the House as he is
doing now?

Shri Kamath: I was not inattentive.
Madam. My hon. friend should know
the difference between sleep and wake-
fulness. I have heard ewvery word of
the speaker’s words. I was concentrat-
ing.

Mr. Chairman: Once in a way. sl
can be allowed for Mr. Kamatl{. seep

Shri B. K. Das: I was submitt
that while the amendment befrgxl'eh:g
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may be all right, these piecemeal legis-
lations will not be of much avail in
the solution of the evacuee property
problem. - I want to know from the hon.
Minister what our Government is go-
ing to do about the question as a whole.
There are several legislations such as
the Rehabilitation Act, the Evacuee
Property Act and now the amendmeint
nf Section 299 of the Government of
India Act which taken together leave
not a shadow of a doubt that the Pakis-
‘tan Government is out to put an end
10 the evacuee property question in
the long run. They have refused to
aea! with the matter on a governmental
dbasis. They have put obstacles in the
‘way of dealing on an individual basis.
As against this, we are placing the eva-
«uee property under the Custodian ard
hoiding that proverty .as a trust, so
that when a settlement is arrived -at
we shall be able to give an account of
all that we are holding in trust and
a future settlement may be facilitated.
But frankly, I do not think that there
will be a day when our hopes will be
fulfilled in this process. I am led to
believe that unless this question is dealt
with without delay and taking into
consideration all factors and circum-
stances, we shall be living in a fool’s
paradise. I would therefore conclude
by urging on the Government to treat
the question as a whole and fined a.solu-
tion and not ‘bring in such piecemeal
legislation.

Pandit Kunzru (Uttar Pradesh): I
give my wholehearted support to this
Bill. It is well known that the Gov-
ernment of India wanted to have no
Evacuee Property Bill. It has from the
beginning acted with the utmost for-
bearance in this matter. It passed a
Jaw on the subject only when it was
forced by the policy of the Pakistan
‘Government to do so. It had to take
action in order to protect the rights
of the evacuees from West Pakistan.
Tt similarly amended the law Trelat-
inz to evacuee property with great re-
luctance. It was again the policy and
‘practice of the Pakistan Government
that forced it to make its law more
stringent. But even now there is no
law in India corresponding to the Re-
Thabilitation Act tc which my hon. friend
Mr. Sidhva referred to in his speech.
Tt was referred to when the first amend-
ment of the law was under considera-
tion. We have done nothing so far to
take away property from the non-eva-
<uee members of the minority communi-
1ty in order to compensate the evacuees
from Western Pakistan belonging to
the majority community. Yet my hon.
friend Mr. Hussain Tmam had the bold-
Tess to claim that Pakistan was treat-
ing its minorities better than the Indian
Government. The facts are so patently
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different that it is astonishing that a
man like him who has so far shown
some restraint in his- speeches in the
House should have made a remark so
utterly at variance with the facts. My
hon. friend. notwithstanding the ex-
planation given by the hon. Minister,
continues to claim that the law in
Pakistan is still what it is in India.
But what is that Act worth if it is not

_ acted upon by the Pakistan Government.

If joint stock companies, the majority
of whose shareholders are treated as
a matter of fact as evacuee property
by the Pakistan Government, notwith-
standing its law, what is the Indian
Government tmdo? Is the Indian Gov-
ernment to follow suit and violate its
own Jaws as the Pakistan Government
does.

Shri Hussain Imam: It violated it by
trying to take possession of the Amber-
nath Mill.

Shri Sidhva: I know the history of
the Ambernath Mill;, my friend does
not know. °

.Shri A. P. Jain: The Ambernat+
Mill has not been taken possession of
by Government.

Shri Hussain Imam: It tried to, ¥
said.

Pandit Kunzru: It never did so and
1 helieve the hon. Minister of Rehabili-
tation has made that clear. But even
if all that my hon. friend Mr. Hussain
Imam says is correct, the Indian Gov-
ernment only made an attempt to take
over the property of .a mill. But as
against it the Pakistan Government has
already taken possession of the pro-
perty of a number of companies the
majority of whose shareholders were
ovacnees [ think, Sir, that it will be
admitted by every unprejudiced person
that the Minister of Rehabilitation has
acted honestly in bringing forward this
measure. He wants to take action cor-
responding to that already taken by
the Pakistan Government after amend-
ing the law and not in violation of it.
So. Sir, from whatever point of *view
this law may be looked upon, it re-
ouires our full support. The Minister
of Rehabilitation has already explained
to the House that the Bill has been in-
troduced in agreement with the Govern-
ment of Pakistan. That Government
which is no less mindful of the in-
terests of the Muslims here, or claims
to be nu less mindful of the interests
of the Muslims here. thar my hon.
friend Mr. Hussain Imam. has agreed
to the provisions embodied in this Bill
because it realises that it will only
enable the Indian Government to act
in a manner similar to the manner in
which it is acting. Yet my hon friend
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Mr. Hussain Imam claims that the
Pakistan Government is acting with
greater consideration in this matter
than the Government of India will act
in future.

I do not want to say anything more
on this subject for a number of speak-
ers have made it clear that Mr. Hus-
sain Imam’s assertion is based not on
facts, but on prejudice and perhaps
personal bitterness.

Shri A. C. Guha (West Bengal):
The problem of evacuee property has
remained practically umsolved for all
these years. As has been stated by
the previous speakers the Govern-
ment of India have practically been
forced to enact certain laws for the
regulation of evacuee property.

Madam, ours is a secular State.

Shri Himatsingka (West Bengal):
Peculiar?

Shri A. C. Guha: 1 say secular.
And it treats all its citizens alike
irrespective of religion. Indian State
has nothing to do with its citizens
denominational religion. Whatever
religion a citizen may prefer, it is his
private affair and the State has nothing
to do with that.

The #Evacuee Property Act, 1 -find
has undergone several amendments.
Several ordinances have been issued
and several amendments have been
passed by this House and now the
Government have come forward with
another amendment. I do not know
whether this will be sufficient to meet
the requirements of the situation.

Recently the Pakistan Constituent
Assembly has passed certain amend-
ments to their evacuee property law
and they have also passed an amend-
ment to the Government of India Act,
1935, Section 299 (2). This sub-sec-
tion provides for payment of compen-
sation for any property taken over by
the Government for public purposes.
By an amendment this provision has
been deleted from the Government of
India Act, 1935. So, it comes to this
that any evacuee property, if the
Pakistan Government feels it neces-
sary to be taken over for public pur-
pnses, can be taken over without pay-
mant of anv compensation. I would
lke to ask the hon. Minister what steps
the Government of India are going to
take? Have they taken up the matter
with ihe Pakistan Government as to
how far this amendment to the Gov-
ernment of India Act, 1935, will apply
to evacuee property?
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I have already received _several

lettkrs * firom minorities in Pakistan

that they feel that their property can
be taken over any day without pay-
ment of compensation. Several speak-
ers have already stated what was so
long being done by the Pakistan Gov-
ernment This amendment before the
House alone to the Evacuee Property
Act is sufficient condemnation of the
Pakistan Government. The hon.
Minister stated in this House that the
‘Pakistan Government have been doing
certain things in violation of the exist-
ing law and of the agreement between
the two Governments that the evacuee
property law should be on a par in the
two States, having the same provisions
and same respcnsibilities and obliga-
tions. But the Pakistan Gevernment
have been doing something in violation
of their own laws.  The Government
of India cannot naturally be expected
to act in violations of its own legal
obligations, and so there is no other
alternative for them but to come for-
ward-with an amendment to give them
the authority to do what Pakistan is do-
ing without the provision of law.

11 AM.

Madam, this Act does not apply to
West Bengal. But recently a Board
of Trustees was set up by the East
Bengal Government to look after the
property of evacuees left there. I learn
that the West Bengal Government
have also set up a Board of Trustees,
practically on the same footing. I
do not know if there has been any
agreement between the two Govern-
ments that while constituting this
Board of Trustees opinion of the
minorities concerned should be con-
sulted. How the East Bengal Board of
Trustees has been composed we do
not know. Whether the Legislature
of East Bengal was consulted, whe-
ther the Hindu Members of the East
Bengal Legislature were consulted, or
whether some public bodies representing
the opinion of the East Bengal Hindu-
minorities were consulted, I do not
know. I hope the Government wilk
make the position clear before this
House.

Though this Act does not apply to
th> properties in West Bengal and the
Pakistan Act also does not apply to
the properties of East Bengal, still ?
think the value of the properties left
by the Hindus in East Bengal will
amount to several hundred crores. So
the Government may in near future be
faced with the situation when this Act
may also have to be extended to West
Bengal and the Pakistan Act
may also be extended to the Easterm
side. So even now the Government
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should be carefyl about the composition
of the Board of Trustees both in West
Bengal and Assam as well as in East

Bengal.

Finally, I would like to ask the hon.
Minister to enlighten the House what
action Government have taken ds re-
gards this amendment recently passed
by the Pakistan Constituent Assembly
which authorises the Pakistan Gov-
ernment to take over any proper!:y
without compensation, whether this will
apply to the properties left by the
evacuees, and, if that will apply to
those properties a'so. how the evacuee
property will be safeguarded.

. The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): Question may now be put.

Mr. Chairman: The question is:
“That the question be now_put”.
The motion was adopted.

Shri A. P. Jain: When I intro-
duced this Bill I said that it was a
simple measure. In fact it is a simple
measure, and if a storm has been
raised over it the credit goes to my
friend Mr. Hussain Imam.

Coming to his speech, I listened to
him with all respect, and I was all alorig
wondering whether a responsible Mem-
ber of this Parliament, an Indian
national,” was speaking or somebody
who was briefed ¢n pehalf of Pakistan
was speaking. Mr. Hussain Imam has
apparently tried to advocate the cause
of the Indian Muslims. I am sorry to
say chat the Indian Muslims had better
noi have such advocates and the sooner
they repudiate them the better it is for
them. I make bold to say that every
one of the statements that Mr. Hussain
Imam has made on the floor of the
House cannot stand the test of scrutiny.
All those statements are either incor-
rect, purposefully, or based on wrong
information. I will take them one after
the other.

Let me first take the main question
which he has raised and which relates
to the provision of this Bill, namely,
the amendment to section 2. He has
said that the amendment which I have
broposed will militate against innocent
persons, those who are not evacuees.
May Le that he is perhaps over-obses-
sed with some communal ideas. May
be that he is thinking that all the share-
holders in a company are Muslims or

\dus. There are no companies in
Which there are only Hindu share-
holders or Muslim shareholders.
Apart from the legal interpretation into
:"hlch I will go later on, it is apparent
hhat so far the Government of India

as not declared the property of any
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Hindu to be an evacuee property, nor
can anybody accuse the Governmen$
of India of treating the property of any
Musiim living in India as evacuee pro-
perty. If what Mr. Hussain Imam has
said is correct, and if it is also a fact,
as it 1s that the shares in a company
are not owned exclusively by Muslims
but also by Hindus—the shares are
owned in a mixed manner both by the
Hindus and by the Muslims—does he
mean to say that the Hindus who will
form part of the 49 per cent. of the
shareholders will also lose their pro-
perty? Is that the intention? I say no.

Coming to the legal aspect of it, we
must clearly differentiate between the
assets of a company and the shares.
Either of two methods are open to us.
Either we can declare the shares to be
evacuee property and, if there is a
provicsion in the articles of association
about the managing agency or the
managing director. take over the assets.
It is a well-knowu provision of the
Company Act, and a rule of all the
registered companies. that (h® holders
of the majority shares are entitled to
have the management in their hands.
I want my friend Mr. Hussain Imam
to give me a single example where the
management of a company is entrusted
to a minority of the shareholders.
May be that under some camouflage
or under some process of cheating the
holders of minority shares may be hav-
ing the management, but the general
rule is that the holders of the majority
of the shares have the management
of the company. Now, it is impossible
to divide the assets of the company
representing the evacuee shares from
the non-evacuee shares. The manage-
ment has to be in cne hand. We tried
to take it in the case of the Ambarnath
Mills by declaring the majority of
shares to be evacuee shares. Then. by
virtue of holding the majority of the
shares we wanted to amend the articles
of association, so that we may have the
management in our hand. "In that the
High Court came in our way. There-
fore it has become necessary that the
real intention, the real principle on
which all companies are being managed,
should be fulfilled in a legal manner.
And that is what I am asking the House
to do

This particular amendment provides
that the assets of a company where
the holder: of the majority of the shares
have migrated to Pakistan and have
become evacuees, will vest in the Cus-
todian. What are its implications? Let
us clearly understand. The owner-ship
of the property, (what is evacuee pro-
perty in India today). vests not in the
Custodian or anybody else but i~ the
evacuee—the migrant who has goae to



7326  Administration of Evacuee 23 APRIL 1951

[Shri A. P. Jain]

Pasustarn. Vice versa. this is the same
case with regard to the property ot the
Hindus who have migrated trom Pakis-
tan. What does the Evacuee Property
law provide? - That.the management of
the pruperty can oe taken over. Why
was it taken over? . Was it as a matter
of penaity? Was it to punish the Mus-
lims wao have gone away? No. It was
in their interest. When the Evacuee
Property law came. there were lakhs
and lakhs of derelict properties. It
was te look after them that the law
was promulgated. These people had
gone to Pakistan and therefore a law
was passed by which a Custodian was
appointed. The Custodian is taking
ca:e 01 tnose properties. I am sorry to
say that we are not able to manage
those properiies as well as we should
have done. It may be that 2 lakhs
properties or so left by the Muslims may
be deteriorating because we have not
an adeguate agency to look after them.
Naturally if we declare this property
as evacyee property, we do not touch
-its ownership. The implication which
Mr. Hussain Imam wanted to impress
upon the House is that we actually took
over the ownership. Now whether by
virtue of the holding of the majority
shares or by virtue of the amendment
which I have moved in this House. we
take over the assets of a company; we
only take over the management. Now
we can manage that company ourselves
or we can allot it to some refugees. In
either event we shall be making some
income from it and we shall be able to
give proportionate dividends to the
holders of the shares which are not
Evacuec property, the proportion which
appertains 1o their shares. That is the
position. May I ask him what objec-
tion he has, then, to the amendment
that we are introducing? Pakistan has
done the same thing, not through law
but through zabardasti, illegally. Now
if I do the same thing Mr. Hussain
Imam will be at my throat and say:
“You are doing an illegal thing”. If I
want to do it legally, I am blamed
and he says that Pakistan law is all
right. We are not to look into the prac-
tice in Pakistan. That is the logic
which may avooveal to him and to men
of his way of thinking, but not to any
sane person. I say, Sir, the amendment
which I have moved, both from the
point of view of law as also from the
point of morality, is a perfectly good
amendment. Now ali laws have to be
interpreted in the light of the case
laws'that have alreadv been laid down.
It has been decided hy the Custodian
not in one case, but in several cases.
that only the share of evacuee co-sharer
is evacuee property. I challenge Mr.
Hussain Imam or any other person of

Property (Second 73271
Amendment) Bill

his way of thinking in the House, to
point out even a single case where a
property was owned by evacuee and
non-evacuee co-sharers and all the pro-
perty has been treated as evacuee pro-
perty and such property has been
taken over by the Custodian in_ entire-
ty? Only the share of the person who
has become an evacuee has been taken
over. That being the position both
according to the law as it stands and
according to the interpretation given
by me and my hon. friend Pandit Tha-
qu Das Bhargava, however _evil-
minded we may be according to Mr.
Hqssain lmam, I say we cannot be so
evil-minded as to deprive the Hindus
and Muslims of India of their shares-
in the Joint Stock Companies. I was
therefore surprised that Mr. Hussain
Imam should have made such a speech.
It did no credit to*his sense .of patriot-
1sm; it Jdid little credit perhaps to his
sense of understanding. This was a
very limited Bill and it was meant to
amend only two provisions of the
evacuee property law but during the
course of this debate, thanks to Mr.
Hussain Imam, the whole vista of the
evacuee property law has been opened.
The permit system has also been
brought in. First I will give a few
points with regard to the evacuee pro-
periy law. My hon. friend has raised
the question of Mr Mohatta. It is
true that Mr. Mohatta has exchanged
property worth Rs. 15 lakhs, it may be
more, with some property in India. But
the property with which this property

‘has been exchanged in India was non-

evacuee property. Where do I come
in? If Mr. Tmam today proposes to
exchange his property, so long as he
is not an evacuee. with somebody who
has come from Pakistan and whose pro-
perty has been declared to be evacuee
property, I do not come in his way. If
he wants me to come in his way, let
him say so clearly. Then it will mean
that no Muslim in India will be at
liberty to sell his property. He will
have to come to me and ask me whether
he rar sell his property. Actually only
with regard to evacuee property does
a question of my permission arise.
Every Muslim in this free country is
otherwise at liberty to sell, mortgage
or transfer his property. I am proud
of ‘'that. I am not ashamed of it. If
Mr. Imam wants me to impose a condi-
tion that no Muslim cen transfer his
property or exchange his property,
whether it be evacuee property or not,
without my permission, I think, it will
be an evil day for this country.

Shri Himatsinegka: That was for the
benefit of the Muslims here.

Shri A. P. Jain: He has again refer-
red to the case of the Ambernath Mins.
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‘We never made any effort to take the-

property. The Custodian did pass an
order for taking over the assets of the
Ambernath Mills but as soon as he
was made aware of the legal position
he stayed his hands and merely de-
clared the shares of the persons who
. had migrated fo Pakistan as evacuee
property. He wanted to exercise his
right as holder -of the majority of the
shares, to terminate the managing agen-
cy, amend the Articles of Assaciation
and to take over the managenient of
the Company. In ihat matter the High
Court came in the way. I may tell
the House that this amendment has
not been put before the House because
there was difficulty in the case of the
Ambernath Mills. I made mention of
the Ambernath Mills only incidentally
because it could best illustrate certain
difficulties that had arisen. This
amending Bill has been presented to
tne House as a result of an agreement
which has been arrived at between
ourselves and Pakistan in the month of
June. In fact that agreement did not
contemplate this, but Pakistan later
©on went back upoa its words, and modi-
fied implementation in ctions had
to be issued. I am prepared today if
Pakistan is willing to declare shares and
property of the Joint Stock Companies
t) be non-evacuee property. I for my
part will accept and.declare that every
share and property of a Joint Stock
Company, irrespective of the fact whe-
ther lhe; majority of the shareholders
have.mxgrated to Pakistan or not, will
Temain non-evacuee property. . Let my
hon. friend Mr. Hussain Imam who has
so ably advocated the cause of Pakistan
to the detriment of India, persuade his
clients. I for my part have given an
undertaking and I will abide by it.
He may of course have only meant
8lve an opportunity to the Pakistan
Fapers to splash his speech and throw

2 slur on the face of India. But in_

this he has not rendered any service
to' himself or to the nation to which
he belongs.

Mr. Hussain Imam again has said
that the evacuee property law in
Paklstan. applies only to 20 per cent.
of the minorities and in India it applies
to 70 per cent. of the minorities. Again
I make bold to say that he has not
done much credit to his legal acumen.
Thg evacuee property law is a terri-
torial law and the very fact that in the
territories to which our law applies,
2 much larger number nf Muslims live,
1s evidence of the fact that the Muslims
have confidence in this country and
that they are not afraid. Mr. Imam
says that the law applies to 20 per cent.
there. That is so because the rest of
the people have left Pakistan, because
they have no confidence in Pakistan.
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I assure him that it will apply to zero
per cent. if this same policy is follow-
ed by Pakistan. -

Shri Hussain Imam: I referred to
the population of West Pakistan.

Shri A. P. Jain: That is what I am
saying. Territorial laws apply to terri-
teries and the fact that a large number
of Muslims are living in this country
is clear evidence of the fact that the
Muslims have confidence in this coun-
try, that they are having a square deal.

Mr. Hussain Imam has again refer-
red to the question of exchanges. He
says that in Pakistan free exchange of
vroperty is allowed. I fail to under-
stand that if that be his view, why
does he dbject to the exchange of Mr.
Mohata’s property? Mr. Mohata has
also made an exchange. An exchange
is either good or bad. It cannot be
good if Pakistan allows it and bad if
we allow it. Perhaps so far as Mr.
Hussain Imam is concerned any stick
is good enough to beat a dog provided
it' be an Indian dog.

I have made the position clear regard-
ing exchanges of evacuee property. We
do not want to allow private exchange.
I have been in office for the last 10 or
11 months and I have not allowed any
exchanges during this period, except
one, in which the properties had al-
ready been taken over and documents
completed. Permission in that case
was just a formal matter. We have
not allowed any other exchange to take
plece. He said very boldly that he was
sure that exchanges were allowed in
1950. I challenge him to point out a
single exchange which I have allowed
ever since I came to office, except the
one that I have mentioned.

Shri Hussain Imam: Mr. Sidhva
will bear m=2 out.

Shri A. P. Jain: Mr. Sidhva does
not bear you out because that was non-
evacuee properiy. If you cannot under-
stand. I cannot help it.

Now, I cgme to the permit system.
This question of the permit system has
been discussed over and over again in
this House. I have answered a namber
of questions. If even after what I have
said over and over again, 1n this House,
Mr. Hussain. Imam remains unconvinc-
ed, I _am afraid nobody can convince
him. His first grouse is that the per-
mit svstem in Pakistan does not apply
to 60 .per cent. of the population of
Pakistan. I am sorry that he has
completely misunderstood the position.
Any Hindu or Muslim in India, in
whatever province he may be living, is
at liberty to go to East Bengal. Similar»
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1y, any Hindu or Muslim living in
East Bengal is at liberty to come to
West Bengal. But, any person living
in Pakistan cannot come to India
through the western border without
a permit. Similarly, ifi there s a
person living here, he cannot go to
Pakistan through the western border
without a permit. So far as the East
is concerned, if it is only 60 per cent.
of the population to whom the permit
system does not apply in Pakistan, I
say, in India, it does not apply -to cent
per cent. of the population: Anybody
living in India, including Mr. Hussain
Imam is at liberty to go to East Ben-
gal and he will not have-to come to
me for a permit, and there will be no
obstruction in his way. But, so far
as West Pakistan is concerned, in com-
ing and going, there are corresponding
restrictions: in the case of Pakistan,
may be, the restrictions are more. I
have stated before this House, that
recently, Pakistan has made the visit
of Indians, Hindus and Muslims, to
West Pakistan almost impossible. I
re-state those facts, because my
friend’s memory is short.

In the first place, anybody who
wants to go from India to Pakistan on
a temporary visit has to apply six
weeks before the permit is issued. Is
there any such restriction on our part?
I have stated in this House that 85
per cent. of the permits for temporary
visit to India were given within half-
an-hour to 36 hours. Surely, half-an-
hour to 36 hours is less than six weeks.

Shri Hussain Imam: I concede that.

Shri . A. P. Jain: Does that show
that there is greater harshness on our
side in the permit system? Then,
while here a pure and simple ‘No ob-
jection’ certificate is quite enouzh for
a Muslim or a ‘Hindu to go to Pakis-
tan ana return, in Pakistan, they have
zot a ‘No objection’ certificate, that is
an Identity Certificate, as also a return
permit. That again places a restric-
tion on the visits of Muslims from
Pakistan. Again, the Pakistan High
Commissioner has not the power to
extend the period of a return permit.
He has to take the permission of Pakis-
tan authorities. Recently, I came
across a very pitiable case. A Muslim
from Sitapur came to me. His son
was ailing from T.B. and was. in a
very bad state of health. He had re-
teived very pathetic letters asking the
father to come and see the son. He
went to the office of the Pakistar
High Commissioner; the High Com-
missioner told him to come _after
six weeks. He came to me; I told
mm that I was helpless and could
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not do anything. I told him, “My
officers have given a ‘No objection”
certificate; you can go to Pakistan; L
do not stand in your way.” I how-
ever took pity on that man, and
made a personal appeal to the
Pakistan High Commissioner and
told him’ “For God’s sake, help him,
whatever may be the consequences. *
Under exceptional circumstances, even,
our High Cemmissioner can give per-
mits which do not strictly fall within
the permit laws.” He was good en-
ough to help the man and he came to
me in tears and thanked me. This is,
v-v_hjt Pakistan is doing.

[MR. SPEAKER in the Chair.]

Lastly, Pakistan has introduced what
is known as the Income-tax clear-
ance certificate. Until recently, under
an exemption, a person who was visit-
ing Pakistan for 20 days in one visit
or- for two months in a year, was not
asked to produce an Income-tax clear-
ance certificate. We have never im-
posed restrictions of this kind. But
now Pakistan has resiled from its
earlier practjce with the result that a
Hindu or M#lim visiting Pakistan even
for a single day, has while returning,
to produce an Income-tax clearance
certificate. I have come across a re-
cent case in which a lawyer went there
to represent in a-case. While he was
returning, he was asked to deposit Rs.
25 or 30 as the Income-tax on the fee
which he has earned there. He said
that he came there'as a friend and had
not taken any fees. But, they would
not give him permission unless he de-
posited Rs. 25. They said, he could
claim a refund. I have known of
many cases in which Hindus and Mus-
lims visiting Pakistan from here, when
they reached the check post, were asked
to produce an Income-tax clearance
certificate. They did not know that

. before. But, they were asked to go

back and obtain an Income-tax clear--
ance certificate. I will not go into cer-
tain delicate things 1n this connection.

" How Income-tax clearance certificates

are issued in Pakistan, is better not
said.

There is another point. Even now,
the traders who visit Pakistan are not
allcwed to go beyond Lahore. Permits
are given only for Lahore with the
result, that, another intermediary class
has ‘sprung up. Our traders are not
able to deal direct with the wholesalers.
This intermediary class enter 1into
transactions -~“with Indian traders;
they are all Pakistanis and tney
pocket some money. That is the posie-
tion. In fact, let me assure my hon.
friend and also Pakistan that if 1t
persists in its present practice, we shal
have to stiffen our permit lawa (aAn
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Hor. Member: It is already too late.)
In international matters, let it be clearly
understood that things are done only
on a Teciprocal basis. That is the only
sanction. If Pakistan does not come
to its senses......

Pandit Maitra (West Bengal): When
did this wisdom drawn upon you?

Mr. Speaker: Order, order.

Shri A. P. Jain: We shall have to do
something to make them realise that
they must also behave in a civilised
manner.

Coming to the question of permanent
permits, I have given figures to this
House. I may be accused of liberality;
not of miserliness. [ have very freely
given permanent resettlement permits.
During the course of the debate, Mr.
Hussain Imam tried to challenge that
I have not given a permanent permit
to his wife. I challenge him and say
that I have issued a permanent permit
to his wife. If he wants, I shall pro-
duce his letter and the reply. Now,
what is the difficulty about it. He
wants thai I must promise, that I must
give an undertaking, that his wife’s
property will be restored to her if she
comes back. What is his desire? It
is not for love that he brings his wife
over, but it is for the sake of the pro-
perty. I cannot give him any assur-
ance that the property of his wife will
be restored. The question will be con-
sidered on merits when his wife comes
to India. And if that is his grouse
against the Government and against
myself, I welcome that- grouse.

Now, before I conclude, I would like
to refer to some of the other points
raised by some other hon. Members.

Shri J. R. Kapoor (Uttar Pradesh;:
Have you done with Shri Hussain
Imam?

Shri A. P. Jain: Do you want to deal
mcere with him?

Well, certain points have been raised
by my hon. friend Mr. Guha. I may
say that it is our desire to keep the
€vacuee property pool intact and not
to dissipate or deplete it. But there
are some very hard cases in which we
feel that considerations of humanity,
or you may call it leniency, require
that the property should be restored.
One case was referred to, by, I think,
Pandit Thakur Das Bhargava—that of
Chatriwala. It is true that property
worth about Rs. 50 lakhs has been res-
tored. That has been done under the
definite sanction of this House. The
House will remember that when the
Evacuee Property Law was passed, my
Predecessor Shri Mohanlal -Saksena

Property (Second 7333
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‘gave an undertaking in this House that

immigrants who return before a parti-
cular date, perhaps the 18th of October,
1949, will be restored back their pro-
perty. It was clearly the intention that
this will apply tc all the cases pros-
pectively and retrospectively. That is
perfectly clear from the p: i

and the records of the Government.
But the notification that issued un-
fortunately did not make this clear.
We are here, however, to implement
the intention and not the letter of the
law and therefore we exercised our
power under section 16 and we have
restored the property which though
strictly speaking did not fall under the
notification as it was issued, it was
meant to be restored according to the
intentions of the Government. And
as I said, I have restored that
property. There have been other hard
cases in which we have taken steps.
But I can assure the House that it is
none of our desire to deplete the eva-
cuee property pool and we will not let
the evacuee property pool be depleted.

Some points have been raised by
Mr. Guha about the amendment to
section 299 of the Government ¢t India
Act as applicable to Pakistan. But
how can I answer that question about
what their intention in this matter is?
Sc far as I am concerned, if any ques-
tion relating to this Ministty or the
policy of the Government which falls
within® the scope of this Ministry is
asked. I am prepared to deal with it.
Let Pakistan adopt any laws it likes;
I cannot help it or stop them from do-
ing so. They can escheat the property
of their own nationals without paying
compensation ar deal with the evacuee
property there as thev choese. They
are at liberty to do anything, because
they have sovereign powers as we have
sovereign powers in our sphere. In
our sphere we want to act only in a
civilised manner, and in a generous
manner. That has been our policy.

As far as this amendment is con-
cerned. I think there is little difference
of opinion. Mr. Hussain Imam may
not agree with it. Well. such excep-
tions we shall always have and
that we can do is to ignore them.

Mr. Speaker: The question is:

“That the Bill further to amend
tl.:!le Administration of Evacuee

operty Act, 1950, be taken into
consideration.”

The motion was negatived.
er: Now we will take up

Mr. Speak
the consideration of this Bill. clause by
clause:
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Clause 2.—(Amendmeut of section 2)

'Shii Hussain Imam: On a point of
personal explanation, Sir.

I have listened for about two
hours to vindictive
heaped on my devoted head. I
feel this is .due to some mis-
tzke on the part of some of my col-
leagues here, they feel so much that
they take meanings from words when
the words themselves do not convey
anv such meanings. Self-delusion and
self-deception can make a man see
things which are non-existant. Sir,
I have started my speech as will be
apparent from the records here with
a condemation of Pakistan for having
been instrumental in bringing forward
this Bill. I was not defending the case
of Pakistan; but I was simply com-
paring the actions taken by Pakistan
on all its minorities and by India on
all its minorities. People here seem to
be obsessed by the idea that minorities
existed only in West Pakistan. But
actually a vast majority of the minori-
ties who were in Pakistan on the 15th
of August, 1947 were in East Pakistan.
Therefore 1 said that 60 per cent. or
more of the original number of Pakis-
tani minorities were free, and that has
nct been challenged by any hon. Mem-
ber or by the Minister.

Shri A. P. Jain: Here cent per cent.
aie free.

Shri Hussain Imam: Here we have
exempted from the Evacuee Property
Act only people living in Bengal and
Assam and the rest are under the Act.

Mr. Speaker: I would invite atten-
tion to the fact that the general dis-
cussion on the Bill is over. I gave an
opportunity to the hon. Member, be-
cause I thought he had to say some-
thing on a point of personal explana-
tion. He has now to confine himself
to the clause under consideration now.

Shri Hussain Imam: Sir. the second
_point conceins my wife. Mr. Sidhva
intimated that I had two wives. Well,
that is not so, and I repudiate it. The
hon. Minister intimated that I had ap-
plied for permit and I had got it. but
I have not brought her because of the
fact that her property is not being res-
tored.

Shri A. P. Jain: The point is y»u
were not bringing her unless thegpro-
perty was assured.

Shri Hussain Imam: And that s
because of the fact that I feel if a
person comes into India on a perma-
nent resettlement permit that person
ceases to be an evacuee ‘and may not
be penalised as an evacuee. ‘That is
my belief.

utterances -
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The third charge made was that I
was trying to fix the responsibiiity on
the Minister for the exchange of pro-
perty made -by Mr. Mohata. What I
stated was that Mohata who is an eva-
cuee from Pakistan has exchanged pro-
perty with non-evacuees in India,
w'3reas no such evacuee going from
Ii: lia has been permitted to effect such
€ change of property in Pakistan. My
. sn. friend Pandit Thakur Das Bhar-
.ava mentioned the case of Chatriwala.
He knows, how many properties have
been restored by Pakistan. There are
the cases of Kriparam Dinga Singh and
that of Pancholi.

How have the rule-making powers
bean utilised? I had drawn your attene
tion that it will be a kind of delegated
legislation. If the purview of the Act
is restricted by executive action it is
not enough that you should indicate
your intention but what is needed is
the wording. The wording here is
“shares held by evacuees’”; 49 per cent.
of the shareholders will be only en-
titled to get their share from the
amount fixed for the person who is
allotted this public company. What
happens is that 49 per cent. of the
shareholders are not deprived of their
right but will be deprived of the full
use of their property. Therefore this
Act as framed is not enough and does
not safeguard the interests of Indian
nationals, whether Hindus or Muslims.
You cannot by this Act do full justice
to the remaining shareholders unless
you bring in a proposition that the -
Evacuee Act does not apply. There is
a specific provision in the original Act

. whereby the jurisdiction of the courts

in spite of any legislation is excluded
by means of this over-riding clause
of the Original Evacuee Act. I. there-
fore, contend that this clause should
be suitablv modified in the House and
not left to the mercy of the executive
to do as they like.

Shri A. P. Jain: I shall explain
oue point. I did not say that in all
cases the property will be allotted to
the evacuee. Two courses are open.
-The custodian may manage the pro-
perty himself as regresenting the whole
or the majority of the shareholders.
There is nothing wreng about it. Or
it may be allotted to the refugees. If
it is allotted to the refugees it will ‘be
allotted on fair rent. Fair rent will
represent profit and all that the share-
holder is entitled to is a fair profit.
Therefore the shareholder will not
suffer. Moreover, as I explained be-
fore, the majority of the shareholders
in a registered company have always
the right to - exercise management.
That is what we are going to dq and
nothing more than that.
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Mr. Speaker: The gliestion is:

“That clause 2‘stand part of
the Bill.”

The motion was negatived.
Clause 2 was added to the Bill.

Clause 3.—(Substitution of new section)
Amendment made:

In clause 3, in sub-section (1) of the
proposed section 17 of the Admmx;tx"a-
tion of kvacuee Property Act,'x.‘)aO,
tor tne wourds prackets and figures
“the Administration ot Evacuee Pro:
perty (Second Amendment) Act, 1950
substitute the words, brackets and
figures “the Administration of Ev::cuee
Property (Amendment) Act, 1951.

—[Shri A. P. Jain]
Mr. Speaker: The question is:

“That clause 3, as amended,

stand part of the Bill.”
The motion was negatived.

Clause 3, as amended, was added
to the Bili.

Clause 1.—(Short title)

Amendment made:

In clause 1, for the words, brackets
and figures “Administration of Eva-
cuee Property (Second Amendment)
Act, 1950” substitute the words, bra-
ckets and tigures ‘Administration of
Evacuee Property (Amendment) Act,
1Yol-,

A —[Shri A. P. Jain]
Mr. Speaker: The question is:

“That clause 1, as amended,
stand pari ot the Biil.”

The motiion was adopted.

Clause 1, as amended, was added
to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri A. P. Jain: I beg to move:

° “That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved: 9

“That the Bill, as amended, be
Ppassed.”

Pandit Thakur Das Bhargava: When
I made my speech at the consideration
stage I submitted for the consideration

‘»
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of the Minister that clause 3 took away
the powers of the courts to appoint
receivers in regard to evacuee property
and thereoy further curtailed the chan-
ces ot recovery of the debts from tneir
property. I submitted that lakhs of
Muslims who lived in the Punjab and
wno went away to West Punjab owed
debts of very large amounts to the in-.
habitants of East Punjab. In regard
to those debts no provision has been
made by the Custodian and the debts
Iemain as they were. In fairness and
justice 1 would" expect the Minister
kindly to see that those debts are
scrutinised and some attempt is made
to repay those debts to the persons to
whom they are due. In fact such debts
though not regularly charged against
the property were still due from those
persons and those persons if they had
remained here would have had to pay
those debts. It may be that some of
the debts may not be proved and there-
fore I suggest a scrutiny may be made
and such of them as are really due,
some atiempt should be made to repay
them. It 1s not fair that property is
acquired by the Custodian and used
for the purpose of displaced persons
but the persons who belong to this
area, East Punjab, are deprived of
their claims. I wish that their claims
are taken into consideration and jus-
tice is done to them:.~

Shri A. P. Jain: Goverpment is not
unaware of the matter raised by my
hon. friend. In fact we are giving eon-
sideration to the whole question and
with regard to one aspect of it, settle-
ment teiween mortgagers and the mort-
gagees. We have prepared a scheme
and for the purpuse of implementing
it I hope to come with a piece of legis-
lation before the House.

As regards simple debts surely it
is not the intention that those who had
advanced money to Muslim migrants
should be denied their right to recover
them. In what manner and under
what scheme they will be able to do
S0 yet remains to be decided. Co
pondingly, debts may be due from the
locals to Muslim migrants. In some
cases set off may have to be allowed.
But the whole question is a complicat-
ed one and we are taking it up. We

have already come to certain conclu-
sions.

Mr. Speaker: The question is:

at the Bill, as amended, be
passsd."

The motion was adopted.
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FORWARD CONTRACTS (REGULA-
TION) BILL

The Minister of Commerce aad In-
dustry (Shri Mahtab): I beg to move:

“That the Bill to provide for the
regulation of certain matters relat-
ing to forward contracts, the pro-
hibition of options in goods and for
matters connected therewith, be
referred to a Select Committee
consisting of Shri M. Anantha-
sayanam Ayyangar, Shri Dattat-
raya Parashuram Karmarkar, Shri
Manilal Chaturbhai Shah, Shri
S. R. Naidu, Shri Banarsi Prasad
Jhunjhunwala, Shri Prabu Dayal
Himatsingka, Shri Arun Chandra
Guha, Babu Gopinath Singh, Shri
Ramnath Goenka, Shri V. J. Gupta,
Shri N. Alexander, Shri V. S. Sar-
wate, Shri H. C. Heda, Shri Jagan-
nath Das Shri Krishnanand Rai,
Shri Sitaram S. Jajoo, Shri

rishna Kant Vyas, Shri G. R.
hirajulu Naidu, Shri R. K.
Sidhva, Dr. Ram~ Subhag

Singh, Shri M. Shankaraiya, Shri
Amolakh Chand, and the Mover
with instructions to report by...”

The Bill which is now before the
House is a very simple one and it is
not a new subject altogether. Hon.
Members will remember that in Febru-
ary, 1950 a draft Bill was puplished
and was circulated to all the Cham-
bers of Commerce, all the associations
interested in business in India and to
leading Jbusinessmen in the country
and opinions were received from all
quarters. After that in July, 1950 all
these opinions were referred to a com-
mittee of experts presided over by
Mr. A. D. Shroff. In that committee,
apart from leading businessmen, one
of the hon. Members of this House also
was a member. The committee went
into all these opinions and have pre-
sented a very useful report to the Gov-
ernment. The Bill which I am now
placing kefore the House and recom-
mending for reference to a Select Com-
mittee, has really been .adopted on the
basis of the report which has been
submitted to the Government by that
Committee, except for rertain minor
changes.
~

I need not go into the details of the
provisions of the Bill which will be
examined by the Select Committee,
but with regard to the policy under-
lying the Bill I do not think there
would be two opinions about it that at
the present juncture we must have
some control over future tradings.
Future tro=ding, as such is not at all
objectionable. On the contrary it is
lessential in the industrial mechanism

23 APRIL 1951

(Regulation) Bill 7339

; of today since sufficient time lapses
i before a certain commodity passes
from the hands of the producer through
the trader and reaches the manufac-
turer; and similarly the manufactured
article takes some time before. it
passes out of the hands of the manu-
facturer, through the trader, and
reaches the consumers. And during
this/time fluctuations of prices occur,
not only on account of any hoarding
or cornering as we ordinarily call it,
but on account of various other fac-
tors and various other influences over
which neither the producer nor the
trader has any control. Ferward trad-
ing is a sort of mechanism which mini-
mises the effects of these ductuations,
assures a certain price to the pro-
ducers and “gives ef to the manu-
facturers also. It is therefore a neces-
sary link in the chain of economy con-
necting the producers and the manu-
facturers or the manufacturers and
the consumers. Hewever, it has been
noticed recently, because of the inter-
national situation and Lecause of the
changing situation in the country it-
self, that the price fluctuations are so
high at the present moment that unless
they are controlled and regulated the
tendency is that many persons of small
means, persons desiring to make easy
oney, cheap money immediately, are
oming into the field and entering in-
0 very undesirable speculations. The
ntention of the Bill is not ‘o prohibit
rward trading as such. It prohibits,
f course, options, it has been recom-
mended by the committee of experts
that options in all cases should be pro-
hibited because it unnecessarily in-
creases the volume of business and
also encourages persons of small means
to enter into speculation.

With regard to forward trading it-
self, the Bill is mainly an enabling
measure. It wants to regulate forward
trading through associations to be ap-
proved by Government, the rules and
bye-laws of which will be approved
by the Government. There will also
be a Governmental machinery to look
after this business. So, under proper
regulation forward trading will ren-
der the useful purpose which it is in-
tended to do, namely to minimise the
fluctuation of prices and help all con-
cerned—producers, traders, manufac-
turers and consumers, all alike. That

1 is the policy underlying this Bill. A

il CéMtral law like this exists in U, S, A.
{and many cther countries. There was
no Central law in India so far on this
subject and this is the first time that
the Central Government is trying to
enact a law to regulate forward trad-
ing. Before the Constitution came in-
to force the State Governments had
the power to enact laws with regard
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to forward trading. At present the

Bombay Government have got a law -

to regulate the forward trading in
several commodities, and the West
Bengal Government have got a law
in Bengal but only with regard to for-
ward trading in jute. No other State
Government has passed any law on
forward trading up till now. Under
the Defence of India Rules in war
‘time, forward trading in foodgrains,
edible oils, cotton and in some other
‘things was being regulated, but after
the lapse of those Rules the Essential
Supplies Temporary Powers Act gave
power to the Central Government to
regulate forward trading with regard
4o essential commodities only. With
regard to all commodities there is at
present no power either with the States
or with the Central Government to
regulate forward trading. After the
31st March last the State Governments
to0o have lost their power to enact. any
measure with regard to forward trad-
ing with regard to any commodity.

I tried my utmost to have this Bill
passed before the 31st March so that
the Central Government might have
the power to regulate forward trading
in all commodities, but that could not
be done. On this occasion I do not
like to deliver a long speach because
1 am not concerned now with the pro-
visions of the Bill; the provisions of
the Bill will be referred to the Select
Committee who will examine them
in due course, and if necessary when
the Select Committee’s report is pre-
sented to the House, discussion on a

larger scale might take place. At the‘

present moment I am concerned simply’
with the policy underlying the Bill,
that is o regulate forward trading an
to prohibit options. That peliey fns
been recommended by an expert com
mittee presided over, as I have al-
ready stated. by Mr. A. D. Shroff. All
ihe Chambers of Commerce have also
been consulted with regard to that
policy and their opinions have been
obtaimed. Therefore, there is no neces-
sity for circulating the Bill, as is
sought to be done by one of the amend-
ments, for eliciting public opinion.
From the reports which I have got
. With me the opinions received from the
‘various associations and Chambers, 1
do not find any Chambgr of Com-
merce that has not given its opinion
on the Bill, but even if it be thought
during the examination in the Select
Committee that the opinion of any per-
son or association has to be ascertained,
the Select Committee also can do it.

y can ascertain the cpinion of any
Chamber of Commerce or any organis-
ed association or any competent per-
son on this matter during the Select
‘Committee stage, but I do suggest that
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the Bill need not be delayed at this
stage and therefore I would request
that the amendment asking for
circulation for eliciting publie
opinion need not be  pressed.
In view of the shortness of time I do
not like to say much at this stage but.
of course, I will be quite willing to
reply to any serious objection which
might be raised to the policy under-
lying this Bill, at the end.‘ With these
few words, I suggest that™ this motion
may be accepted without much discus-
sion.

12 Noon

Shri Ramnath Goenka (Madras): Be-
fore you put the motion to the House,
I would like to say that I do not want
to serve on the Committee. My name
may be omitted.

Mr. Speaker: Nobody can force hiBl"l;i
It is the hon. Member’s choice.

may I ask the hon. Minister whether it
is all 'right? 1 am asking him because
he may like -.to suggest another name
instead.

Shri Mahtab: I have no other name.

Mr. Speaker: There is one more
point. The hon. Minister has not speci-
fied the date by which the réport is to
be submitted.

Shri Mahtab: 1 have not mentioned
any date. I have kept it open.

Mr. Speaker: The motion must be
specific.

Shri Mahtab: Then I would suggest
the end of the first week of the next
session.

Mr. Speaker: If we say ‘next ses-
sion’, there will be some difficulty be-
cause there is a difference in the inter-
pretation of the words ‘next session’.
Supposing there is no prorogation, that
question would arise. but I  should
think that the present session will be
prorogued in view of the mandatory
vrovisions of the Constitution that
Parliament may sit at least twice a
year. Whatever that may be, the re-
port can be presented earlier. There
is no bar. So. I shall say ‘the end of
the first week of the next session.”
Motion moved:

“That the Bill to provide for the
regulation of certain matters relat-
ing to forward contracts. the pro-
hibition of options in goods and for
matters connected therewith. be
referred to a Select Committee con-
sisting of Shri M. Ananthasayanam
Ayyangar, Shri Dattatraya Para-
shuram Karmarkar. Shri Manilal
Chaturbhai Shah, Shri S. R. Naidu,
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Snri Banarsi Prasad Jhunjhun-

wala. Shri Prabhu Dayal Himat-
singka, Shri Arun Chandra Guha,
Babu Gopinath Singh, Shri V. J.
Gupta, Shri N. Alexander, Shri
V. S. Sarwate, Shri H. C. Heda,
Shri Jagannath Das, Shri Krishna-
nand Rai. Shri Sitaram S. Jsjoo,
Shri Krishna Kant Vyas, Shri G. R.
Ethirajulu Naidu, Shri R. K. Sidhva,
Dr. Ram Subhag Singh, Shri M.
Shankaraiya, Shri Amolakh Chand,
and the Mover, with instructions
to report by the end of the first
week of the next session.”

.I come to the amendments now. I
find that Mr. Jhunjhunwala and Sardar
Hukam Singh are not in the House.
What about Mr. Mudgal? -.

Shri Mudgal (Bombay): In view of
the assurance of the hon. Minister that
an opportunity would be given by the
Select Committee to those who are in-
terested to press their pcint of view,
I do not wish to move my amendment.

Mr. Speaker: So, .there are no cir-
culation motions. The Bill is before
the House.

. . ,
Shri T. T. Krishnamachari (Madras):
I was rather disappointed when 1 heard
the speech of the hon. the Mover, parti-
cularly when he mentioned that he
was not concerned with the provisions
of the Bill but was only concerned with
stating the policy of Government and
thut the question of the provisions of
the Bill might well be left to the Select
Committee. I do not know if my hon.
friend who is not accustomed at any
rate to the practice being followed in
the Central Legislature is aware that
the Select Committee does not mean
the entire House and before the House
passes a motion committing a Bill to
«ne Select Committee, it must “be con-
vinced that the Bill is necessary, that
it has been properly worded, that the
provisions contained are either not re-
dundant or superfluous or are not un-
desirable. I think my hon. friend has
been badly briefed by his Ministry in
making the speech that he did, just
telling us that the Bill is a simple one,
that it has been before the House in
various forms, that it has been con-
sidered by an expert committee and
therefore the House might very well
commit it to the Select Committee with-
out much discussion, letting the Select
Committee do what it likes with it. I
think that is not a proper way of deal-
ing with a measure which I think is
_controversial on the face of it. I would
. like to say that this Bill has been very
! badly drafted, (Shri Naziruddin
1
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Ahmad: Hear, hear) and I am glad to
have the approval of my hon. friend:
Mr. Naziruddin Ahmad a great critic
of draftsmen.

[|PANDIT THAKUR DAs BHARGAVA in the
hair.]

I would like to mention one matter
with regard to the procedure followed
1in connection with Bills of a technical
nature like this, whether it be tor the
purpose of introducing a new measure:
in Parliament or for the purpose of
amending an existing act. What the:
Government does—and the Govern-
ment usuaily follows the sysiem that
was in vogue from the time of the
existence vt the British Government in
India—is to appoint a Committee and
the Committee {hat is appointed is
usually cailed an Expert Committee. If
somebody who had gone to the
Himalayas in 1944 or. 1945 were to
come back today and see the composi-
tion of the Expert Committees which
the Government of India appoints, that
person might very well think that Lord
Linlithgow is still administering this

% country. An Expert Committee from

the point of view my hon. friends in.
the Treasury Benches is a committee
composed of vested interests, because
only the vested interests are experts
and everybody else nappen io be lay-
men. What happens normally in civil-
ised countries is that when a ¢ t-
tee 1S ap; uiulii lu Colloaucs 18Bicem ausl
or amendment of legislation, the expert
acts as an assistant, as an aid, as an
assessor. and the persons who deter-
mine the nature and scope of the meas-
ure happen to be people, perhaps with
some experience byt not with much
interest in the working of that parti-
cuiar measure. My hon.-friend the
mover 1s not responsible for the consti-
tution of the Committee in the present
case. Somebody else did it. He merely
stepped into the shoes of somebody else:
who appointed this Committee, and
even if he had done it himself he would
be by no means unique, because I think
there are other committees functioning,
e.g. the Expert Committee on the Work-

“ing of the Inaian Companies Act, and

the experts appninted on that Commit-
tee are people who are supposed to be:
concerned, in the operation of compan-
ies, but probably people who, if the
Companies Act has been properly
amended some time past or amend-
ded in the manner in which it
has been done in England, might
have been in the dock for offen-
ces committed in the administra-
tizn of companies. 1 do not know who
is running this Government: is it the:
vested interests that are running the
Government, or is it run by a popular
party and by popular ministers of its
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choice? My hon. friend here—ap-
parently advised by his Secretariat—
said that this is a Bill which has been
drafted in February 1950, and con-
sidered by an expert committee and he
has mentioned the names of some per-
soné who have got some vogue in Bom-
bay business circles, but certainly no
vogue in this House, and so we must

accept it as something sacro-
sanct and pass it on to the
Selact Committee. The only

thing he has not done is that he has
not asked the Seiect Committee to
accept in toto all that has been said
in this Bill or in that case there will
be no need for reference to a Select
Committee!

I think this is a cavalier method of
dealing with legislation of an im-
portant nature, the enforcement of
which, he himself admits, is going to
be very difficult, which I think I should
object to, notwithstanding the high res-
pect I have for the mover of the Bill
personally. I think it merely reflects
the attitude of Government as a whole
towards legislation introduced in this
House rather than that of himself who
though he has sponsored this measure
does not do so unilaterally.

I should like to come to the Bill it-
self. My hon. friend the mover did
mention something about the existence
of similar legislation in other countries,
notably in USA, he also mentioned the
existence of some such legislation in
Bombay, that is the Bombay Contracts
Control Act of 1947.

Well, I recognise that Bombay has
moved in this matter initially as early
as about thirty years back, primarily
for the purpose of aiding certain vest-
ed interests called the East India Cot-
ton Association. for the purpose of
regulating their business and for the
purpose of shutting out rival associa-
tions who sought to impinge on their
sphere of activities. If anybody had
read the various legislations that had
been passed by the Bombay Govern-
ment over a period of two decades in
. respect of control of cotton. or the cot-
‘{ton market, he would find that every
time the initiative has been taken by
ome powerful interest or the other,
neticeably the East India Cotton As-
sociation, which is a sort of Goverr-
ment in itself and which is in a pesi-
tion to influence the Bombay Govern-
ment to do what it wants. Well, finally,
after the war and after the operation of
the Defence of India Act came to an
end the Bombay Government had pass-
ed another enactment in 1947 dealing
with forward contracts covering all
commodities. I have read through that
enactment. It is a simple enactment,
not very complex. Whether the Bom-
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bay Government exercised any measure
ot control over the forward market in
Bombay or not, the enactment by itseif
did not throw very much of an obliga-
tion on Government unless it sought
to interfere with the -market for any
particular reason. -

I am afraid, Sir, that the members
of the expert committee which was
appoiated to recommend to the Govern-
ment of India a ccmprehensive measure
covering forward operations all over
India, composed as it was by Bombay
interests primarily, has not . recom-
mended to the Government a measure
whicn is even like the existing Bom-
bay measure. If anybody reads that
report apnd I have read that report
not once but twice and as a student ot
economics I am somewhat familiar per-
haps in a very- superficial manner wit:
the working of a.market economy in
cther coumtries,—he will find that the
report does not warrant our presump-
tion that the committee is either emi-
nent, or well-informed or functioned
with the single and sole desire of help-
ing the Government of India to enact
a measure which would be fair, im-
partial and workable.

The motive behind the committee is\
this. It is a committee which 1s com-
posed by and large, as I said, of vested
irterests, of people who firmly believe
in the daoctrine of laissez faire—that
the Government should not interfere in
private economic activities. But at the
same time they-were afraid that if pri-
vate economic activities were not con-
trolled in a market economy the inter-
lopers, the speculators, the small man,
the man who speculates for the time
being and goes out later only perhaps
to come back, will disturb the activities
of the longstanding powerful interests
and therefore they want Government
regulation. I would ask my hon.
friends in this House, my colleagues, to
read this report. It is one of those
typical cases of having the cake and
eating it at the same time. They want
regulation, but at the same time they
do not want Government to interfere.
They want the creation of a Commis-
sicn to control the forward market, but
at the same time they do not want the
Commission to do this or that. They
want the Government to interfere
whenever they feel that associations
are not doing the proper thing, but at
the same time they want to put a check
on the activities of Government in that
regard. The attitude of that Commit-
tee, as I said, is typical of vested inter-
ests in this country who want Govern-
ment aid for carrying on their ewn
activities and to prevent competitors
from entering into their own specfal
field. however undesirable or desirable
they might.be. At the same time they
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do not want to concede any power to
the Government. Whether wilfully or
otherwise. whether due to ignorance
of law or indifference to the working
of law. if the recommendations of this
Committee which have been embodied
in this report are accepted my hon.
friend the Minister for Commerce and
Industry would merely be involving the
Government in an amount of legal ex-
pense about which we cannot today
visualise. Practically every recom-
mendation made will be a matter of
ultimate juridical decision and nothing
but uncertainty will prevail and the
only persons who will benefit are those
associations with powerful vested in-
~terests behind them which are recog-
nised by Government and nobody else.

Well, I am not claiming cmniscience;
nor do I think that I have a solution for
every proplem in my pocket, but I do
believe, Sir, that pritna facie the Select
Committee will have to approach the
consideration of this Bill with the dice
loaded against it, as a Bill which wouyld
be unworkable as it is worded, as a
Bill where the powers of Government
are in jeopardy every time, as a Bill
which has been drafted by people who
want to put the i
Zrouble and not to help the Govern-
ament, as a Bill which will create a
‘new organisation called the Forward
Contracts Commission of which there
will be one wholetime officer without
any specific powers or duties outlined
for it. The other day when my hon.
friend the Home Minister rather de-
risively mentioned about the efforts of
State Governments to separate the
judiciary from the executive and
charatterised the motive as not being
of a doctrinal nature but one which
‘would glve the Government an oppor-
tunity to increase the number of posts
and patronage 1n their hands. I would
here like to tell him that his Govern-
ment is no better, that every measure
‘that comes before the House is merely
a measure which would increase the
‘opportunities for patronage of particular
Ministries who handle that particular
‘measure.

I would like to point out one lacuna
before I come to the details of the Bill.
Who is to pay for the working of this
Commission? Who is to pay for the
legal expenses that will ultimately re-
sult if this Bill is passed and the Com-
mission starts functioning and the Gov-
ernment seeks to control the various or-
ganisations which it would recognise.
The tax-payers will pay for it—why
not. The tax-payer can be taxed a little
more if there is a deficit because of the
derqands arising out of such Bills being

23 APRIL 1951

Government into -

.That is one very great problem.

(Regulation) Bill 7347

passed into law and I have no doubt
my hon. friend the Finance Minister
will add a surcharge of about 2 annas
to the income-tax or to any of the ex-
cise taxes, so that a glorious measure
of this nature for the purpose of help-
ing certain vested interests can be en-
acted and an organisation created for
that purpose and lawyers employed to
defend, Government as a result
of legal action arising out of it.
So far as the provisions of the
Bill are -concerned to begin
with, the Expert Committee itself
seems to be so completely at loss
to devise ways and means of defining
‘non-transferable specific delivery con-
tracts’ and ‘transferable specific delivery
contracts’. I would ask my hon. friends
to read the Minutes of Dissent append-
ed by two Calcutta gentlemen who
find that the practice that is followed in
Calcutth, where an Act like the Bom-
bay Act does not exist, is something
totally different. I think the Commit-
tee itself has not the haziest idea of
how the definition is going to be worked
in actual practice. They leave it to
the Government to do it. The Govern-
ment can exempt the transferable speci-
fic delivery contracts in certain cases
and they can include the non-transfer-
able specific delivery contracts in cer-
tain other cases. I am afraid, though I
believe there are one or two lawyers in
this Committee who might remed,
these defects the Bill has been drafte:
without taking inte account or forget-
ing for the time being, the existence
of a Contract Act in this country, the
existence of a Sale of Goods Act, the
usages followed by people who nor-
mally do not do future trading but who,
where a Futures Trading Act does not
exist, cover themselves against price
fluctuation by entering into contracts
fixing the price for future delivIexc'iy.
o
not know how the Select Committee is
going to solve it. Of course it is a very
impressive Select Committee, though it
will not have the services of an ex-
perienced person like my hon. friend
sitting to my right, Shri Goenka.
Nevertheless, I think that is one pro-
blem for the Select Committee to solve.

Another defect in definition I find
is that the word ‘principal’ in regard to
the member of an association has not
been defined. The man who is a princi-
pal, as a member of an association,
might be an agent or a person acting
on behalf of somebody else without a
proper agency arrangement while act-
ing in the association as a member. I
know the usage today is to wuse the
word ‘principal’. But when we enact
legislation and use the word ‘principal’.
unless we define the use of the word
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there is going to be trouble. Because
the position is this. The transactions
are confined to members of the associa-
tion controlling the particular com-
modity market; others cannot transact
forward business in that commodity.
Naturally, the other people who have
nécessarily to sort of hedge or cover
themselves against future price, fluctua-
tions are to ensure that they get it done
by acting through the members. What
is the position wvis-a-vis the member
who is asked to act and the principal
himself is a thing which will be govern-
ed probably by the ordinary Contract
Act. But since the word ‘principal’ is
mentioned here, unless it is defined with
all the cognate and other meanings
that it would possess, F am afraid there
is going to be trouble.

Again, in regard to clause 4—func-
tions of the Commission—the functions
of the Commission are vaguely men-
tioned, and it is left thereafter high
and dry in mid-air. There seems to
be no other function assigned to the
commission except those outlined in
clauses 3 and 4—what is the Commis-
mon to do, how does it act in relation
to a particular association, nobody
seems to know. Even the question of
the constitution of the Commission is
very vague. Is the Chairman going
to be a Secretary to Government. What
he is going to do, what the members
are going to be, etc., whether all that

will be done by bye-laws. A Com-
mission has been created which
is  just left in the  mid-air,

and rules will be made thereafter by
Government to enable the Commission
to work. In the mean time the Select
Committee and the Members of the
House might remain in complete igno-
rance. And I suppose my hon. friend
the Minister will suggest that indiffer-
ence to a matter of such detail will
probably do a lot of good to our health
in this heat of Delhi! ‘I do not know
whether my hon. friend had perused the
Bill. Perhaps he has not. Often times
I know Cabinet Ministers have no. time
to peruse measures that come before
the Government. But somebody in the
Department must do it. As his Depart-
ment has changed its colour and shape
and structure recently perhaps nobody
could do it.
-~ .
. Then I come to clause 7. I am men-
tioning this in all humility, particularly
. becau§e I believe, Sir, you in a different
capacity had given your approval to

this  particular wording. Clause 7
reads:

“If the Central Government is
of opinion that any recognition
granted to association under the
Provisions of this Act should, in
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the interest of the trade or in the
public interest, be withdrawn, the
Central Government may, after
giving a reasonable opportunity to
the association to be heard in the
matter, and in consultation with the
Commission., withdraw by a noti-
fication in the Official Gazette, the
recognition granted to the said
association :

Sir, the word ‘reasonable’ has been
known in other contexts to be fraught
., with enormous possibilities of litigation.
. Why should a person be given a reason-
table opportunity? I suppose in most
s0f these legislative enactments, it is
merely a question of an opportunity
being given. Why should a reasonable
opportunity be given? From whose
point of view is it to be reasonable and
what kind of opportunity shculd it be?
I am afraid it is a suggestion of -the
expert Committee and not of the drafts-
man. The draftsman perhaps will say:
Here is a Committee that has recom-
mendedrsthe insertion of this word, put
it into the Bill and send it to the Legis-
lature. Tf the Legislature would not
deal with it, send it to the Select Com-
mittee to deal with it. This word
‘reasonable’ will cause the Government
any amount of trouble and every action
of that nature will have to go to Court
and the Court would have to decide
whether a reasonable opportunity has
been given or not.

Shri Naziruddin Ahmad (West Ben-
gal): Reasonable opportunity in prac-
tice means unreasonable opportunity.

Shri T. T. Krishnamachari: I am
very grateful for my hon. friend's wise
counsel and I have no doubt that the
House will accept it as the correct one.
Then there is mention of these words
“in consultation.with the Commission”.
I do not know whether the expert Com-
mittee wanted to give the Commission
a position similar to the Election Com-
mission in the Constitution. Of course,
they are not people who are experts in
this language. The language is a
foreign language to all of us. We have
probably understood the technique and
the nuances of this language because
some of us have been labouring in
making the Constitution. Naturally
the Expert Committee Members are
not experts in the English language.
they at any rate did not_ want to feel
like experts and hence wanted that
every action that is taken by the Cen-
tral Government in reg:-1 to either
recognition or non-recognition or with-
drawal of the recognition of the as-
sociations must be in consultation
with the Commission Why? The
Commission happens to be a limb of
Government. There is going to ‘be a
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full time Chairman. Possibly he will
operate in Delhi or Bombay. He must
be in constant touch with the Govern-
ment. - The Government cannot act ex-
cept on the advice given by the Com-
mission. The Commission is expected
to watch the activities of these Associa-
ticns. It is not possible for the Cabinet
or the Government to withdraw the
recognition of a Association without
either reference to the Secretariat or
the Commission. Then, I ask, the
necessity for the words in consultatien
with the Commission? The reason is
this: My hon. friends in the Expert
Committee feel that this Government is
a bad body. The Government is com-
posed of people who are against vested
interests or they will be persuaded to
take action against the vested interests.
That is why in this Commission one
member will be a person representing
vested interests who might be able to
delay the hand of Government or other-
wise inform the various vested interests
so that they can put pressure to bear
on Government. For instance, if the
East India Cotton Association is sup-
posed to misbehave and Government
want to withdraw the recognition but
then the whole of Bombay will topple
own. How can the Central Govern-
ment withdraw the recognition of the
East India Cotton Association? Pres-
sure will be brought to bear on Gov-
ernment and vested interests will seek
interviews with my hon. friend and in
that way action can be delayed. That
is the reason for the insistence that the
Government must consult the Commis-
sion. In actual practice, the Govern-
ment cannot do without the Commis-
sion’s advice and if an order is passed
then naturally we go to a court and
the court will ask: “Has the Com-
mission been consulted? . What advice
has the commission given?” The ad-
vice will have to be disclosed. The
words “in consultation with the Com-
mission” are the only indication that
the Bill recognizes the existence of
ihe Commission and except in clause 3
and 4, these words appear in a number
of places (Interruption). My hon.
friend is not correct. It appears in
clause 7, clause 12 sub-clause 3 and
again in clause 13, and in clause 14. I
think that they are completely unneces-
sary because and, as I understand, t!le
purpose behind this suggestion is mis-
chievous. That has got to be taken note
of.

There is yet- another funny piece of
draftsmanship. Clause 10 gives the
power to the Central Government to
direct an association thal the rules be
altered or ¢ommended or make the
amendment of the rules themselves.
Clause 10 (2) says that if the rules are
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not made, then, the Government can
make the rules themselves. Again,
they say,

“_..the Central Government may
make the rules or amend the rules
made by the recognised associa-
tion, as the case may be, either in
the form specified in the order or
with such modification thereof as
may be agreed upon between the
association and the Central Gov-
ernment.”

H thgre is any default in carrying out
its directions, the Central Government
will make the rules. Why then should
the Government at all consult or arrive
at an agreement with an association
which is refractory, which _would not
amend the rules when calléd upon by
the Government? The whole concept
is that the Government is a body like
a local board or municipality with no
status and no prestige attached to it.
and all the prestige has got to be mere-
ly confined to the association of which
prominent members of the vested in-
terests are the moving spirits and Gov-
ernment is something which need not
be taken into account. Even if the
association is refractory, the Govern-
ment will have to consult the associa-
tion before amending the rules: a con-
cept coming froin a set of persons who
probably think that everybody else are
contemptible except themselves. This
is the evil of asking the vested interests
unilaterally to make a recommendation
in regard to the regulation of their busi-
ness, without adding to this committee
people who have more or less an_in-
dependent outlook and who, at any rate
feel that they are there to preserve the
dignity and position. of the Government.

I did mention about those non-trans-
ferable specific delivery contracts before
and the clause which empowers the
Government to exclude non-transfer-
able specific delivery contract that is
contained in the body of the legisla-
tion is extremely vague.

Before I conclude, I would like to
say this in all humility to the Members
of the Select Committee on whom my
hon. friend the Mover has cast the
onerous and difficult responsibility of
really shaping the Bill for the purpose-
of regulating a most difficult -and im-
possible business, one which is almost
impossible of regulation. The experi-
ence of other countries has shown
j when the market economy has been

very well established that one vested

interest more or less neutralises the
power of the other vested interests.

Again, in the United States, it is pri-

marily a question of quarrel between
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.different vested interests more or less
-equally matched. Here, as my hon.
friend put it at the outset, they do not
want small gamblers to come in.

.agree. There are various nuances of
speculation. Hedging is perhaps proper.
Speculation by people that are in the
know is perhaps right. Speculation
by people who are not financially very
well off becomes gambling. I would

like to tell the Members of the Select -

Committee that we are not concerned
here with safeguarding the interests of
any particular vested ir‘erests. If the
vested interests want a  regulation,

they must be prepared to submit them--

selves to regulation. If they want an
Act, they must be prepared to submit
themselves to supervision, day to day
supervision if necessary and check by
the commission that is to be created,
or by the agency that may be created
by the State Governments. If they
find that supervision would be irksome
or as the expert commttee puts it,
‘Government is incapable of either
understanding the difficulties or pro-
viding the machinery for the purpose
of regulating trade, the best thing for
my hon. friend is to drop the Bill al-
logether. Let the market function in
whatever manner it will. The res-
ponsibility that the Government
takes in a matter like this is this.
If you enact a Bill in which only the
vich people can do what they like and
the poor men cannot function, I think
1 it is a thing which will go against the
: grain of democracy. At the same time,
4 T would ask the Select Committee to
see as far as possible that normal trade
is not disturbed by the creation of a
» monopoly which, undoubtedly, this Bill

creates. The regulation of the market

economy itindoubtedl a-

g tion monopoly. There might be
oSSt rest 5

i DOSSIbiH @l trade of certain

“ .futu!'e contracts being made between
parties, 'who, are primary producers
and people who are manufacturers. It
1s no doubt true that the Government
will notify the area where this Aet will
operate. But even in those areas some
kind of liberty must be.left for private
transactions in such a manner that
members or associations may be com-
pelled if necessary to sponsor private
business on terms which are not one-
rous to the individual businessman.

I would conclude with this caution,
that the members of the Select Com-
mittee who have agreed to serve on
this committee and who have not with-
drawn like my friend to my right, are
undertaking a very serious responsi-
bility. I think -my hon. friend has with-
drawn from this committee for the
Teason that he knows that it is a very
great responsibility and he does not
Wwant to be blamed for the results of
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the work of that committee. Well, I do
also hope that the Ministér will ap-
proach the Bill with a little more res-
pect' for the problems that it covers
are big. It is not a simple Bill, ‘it is
a very complex one. It is not a Bill
lealing with very respectable people.
¢ It has to do with people who can be as
fierce and selfish as tigers when their
interests are concerned. My hon.
friend may perhaps ask his assistant
to keep a close watch and a wary eye
on the Bill.

Finally I would suggest to the House
and to you, Sir, that full freedom must
be given to the Select Committee to
re-shape the Bill and the plea that the
committee must stick to the four corners
of the measure should not be made in
the Select Committee. The Measure
has not been drafted properly by the
drafting department of the Government
and the technical legal brains have not
been applied to it. And so you

cannot ask the lect Committee
not to gc beyond the scope
of the present  Bill. This is

a new Bill and it is virgin soil that we
are trying to explore and the problems
are manifold and the persons to be
dealt with are very difficult and clever.
Therefore, with the aid and advice
that I hope the hon. Minister will get
from the Select Committee I hope the
House will more or less approve of
the principle or approve of the depar-
ture from the existing principle that
the Select Committee can re-shape the
Bill without confining itself to the
limits that are imposed by the Draft
Bill as it is before the House. With
that plea to the House, I support the
motion for consideration by the Select
Committee.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): As the Bill is going
to the Select Committee, I would like
to make certain suggestions as I find
that there are certain drawbacks in it.
A number of drawbacks have been
pointed out by my hon. friend ‘Shri
T. T. Krishnamachari. A number of
associations are being created to con-
troi or regulate the forward markets
and forward trading, and I think that
is desirable, because at present almost
anarchy exists in these markets. No
law exists now except in Bombay and
for certain articles or commodities in
Calcutta. Otherwise there is no law
on the subject. So this sort of control
and regulatinn through associations is
a very desirable object. As regards
the practicability or success of it, the
difficulties that might come in our way
are very serious. I do not find even
the provisions made in the Bill are
quite exhaustive. The associations
that have beer created, their functions
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and their duties have not been given
exhaustively. It is very desirable to
have a commission through which the
Government might try to control the
regulation of these markets and for-
ward trading. But the Commission as
it exists, I find, has not sufficient powers.
The associations that are to be created
seem to have a very important gosition
in the whole organisation. Provision
has been made that applications for
recognition by these associations shall
be made by those associations only.
which have got old workers in them.
New persons forming associations and
applying for recognition probably
would be refused recognition, as it
‘appears from the wording of this Bill.
So new people will have no chance of
entering into these markets. My sub-
mission is that this provision should be
liberalised and should not be limited
only to those persons who have been
dealing in these commodities or markets
for a long time.

Then powers for framing bye-laws
have also been given to these associa-
tions. My suggestion is that this should
be done by the Central Government.
There should be model bye-laws for
all these associations. Of course, any
particular provision which a particular
association may require may be made
for that association. Otherwise there
should be model bye-laws for all as-
sociations so that there may be uni-
formity and co-ordination and there
may be facilities for the regulation of
these markets and this sort of trading.

The next point is that the Commis-
sion should have sufficient powers to
deal with these associations success-
fully. I find that the Government has
to control these associations through
this Commission and- one member of
the Gevernment will be associated with
it. If there is a complaint against any
association or the general body, say of
embezzlement or anything else, the
enquiry has to be made by the Govern-
ing Body of the associations and only
one member from the Government is
appointed on that enquiry committee.
That is quite in-sufficient. The Gov-
erning body of these associations will
be very closely associated with these
associations and I do not think this
sort of enquiry should be left in the
hands of the Governing Body. If there
is any complaint against an associa-
tion the enquiry should be entrusted to
the Commission or an enquiry com-
mittee should be gppointed by the Cen-
tral Government. Otherwise if the
enquiry is to be carried on by the mem-
bers of the association or the Govern-
ing Body it will not be a proper and
fair enquiry.
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As regards penalties, the penalties
mentioned in the Bill are I think quite
inadequate. They should be severe.
In these cases the persons participating
in the transactions will be very §ub-
stantial persons. And the transactions
will also involve lakhs and crores of
rupees. So, there should be a provi-
sion for heavy penalties in the shape
of fines or. confiscation or some such
thing. Otherwise you cannot prevent
such offences. Then, these offences
should be cognizable. Some of the
offences™ are, of course, mentioned as
cognizable, but most of them are not.
To make the working of this sort of
an organisation effective "in the f01j-
ward irading market, I would submit
that the penalties should be severe and
the offences should be made cognizable.
Also, the inquiries against the com-
plaints should be made not by govern-
ing bodies—that would be very unfair.

The last thing I would suggest is
that the membership of these associa-
tions should be opened to new entrants
into the business also and not only to
persons who had been working in the
field for a long time. I think if pro-
visions on these points that I have
submitted are made, there might be
some improvement in the Bill. As it
was submitted by my hon. friend just
now, the Select Committee should be
given sufficient powers to make changes
wherever they like so that they might
try to bring the Bill in conformity with
the object for which it has been brought
before the House.

With these remarks I would support
the Bill.

Shri Naziruddin Ahmad: I must
submit that I was highly struck by the
tone of extreme moderation with which
Mr. T. T. Krishnamachari spoke. He
said that the Bill had not been proper-
ly drafted, that perhaps the hon. Minis-
ter has not read it and also that it has
not been drafted by the Law Ministry.
I do not know how he suspected these
but I think he spoke the language of
moderation when he said this. Sir, I
shall show that this Bill is one of the
worst drafted Bills that we have come
across in this Parliament.

Shri Sidhva (Madhya Pradesh):
From bad to worse?

Shri Naziruddin Ahmad: And it is
uncenstitutional from beginning to end.
It offends against all the important
principles of the Constitution of which
Mr. T. T. Krishnamachari was one
of the ornaments in the Drafting Com-
mittee. I shall show this presently by
reference to some of the most authori-
tative pronouncements on those articles
and clauses of the Constitution, namely
sgr?;t of the judgments of the Supreme

ourt.
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The Bill tries to interfere in the busi-
ness of future markets which are con-
ducted by some of the shrewdest and
some of the sharpest men in India. The
attempt to control and regulate them
will fail and a monopoly market will
be established which will exploit the
situation to the detriment of the people
of India. The Government is taking
undue powers, probably without realis-
ing its responsibilities. It takes powers
to_amend the rules of a ‘“recognised
association” and also to make rules for
them if necessary. Under clause 13, it
takes powers to supersede the govern-
ing bady of a recognised association
and on supersession the members will
cease to function and the persons who
will come in their place will be Gov-
ernment nominees and will come for a
certain period and that period may be
extended from time to time. So, Gov-
ernment takes power to interfere _thh
the internal management of private
business. 1Inder Clause 14, it takes
power to suspend the business of a
recognised association and it also takes
the responsibility of issuing notifica-
tions about the gocds in respect of
which forward dealings would be pro-
hibited. No principle is indicated in
the Bill ‘as to the nature of the arti-
cles. Again, power is taken to name
the goods departmentally and provi-
sion is also made for delegating authori-
ty to anybody, whether in the Centre
or in the States. Any departmental
official will evolve a system of his own
and make out a list of the goods as it
please him—gold, silver, food articles
and a lot of other ordinary commodi-
ties. The effect would be that without
there being in a recognised association
You cannot deal in them. If you do
S0, you will be punishable in law and
the offence would be cognizable. These
are the drastic powers that are being
given to subordinate officials and no
indication is given in the Bill of the
principles on which the selection of
the goods is to be made. Then it is
Provided that all contracts in future
trading by unauthorised persons would
be void. That too strikes at the legality
of millions of transactions which are
taking place daily even in remote
villages., When you consider that con-
traventions of this Bill would be fra-
ught with the gravest penalties, I think
that Mr. T. T. Krishnamachari was
right when he said that the Govern-
ment is taking undue powers and
serious responsibilities. The penalty
clauses. are of a drastic nature, giving
the police absolute power to enter any-
body’s house and make searches carry
on arrests and so on. Under clause 25.
these powers can be delegated.

Now, I wish to draw the attention
of the House to some of the principles
of the Constitution which are offended
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against by this Bill. Take* Acticle
19 (1) (c). It says:

“All citizens shall have the right
to form unions o1 associations...”.

The right to form unions or associations
has been freely given by the Con-
stitution, but this Bill wants to inter-
fere with this right. No association
could be formed under it to deal with
future trading, except with the sanc-
tion of the Government. If anybody
does so, he can Le arrested and haras-
sed in a hundred ways by the police.
Thus the fundamental right of form-
ing associations and unions is absolute-
ly taken away. The only constitution-
ally permissible limitation to this
fundamental right of forming associa-
tions is this. It is in clause (4) of
Article 19. Government may impose
“reasonable restrictions” to the “exer-
cise” of this fundamental right in the
interests of public order or morality.”
This matter has been carefully con-
sidered by the Supreme Court. What
is public order? That relates to dis-
turbance to the public peace. If there
is an unlawful association which may
disturb public peace that right
of association can be curtailed. It is
needless to point out at this late hour
of the day that each of these words of
the Constitution would be deemed by
a court of law to have a meaning. No
court of law will take that these words
have been introduced carelessly, or
without any meaning at all. Therefore,
the only restriction which the Legis-
lature may put upon this fundamental
right to form associations and unions
is with a view to preventing disorders
in public or public morality—otherwise
not. I ask, are these restrictions put
here justified by considerations of pub-
lic order or public morality?

Then there is Article 19 (1) (f) which
says that all citizens shall have the
right “to acquire, hold and dispose of
property”. I have a fundamental right
to dispose of my goods in any way I
like. All that the Legislature can do is
to restrict this right: They can put
“reasonable restrictions” in the exer-
cise of this power in the interests of
the public or of the general public.
Then there are these conditions that
“reasonable restrictions” may be im-
posed in the “exercise” of the right.
These articles have been interpreted
by the Supreme Court to mean that you
cannot absolutely take away the right,
but you can only impose restrictions to
the exercise of the right. The right
must be recognised. You cannot take
it away entirely. But you can only put
“reasonable restrictions™ on the ‘exer-
cise~ of the right. The fundamental
rights given by this clause cunnot be
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taken away altogether in any eircum-
stances, even temporarily. All that
you can do is to put some restrictions,
not unreasonable restrictions, on the
exercise of those rights and they must
be in the interest of public order or
in the interest of public morality.

I come to another item, item (g) of
the clause which says that all citizens
shall have the right to carry on any
trade or business. Now, Sir, this has
been the subject of important rulings
of the Supreme Court. The only res-
triction which the law can put upon
this is to put reasonable restrictions
in the interest of the general public
and when it is a case of trade or busi-
ness, it can lay down professional or
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technical qualifications. These are the

. restrictions which may be put. I sub-

mit that these restrictions must be only
to the extent of limiting the use or the
exercise of the right, not completely to-
take it away. The Bill is very drastic in-
its approach and goes too far.

1 pM.

Mr. Chairman: Will the hon. Mem-
ber take some more time?

Shri Naziruddin Ahmad: I shalk
require a few more minutes.

Mr. Chairman: The House stands
adjourned till tomorrow.

The House then adjourned till Half
Past Eight of the Clock on Tuesday,

. the 24th April, 1951.





